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LOK SABHA DEBATES

LOK SABHA

Friday, May 9, 1997/Vaisakha 19, 1919 (Saka)

The Lok Sabha met at two minutes
past Eleven of the Clock

[SHRI CHITTA Basu in the Chair

[English]

MR. CHAIRMAN: Hon, Members, this is for the first
time that | am in the Chair during Question Hour. It would
be my endeavour to see that as many hon. Members as
possible are allowed and | seek your cooperation with all
humility.

ORAL ANSWERS TO QUESTIONS
[Translation]
Workers Participation in Management

*481. SHRI RAMENDRA KUMAR: Will the Minister of
COAL be pleased to state:

(a) whether worker's participation in management
scheme has been implemented in ail Public Sector units
of coal industry;

(b) it so, the details thereof;

(c) whether production has increased after imple-
mentation of this scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHR!MATI KANTI SINGH): (a) to (d): A statement
is laid on the Table of the House.

Statement

(a) and (b): The scheme of workers' participation in
management of public sector coal companies is broadly
in conformity with scheme of 1983 notified by the Gov-
ernment in so far as it relates to the levels of participation,
subjects to be included for discussion and the method of
arriving at a decision.

The joint participative/consultative fora have been
operating at the following levels:

U] Corporate level

(ii) Subsidiary companies
(a) Company level
(b) Area level

(c) Colliery leve:

At corporate level: All policy matters relating to wages
and service conditions of employees, production, produc-
tivity, cost, health, welfare, safety and all such policy
matters which may have a direct bearing on tne industry.

At other than corporate level: Production, productivity,
cost, health, welfare, safety and employees’ gievances
which may be raised from time to time.

(c) and (d): The participative approach to management
at the area level and colliery level has made a basic
contribution towards reduction in mandays lost due to
strikes/bandhs, etc, and has helped in the improvement of
industrial relations climate in the organisation. These in turn
have contributed to overall increase in production and
productivity. To illustrate, in the case of Coal India Ltd.

1994-95 1995-95 1996-97 (Prov.)
Production (M.T.) 221.54  237.05 250.65
Output per
man-shift (Tonnes) 1.62 1.75 1.82

~ SHRIMATI KANTI SINGH: Mr. Chairman, Sir, with your
permissionn ! would like to state that there is variance in
the Hindi and English texts of Lok Sabha Starred Question
No. 481. It is an unprecedented incident. Information about
Public undertakings have been sought in the English text,
whereas in the Hindi version, information have been sought
with regard to the private sector. The answer has been
prepared by the Ministry cn the basis of the English text
of the Question. The error so committed, is regretted.

SHRIMATI SUSHMA SWARAJ: Mr. Chairman Sir, if
you see that foot note it has been written in it.

[English]
‘Original notice of the question received in Hindi'
[Translation]

It means that the question was originally in Hindi, then
why the reply was prepared on the basis of the English
version. | could not understand it. If there is difference in
the text, it might have occured due to the mistake of the
translator. But if the answer had been prepared on the
basis of the Hindi text of the question taking in view that
the question was originally in Hindi. Member asking
question would have received the desired answer. Why the
reply was prepared on the basis of English version which
was wrong?... (Inerruptions)

SHRI SATYA PAL JAIN: Mr. Chairman, Sir yesterday
also the same thing happened. Yesterday also there was
wrong reply of a question in Hindi. The question and its
answer, both were altogether different.
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SHRIMAT!I KANT! SINGH: Mr Chairman, Sir, | have
received this Hindi version of the question only at 9. A.M.
this morning and the answer given by us was based on
English version of the question, which | had already sent
to the Secretariat yesterday. Therefore, the answer is
regarding all public sector undertakings. The answer has
been laid on the table of the House.

SHRIMAT| SUSHMA SWARAJ: Mr. Chairman, Sir, |
request you to postpone this question for the next sitting
of the House

SHRI SHATRUGHAN PRASAD SINGH: Mr. Chairman,
Sir, such thing has happened yesterday also. ‘Prakhand’
was translated as ‘Anumandal’ and ‘Up-Parimandal’. The
mistakes in translation are being committed very frequentty.
The translation of the original question is altogether different
from the question. It is a serious matter. We want your
ruling in this regard so that such mistakes do not recur.

[English]

MR CHAIRMAN: There has been a reply in English

also. | think the hon. Minister will reply to the
supplementaries If any points are there. the Minister will
reply

[Transiation)

SHRIMATI SUSHMA SWARAJ: But due to wrong
English translation. the sense of the question has totally
got chanrged

[English]

MR. CHA!RMAN: Allow me to continue with the
Question Hour. please If the questioner points out certain
things. he can very well do it at the tme of his raising
his supplementaries

[Translation]

SHR! RAMENDRA KUMAR: The Minister has just now
said that her ministry had received this question in English
and therefore. she is replying taking into consideration the
English text of the question. In English the question is
whether workers participation scheme has been imple-
mented in the Public Sector. The Minister has replied only
with regard to Coal India. | would like to ask whether Coal
India 1s the only Public Sector undertaking and whether
there is no cther Public Sector undertaking except it? There
is Sigreni coalfields in Andhra Pradesh which is also a
public undertaking Neyveli Lignite is also in the coal Sector,
that is also a Public undertaking; why the Minister did not
cover it in his reply.

The second thing which | want to say is that with regard
to coal India it has been replied that talks are held with
the representatives of workers on the corporate level, but
this scheme is not for holding talks. | know that there is
a Joint Negotiation Committee at the level of Coal India
which hoids talks on matters like the wages of the workers,
and their Service conditions etc. but my original question
is whether in Coal India, there is any representation of

MAY 9, 1997

To Questions 4

workers in its Board of management? So how the selection
of the representatives of workers is made for the Board
of Management. The Minister may please reply clearly.

SHRIMATI KANTI SINGH: Mr. Chairman, Sir, there is
no participation of workers at Board level. When there
is no representation of workers in the board of management
the question of their participation does not arise. ...(Inter-
ruptions)

SHRI K.D. SULTANPURI: The National Language
should not be insulted in translation when the original
question is in Hindi, the answer should also be given in
the context of the Hindi text of the question.

[English]

SHRI PRITHVIRAJ D. CHAVAN: Sir, who is officially
responsible for wrong translation? You must fix the respon-
sibilty for wronc transiation

MR. CHAIRMAN: We shall get it examined.

SHRI PRITHVIRAJ D. CHAVAN: Soinebody has made
a mistake either at the Secretariat level or the Ministry level.

MR. CHAIRMAN: As | said, we shall get it examined.

SHRI PRITHVIRAJ D. CHAVAN: One cannot turn
upside down. Kindly fix the responsibility.

MR. CHAIRMAN: Ali right. We cannot fix responsibility
just now. Your point has heen taken rote of and the matter
will be examined.

[Translation]

SHR!I RAMENDRA KUMAR: Before asking the sec-
ond supplementary | would like to draw the attention of
the House and the Chair to this fact that in the reply given
by the Government, it has been stated that workers
participation scheme has been implemented at all levels
but hon'ble Minister is replying here that workers partici-
pation scheme has not been implemented at Board level
in Coal India. The Minister may please reply as to why
there is contradiction in both these answers? Which reply
of the Minister may be considered as true because on the
one hand, the Government says that this scheme has been
implemented at ali levels but why this scheme has not been
implemented in coal India? Why such answer was given,
why there is such contradiction? Mr. Chairman, Sir, | want
you to ask the Government why this mistake was made
why the House was misguided. It is a serious issue. | urge
upon you to take necessary action in this regard at your
level.

In this regard, { would like to know from the Govern-
ment that if there is no provision for workers’ participation
at the Board level in Coal India, whether in all the
subsidiaries of Coal India, such as EC.L, P.C.CL, PCL,
WS.L, AC.L. etc, | don't want to name there all. Uniform
schemes have been Implemented or different schemes
have been implemented in them? What is the position
regarding their meetings. Whether these are on annual
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basis, or half yearly basis or quarterly basis? and whether
it Is not a fact that workers participation scheme has not
been implemented in each company? Whether regular
meetings are hold or it is hold once in six months, for
months or three months and what action being taken by
the Government to implement the workers participation
scheme effectively?

Mr. Chairman, Sir, whether the Government propose
to include the representatives of workers in the board of
the company under the workers participation scheme?

SHRIMATI KANT!I SINGH: Mr. Chairman, Sir, as far
as the question of all companies is concerned, there is
uniform pattern participation in all companies National
Forum tor participation has been set up. The issue like
weltare measures for workers. production cost, Health,
Welfare. security and the grievances of the employees are
taken up in it and steps are taken for removal of various
problems of the workers. Workers are consulted. Joint crisis
Committee has been set up for coal industry which
EINTUC, ITUC, CPUS, HMS, and BMS. are
representated and its meetings are held on quarterly basis.

SHRI BHERU LAL MEENA: Mr. Chairman, Sir, as |
am working for the employees of Hindustan Zinc, as their
representative, | very well know that what does mean
participation should be on the top level, in J.P.C. The day-
to-day problems of workers and matters related with
production are discussed in the meeting with top level
management. From the reply of the Minister it appears that
there is no participation of workers in management there.
The officers know as to what does workers participation
mean and where there is workers participation in manage-
ment such irregularities can not be committed there and
the problems of workers get automatically solved. There-
fore, | would like to know as to in which fields and what
type of workers paricipation is there? Won't do i you
merely say that participation is not there at the top level
only It should be stated separately that on which level and
what type of paricipation is there?

SHRIMATI KANT! SINGH: Mr. Chairman, Sir, so far
as the participation of workers is concerned it is there in
the matters like Housing, education, entertainment and
environmental works. There is also an internal call for
removal of public Grievances, so far as industrial relations,
Is concerned, the Government have increased the salaries
ot employees and also the welfare schemes in C.I.L. | have
got statistics in this regard.

Hon'ble Chairman, Sir, the number of strikes in the
YLar 1552-53 was 53. Today the number of strikes is 27
During the year 1992-93 there was a loss of 535852
mandays whereas 120407 in the year 1996-97 witnessad
loss of 120407 mandays. The loss in production ...(Inter-
ruptions) It there was no participation ...(Interruptions)

[English)
MR. CHAIRMAN: This is a part of the question.

VAISAKHA 19, 1919 (Saka)

To Questions 6

[Translation]

SHRIMATI KANTI SINGH: It was Rs. 531.334 per
metric ton in the year 1992-93 and Rs. 162283 per metric
ton in the year 1996-97. If we see statistics on this basis
it reveals that there has been participation of workers in
Management in each and every field and thats why we
have been able to progress day by day. Due to their
participation the number of strikes have also decreased.
In welfare works the Consultative Committee consulted all
the employees and all the workers participate in all the
weltare activities. Therefore we have reached at with there
participation we have reached a stage where even the loss
incurring companies are making profit.

SHRI BASU DEB ACHARIA: Mr. Chairman, Sir, the
statistics given by the Minister show that workers have
participated in saving and gearing up this company. But
type of workers participation, which we want is not there
in Coal India and its subsidiaries. If there was participation,
there should be the participation of workers in policy making
we want that there should be participation of workers in
policy making.

[English]

MR. CHAIRMAN: Will there be participation in man-
agement also?

[Translation]

SHRI BASU DEB ACHARIA: Would you take any
concrete steps to make the share holding of the Govern-
ment of India meaningful in Coa} India and its subsidieries
such as CMP.D.IL, so that there may be participation
of workers in policy making.

[English]

MR. CHAIRMAN: There are other important questions.
Please put your question.

[Translation]

Three year were taken in finalising N.C.W.S.-5 sofar
whereas N.C.W.S.-6 has also become due. You are not
at all aware of it

MR. CHAIRMAN: Mr. Acharia ji, you ask the question.

SHRI BASU DEB ACHARIA: | would like to ask
whether the Minister would take any concrete steps to
make this participation meaningful and ensure the partici-
pation of workers in Coal management?

SHRIMATI KANTI SINGH: Mr. Chairman, Sir we would
consider the suggestions made by the hon'ble member and
take the action thereon if needed.

SHRI BANWARI LAL PUROHIT. Mr. Chairman, Sir,
Shri Basu Deb Acharia has just said that there should be
participation of workers in policy making. In the reply, you
have expressed satisfaction regarding industrial relations.
It is all right. But the policy of the Government is against
Coal industry. As per the speech of Finance Minister import
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duty had been reduced from 85 per cent to 30 percent,
later to 20 percent and now it has been reduced to 10
percent The orders for lacs of tons of Coal are being
signed. If the imported coal reaches India, it will cause
unemployment because the coal based mills will close
down. If there had been workers'’ participation for protection
of their interest. this bid would have been opposed but you
are not able to do it. 1 would like to know as to what the
Gowt. is doing to stop this import which is posing a serious
danger to entire coal industry?

SHRIMATI KANTI SINGH: Mr. Chairman, Sir, so far
as the question of effecting reduction in the import duty
is concerned, it is a policy matter. | do admit that it will
increase the competitiveness in PSUs and they will increase
their oroduction more and more so that the coal is not
imported.

SHRI MADHUKAR SARPOTDAR: Mr. Chairman, Sir,
| would like to know whether the concept of workers'
participation in management is practised in reality? The
Govt. has mentioned in the statement that while revising
the wages. a discussion is held with the representatives
of workers. You have cited an example of coal India, telling
that a strike took place there and mandays were increased.
| would like to know as to how many unions are there
in the undentaking under the department of coal, the
number of recognised unions out of them and the unions
which have been given representations in the committee?
You stated that they are consulted while revising the wages
but the wage revision had been done long back. It has
well there is a mention of increased production in your reply
but where the issue of workers’ participation in the
management has been covered in it? What are the details
of the efforts made by the management to increase the
productivity?

SHRIMATI KANT! SINGH: Mr. Chairman, Sir, there are
five recognised unions in Coal India Ltd, viz. INTUC,
AITUC. CITU. HMS and B.M.S. They are consulted at the
level of JBCCI of CIL. So far as the participation of other

MAY 9, 1997

To Questions 8

trade unions is concerned, due to non emerging of any
consensus among various trade unions, it has not been
dicided as to how many representatives of the workers will
be there in the management and what will be mode of
their representations. Therefore, their representatives are
being consulted of various levels.

[English]
Pending Court Cases

*482. SHRI HANNAN MOLLAH:
SHRI B.L. SHANKAR:

Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the number of cases pending in different High
Courts and Supreme Court since 2 years, 5 years, 10 years
and above ten years:

(b)  the details thereof High Court-wise and Supreme
Court, separately; and

(c) the details of the steps the Government have
taken for expeditious disposal of those cases?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
and (b): A Statement is laid on the Table of the House.

(c) Apar from amending the procedural laws from
time to time, Government has taken a series of steps to
simplity procedures and speed up disposal of cases on the
basis of the advice and recommendations of expert bodies
like the Law Commission. Conferences of Law Ministers,
Chief Ministers and Chief Justices and other concerned with
tha administration of Justice are held periodically and the
recommendations and conclusions emerging from such
exchanges and consultations are implemented and their
progress closely monitored.

Statement

Pendency of cases in High Courts (As on 31.12.1996)

Sl Name of Upto Over Over 5 years Over Total
No the Court 2 years 2 years and upto 10 years

and upto 10 years

5 years
1 2 3 4 5 6 7
1 Allahabad 195,029 232,921 263,108 174,399 865,455
2 Andhra Pradesh 71,190 47,169 16,953 309 135,821
3  Bombay 79,392 75,223 61,531 17,912 234,058
4 Calcutta 50,182 43,634 80,286 90,210 264,312
5 Delhi 43,391 34,895 42,808 32,443 153,537
6 Gauhati 21,687 8,580 2,671 70 33,018
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VAISAKHA 19, 1919 (Saka)

To Questions 10

1 2 3 4 5 6 7
7 Gujarat* 39,357 19,461 22,251 10,884 91,953 "As on 31-3-95
8 Himachal Pradesh 10,050 4,467 2,627 22 17,166
9 J&K 39,639 33,053 20,277 3,445 96,414
10  Karnataka 65,586 59,232 25,156 991 150,965
11 Kerala 142,446 64,773 10,478 126 217,823
12 Madhya Pradesh™ 40,243 25,877 17,226 2,796 86,142 “*As on 31-12-95
13  Madras 173,499 78,131 47,374 11,636 310,640
14 Orissa 39,099 20,486 5,394 1,841 66,820
15 Patna 47,404 25,031 14,090 6,785 93,310
16  Punjab & Haryana@ 64,573 41,794 43,194 17,310 166,871 @As on 30.9.96
17  Rajasthant 42,130 34,115 16,624 5,409 98,278 $As on 31-3-96
18  Sikkim 69 17 2 0 88
Pendency of Cases in Supreme Court (As on 31.12.1996)
Regular Matters 5,654 4,058 4,241 2,633 16,586
5,241 816 486 117 6,660

Admission Matters

SHRI HANNAN MOLLAH: Sir, the statement shows the
serious condition through which our judicial system is
passing through. About 30,80,000 cases are pending in
various High Courts and Supreme Court. Over 10 years,
1,74,000 cases are pending in Allahabad High Court. Ninety
thousand cases are pending in Cailcutta.

Over 4,00,000 cases are pending for over 10 years.
There are cases which are pending for the last two or three
years and even for a longer period. if we add the total
number of cases pending with the judicial system, it will
come to crores, The Indian judicial system is not costly
and time-consuming but it is also torturous to the people
who are suftering and going through the drudgery of
running from count to court.

We are talking of judicial reforms and all these things.
But in spite of these things, this 'is the state of affairs.
We know that justice delayed is justice denied. Most of
the people who are going to the courts are being denied
justice. In this context, the hon. Minister says that a series
of steps have been taken to improve the situation. | want
to know what are those steps.

He has also stated that these things are closely
monitored. | would like to know the method of monitoring.
What is the result of that? Can he show that because of
such monitoring of a number of cases in three consecutive
years, the pendency has decreased?

Is it a fact that the Judges are hearing cases and they
keep the judgement pending for long? | want that these
two things should be clarified by the hon. Minister.

SHRI RAMAKANT D. KHALAP: Sir, | fully agree with

the hon. Member, Shri Hannan Mollah, that the situation
in our law courts is really alarming. The pendency has been
increasing day by day. If | cite figures from 1991 onwards,
the pendency in all the High Courts in December 1991,
was 21,95936. Next year, on 31st December, 1992, it
became 24,17,197. In 1993, it was 26,50,516. In 1994,
it was 28,75850. The pendency in December, 1996 is
31,19,833. That is the pendency in the High Courts.

When we say that we are monitoring it. it does not
mean that we direct the High Courts to do anything. We
cannot direct them. But the Chief Justices have been
meating regularly. They hold conferences. They decide
what exactly is to be done. We also ask for figures. We
get the figures from various High Courts. We compile them.
This shows that either there is something wrong procedurally
or there is something else which does not come to our
notice.

One good thing that has happened is that if you look
at the Supreme Court, the pendency has drastically been
reduced in the Supreme Court. The number of regular
matters pending in the Supreme Court is just 16,586. The
number of admission matter is 6,660. Now, these figures
have come down from two lakh to 16,586.

What was the methdology adopted by the Supreme
Court? They saw to it that the court was computerised.
They saw to it that the various cases were categorised.
They saw to it that the Benches functioning were strength-
ened and stabilised over a long period. As a result of this
very conscious effort by the Supreme Cour, the pendency
has reduced. What was expected was that what the
Supreme Court did would be followed by the High Courts.
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Now, | can also mention a few figures in terms of
percentage to show as to what is happening in different
places. Among the 18 High Courts in the country, the
disposal rate ot the Gujarat High Court is 144 per cent;
for Madras High Court it is 144.1 per cent; for Patna High
Court is 102.2 per cent.

KUMARI MAMATA BANERJEE: What about Calcutta
High Coun?

SHRI RAMAKANT D. KHALAP: For Caicutta High
Count, of course. the disposal rate is very low. It is 79.1
per cent. For Allahabad High Court it is 71.1 per cent.
These figures are really distressing figures. Three High
Courts could give such good output but some other Courts
have not been able to come out with such good output.
There may be reasons for this as well, like there might
have been heavy piling up of cases and the number of
judges might not have been commensurate to the number
of cases and so on. But now what has happened is that
just as it is for us to provide every facility to the courts,
it is also for the courts to emulate the performance oi the
Supreme Court. The Supreme Court has shown the way
as to how to go ahead. All the High Courts in the country
have been computerised. The question is whether the
computer facilities which have been provided is being
property utilised by the courts or not. These are the facts.

Sir, | am sure, as time goes no, these figures would
not get worse and we would have better disposals from
the High Couns.

SHRI HANNAN MOLLAH: Sir, it is known to everybody
that there is deterioration in morality in our society and
that section of the society cannot remain immune to
corruption as well.

Sir. it 1s well-known that Justice Ramaswamy could not
be impeached because of reasons known to everybody
today. But allegations of corruption and indiscipline continue
among the judges of the High Courts and the Supreme
Count. | would like to know whether the Government has
evolved any mechanism for eradication of corruption,
including in appointment, if any, in the judicial system.

Secondly the question of establishment of a Judicial
Commission s pending for long. The aspect of appointment
s aiso under cloud. There are various reasons for it. These
questions have been raised many a time in various fora.
I would like 1o know whether the Government would pass
that law so that the Judicial Commission could be con-
stituted and tfairness in appointment could be ensured so
that justice could also be above board.

SHR! RAMAKANT D. KHALAP: Sir, basically the
question of Shn Hannan Mollah was about the pendency
of cases in the Courts...(Interruptions) Now, his question
has two parts.

The first part of his question deals with corruption. We
do not have any mechanism in the Government to take
care or look into the cases of corruption. If at all anything
crops us, in case of the High Courts and the Supreme
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Court, the matter goes to the Chief Justices of the
concerned courts. The only procedure that we have is the
procedure of impeachment. We do not have any other
procedure in our Constitution.

Sir, on the question of appointment of a Judicial
Commission | would like to submit that this issue was
discussed in the Rajya Sabha. There was an half-an-hour
discussion on this issue and a detailed discussion took
piace there. We had prepared a Constitution Amendment
Bill and that Bill provided tor appointment of judges
according to the position that was existing prior to 6th
October, 1993 when a Nine-Member Bench gave a
judgement laying down certain procedure. According to the
procedure, the proposal to appoint a judge is initiated by
the Cours, then it goes to the Executive and then finally
the appointment takes place. The recommendation of the
Judiciary is taken into consideration.

Recommendation of the judiciary gets primacy. There
are suggestions from various quarters that we should
amend the Act and go for a judicial condition. Alternatively,
the other suggestion is that we should go to pre-1993
situation.

In fact, | am trying to seek a consensus on this issue
and very shortly | will be talking to the Leaders of various
political Parties. It it is found that there is a consensus
on the methodology to be adopted in the matter of
appointment of judges...

SHRI RAJESH PILOT: Why do you not create benches?
There has been a demand from every State. Once they
are created the list of pending cases would get
reduced...(Interruptions)

SHRI SONTOSH MOHAN DEV: Nothing will go on
record.

MR. CHAIRMAN: Mr. Minister, you please reply to the
question which has already been moved. You just cannol
invite question from the Member.

SHRI RAMAKANT D. KHALAP: No, Sir, | am not
inviting questions. | will reply it.

SHRI NIRMAL KANTI CHATTERJEE: Chairman, Sir,
Shri Sontosh Mohan has assumed your charge and has
given a ruling that ‘nothing will go on record'...(Interruptions,

SHRI RAMAKANT D. KHALAP: | intend to discuss this
issue with the Leaders of various political Parties and then
take a decision...(Interruptions)

MR. CHAIRMAN: Shri Sayeed, | hope you know the
difficulty, as you also sit in the Chair.

SHRI N.S.V. CHITTHAN: From the list submitted by
the hon. Minister, it is alarming and shocking to note thaf
nearly 30,82,582 cases are still pending throughout the
country. | would like to know from the hon. Minister wha
active steps the Government is going to take to increase
the number of judges. Has the Minister got any figure
regarding the disposal of cases every year in the couns?
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How long will it take to clear all these cases and whether
we would get justice during the days of our grand children
or great grand children?

SHRI RAMAKANT D. KHALAP: | have already replied
this question saying that we are laying down the meth-
odology to be adopted in the matter of appointment of
judges.

SHRI P.M. SAYEED: Sir, the hon. Minister has replied
that almost 31 lakh cases are now pending in various
courts. One of the reasons for the large pendency of cases
has been the repeated adjournments being sought by the
advocates. As distinguished lawyer, he knows that certain
things are being manipulated here and there. Another thing
is, because of the large size of the country—almost three-
fourth pant—people have been demanding the creation of
bencheas of the Supreme Count. In South India.almost every
Bar Association has passed a Resolution and has submitted
memorandum to the Government to create a bench. |
would categorically like to know why the Government is
not taking a decision on this. | want a categoric answer
from the progressive Minister of Law.

SHRI RAMAKANT D. KHALAP: How did the demand
originate”

SHRI ANIL BASU: The hon. Minister should reply
keeping in view the demand for creation of benches of the
Supreme Court covering all the regions of the country.

SHRI RAMAKANT D. KHALAP: How did the demand
for benches of the Supreme Court originate? This has to
be seen. This demand originated because the pendency
of cases in the Supreme Court was very large. People
found that cases are pending for a very long time.

SHRI P.M.SAYEED: Not only that, if you have to come
from Lakshadweep to Delhi, do you know what is the cost?
Many people do not come here...(Interruptions)

MR. CHAIRMAN: Please allow him to answer.

SHRI P.R. DASMUNSI: If Additional Solicitor General's
post can be created, why can you not have the Supreme
Court bench? Why was the post of Additional Solicitor
General created?

MR. CHAIRMAN: | think the hon. Minister is capable
of answering. Please allow him to answer the question.

SHRI RAMAKANT D. KHALAP: The Supreme Court
is the apex judicial organ of this country. It has own respect,
its own dignity, its own prestige that has to be maintained
by all of us. We cannot dilute that. If we accept the demand
for Calcutta, we will have a separate demand for Goa
also...(Interruptions)

KUMARI MAMATA BANERJEE: They said that that
should be set up for all regions.

SHRI RAMAKANT D. KUALAP: Shri Sayeed is asking
for Lakshadweep also...(Interruptions)... The pendency is
reduced to 16000.
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SHRI P.M. SAYEED: What about the cost of travelling
from such a far off place as Lakshadwip?

SHRI RAMAKANT D. KHALAP: There is no end to this.

MR. CHAIRMAN: The Minister may piease answer the
question that has been put.

SHRI RAMAKANT D. KHALAP: Let me be very
categorical on this issue. The Government has no proposal
to have a bench of Supreme Court in any part of the
country. Secondly, | want to congratulate the Supreme
Court that the pendency has come down to 16,586.
Therefore, in a year's time the cases which will be filed
now will be disposed of, they wili get a judgement. This
is the case and | do not think we need any other bench
anywhere else...(Interruptions)

KUMARI MAMATA BANERJEE: Everybody recom-
mended that. | do not know why the Minister is not
supporting it. All Members of Parliament have recom-
mended that...(Interruptions)

MR. CHAIRMAN: This is a very important question.
We should be brief in asking questions and the replies
should also be brief.

SHRI JAG MOHAN: | would like to know whether the
hon. Minister is aware of the concept of judicial audi. .ad
whether he would consider amendment of the Constitution
to appoint an Auditor General (Judicial) who will zonduct
inspections of judicial work done in various High Courts,
as the Comptroller and Auditor General (Finance) does,
and then report annually to the Chief Justice with a copy
to Parliament? If there is a judicial audit of this character,
it will be clear as to what are the reasons for the pendency,
what are the deficiencies, whether it is inefficiency, whether
it is adjournment, whether it is corruption, etc. Why do we
not evolve a concept of judicial audit. The auditor could
pick up any file he likes, check up and, to maintain judicial
independence at the same, reports only to the Chief Justice
of the Supreme Court with a copy to Parliament. If this
is done, it will be clear as to what is happening in the
High Courts on adjournments, etc., through inspections.
This Is my suggestion. Would the Minister kindly consider
this concept of appointing a judicial auditor general?

SHRI RAMAKANT D. KHALAP: This is a new sugges-
tion, coming perhaps for the first time, of a judicial audit.
It has its own pitfall. The pitfall is that the auditor is
expected to pick up any file from the Supreme Court or
the High Court. It may be taken by the Supreme Coun,
the Chiet Justice and the High Courts as an interference
in their day to day work. We have accepted the concept
of independent judiciary. Even if the Government appoints,
besides recommending a particular person to be a judge,
as soon as he is appointed, he is independent and cannot
be touched.

SHRI JAG MOHAN: | would request the hon. Minister
to consider this proposal of amending the Constitution so
that there will be Constitutional status for this.
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SHRI RAMAKANT D. KHALAP: There could be a
debate on this issue.

SHRI BALAI CNANDRA RAY: The reasons for arrears
have not been given. It has been said that some High
Courts are functioning properly and some High Courts are
laggard. This is an under statement of the whoie issue.
Hon. Law Minister should have known that Calcutta High
Court which is now disposing of cases at the rate of /9
per cent according to the Law Minister, has not for one
single day during the last 12 years worked with full strength.

The average vacancy is eleven. Today, the number
of vacancles is sixteen. You are expecting the High Courts
to work in an efficeint manner. In Allahabad High Court,
the vacancy is identical. Even in Bombay High Court, the
vacancies are not filled up. Only in a few High Courts,
the vacancies had been filled up. | would request the hon.
Minister for Law to give a detailed figure on a year to year
basis regarding the number of vacancies accrued, and the
number of vacancies not filled up. It is not the clerks who
dipose of the cases, but it is the judges who dispose of
the cases. In Calcutta High Court, so far as the rate of
disposal of applications is concemed, it is 50. So far as
final hearings of cases are concemned, the percentage is
5.3. This is the all-india average also. Therefore picking
up some courts and blaming them is useiss. Therefore,
for helping this Pariament, | would request the Law Minister
to answer one question. How is the Ministry of Law trying
to fill up the vacancies whenever they occur? | want to
know whether it will abide by Ex-Chief Justice R.S. Pathak's
recommendations that the names should be forwarded six
months before the vacancy occures. Because the date on
which a judge would vacate his office is known on the very
day the Judge is born. Therefore, it is not difficutt to
recommend the names six months before the vacancies
occur. Will the Ministry of Law adopt that? Will the Ministry
of Law aiso adopt a new mode for appointments are of
judges. When the Government want to .appoint efficient
judges with the Government still adhere to the present
policy of processing in secrecy? Why do not they adopt
the method of open debate like USA? | want a specific
answer whather the Government is going to give up the
process of secrecy in appointment and adopt an open
debate system and whether the Government is taking steps
to complete the process of appointment six months before
the appointments are actually made.

SHR! RAMAKANT D. KHALAP: This requires proper
explanation of the procedure that is being followed for the
purpose of appointments. As soon as | took over as the
Minister for Law and Justice, | wrote to all the Chief Justices
in the country requesting them to suggest ®the names of
candidates for appointment as judges, preferably, six
months in advance of the occurrence of the vacancy. Now,
the procedure is that Government does not initiate any
proposal. The Government do not suggest any names. The
names come from  Supreme Court and the High Courts.
In case of the States, the names go to the Chief Ministers
or the Governors. Their opinlon is obtained..(/nterruptions)
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KUMARI MAMATA BANERJEE: Do not refer anything
to the Chief Ministers.

MR. CHAIRMAN: | have not allowed you. The hon.
Minister may please reply.

(Interruptions)

SHRI P.R. DASMUNSI: Kumari Mamata Banerjee is
right. Do not refer anyting to the Chief Minister.

SHRI RAMAKANT D. KHALAP: Sir, she wants me to
take all the powers...(Interruptions)

JUSTICE GUMAN MAL LODHA: Sir, we do not want
all the powers to be taken by the Minister. It would be
highly unfortunate if he takes all the powers. That will be
against the independence of judiciary.

MR. CHAIRMAN: | think, the hon, Minister has agreed
to accept a debate on this subject.

SHR! RAMAKANT D. KHALAP: Let us have Half-an-
Hour discussion.

MR. CHAIRMAN: Now, we will go to next question.
Q.No. 483.

(Interruptions)

SHRIMATI GEETA MUKHERJEE: Sir, before going to
the next question, | have a very Important question about
Family Courts. Please allow me. Sir, why are they not going
ahead with setting up of Family Courts? There is a proposal
to give up this proposal. Sir, you yoursel wanted a
discussion on this subject...(Interruptions)

MR. CHAIRMAN: It is not a dialogue. Now, | leave
it to the House. Ther are also other important questions.

There Is a Question on NTC Mills. But if you want
to continue this Question, | have no objection. The hon.
Minister has agreed to have the matter taken up in other
form. He has also agreed for the discussion. | shall also
ask them to take it up maybe under the Half-an-hour
discussion on this very important subject.

(Interruptions)

MR. CHAIRMAN: Therefore, | feel the NTC Question
is also very important. Therefore, | go to Question No. 483.

Dr. Bali Ram - not pregent.

Shri Sanat Mehta - not present.

All right, we go to Question No. 484.
Closure of Textile Mills

*484 PROF. AJIT KUMAR MEHTA:
SHRI RAM BAHADUR SINGH:

Will the Minister of TEXTILES be pleased to
state:
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(a) whether the Government propose to close down
some sick textile mills In the country;

(b) if so, the details thereof;

(c) the estimated number of workers likely to
become unemployed as a consequence thereof;

(d)  whether the Government have formulated any
plan to rehabilitate these workers; and

(e) if so, the datails thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (e): A Statement is laid on the Table of the House.

Statement

(a) to (e) The Government is not contemiplating to close
down sick textile mills. Government has set up Board for
Industrial and Financial Reconstruction (BIFR) to enquire
into the working of sick industrial companies and to prepare
and sanction, as appropriate, schemes for their revival. As
on 31.1.97, BIFR has recommended winding up in respect
of 96 cases involving 1,07,159 workers, approximately.

Although there is no scheme to provide employment
to the workers of closed textile mills, Government has
established Textile Workers' Rehabilitation Fund Scheme
(TWRFS) to provide interim relief to the workers of
permanently/partially closed mills.

In so far as Public Sector Textile Undertakings are
concerned, in respect of National Textile Corporation Ltd.
(NTC) the Government is considering a report prepared
by the Holding Company based on an analysis of the
economic viability of each of the mills. In respect of British
India Corporation Ltd. (BIC) and its subsidiaries, their cases
for rehabilitation are presently under consideration of the
Apellate Authority for Industrial and Financial Reconstruc-
tion (AAIFR).

[Translation]

PROF. AJIT KIUMAR MEHTA: Mr. Chairman, Sir, if you
go through the reply of the Question, you will find that two
contrary statements have been given in it. It has been
stated in the first line of the ftirst para:

[English]

“The Government is not contemplating to close down
sick textile mills".

[Translation)
and see the concluding lines of the same para
'[English]

“As on 31.1.97, BIFR has recommended winding up
in respect of 96 cases involving 1,07,159 workers, approxi-
mately."
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[Translation]

Why is the contradiction in Government reply? On the
one side, it claims that it has no intention of closing down
the mills and on the other hand the committee constituted
by it recommendes at closure of these mills. What does
this contradiction mean? Does the Govt. want to adopt the
policy of rendering one lakh workers on the road at the
time when the unemployment is on rise?...(Interruptions)

[English]

MR. CHAIRMAN: | think, our time is very limited. | will
try to accommodate as many Members as possible.

SHRI R.L. JALAPPA: The first part of his Question is
like this:

“(a)  whether the Government propose to close down
some sick textile mills in the country;”

In the answer, | have said, "No".

Ninety six mills are before the BIFR. They are a judicial
body. They have issued winding up order. That does not
mean that the Government is trying to close down the sick
mills.

[Translation]

PROF. AJIT KUMAR MEHTA: | am glad that th« Gowt.
is not going to close down the mills but it should take such
measures as may not lead to the closure of mills. Sir, a
formula was prepared in a tripartite agreement wherein it
was stated that the funds should be mobilised by selling
out the surplus land of the mills and the sick mills should
be revived. But this proposal was rejected by BIFR. In this
situation, the Gowvt. requested the Union Govt. for waiving
off the interest outstanding against them but the Gowt. has
taken no action so far in this regard. | have also come
to know that the states in which these mills are situated,
are putting hurdles in selling of the surplus land. Does it
not mean that these State Govts. are interested in shunting
out the workers of other states from their states on this
pretext? What is Government's reaction in this regard?

[English]

SHRI R.L. JALAPPA: Sir, the hon. Member is referring
to the Tripartite Agreement. The Tripartite Agreement was
for the revival of textile mills. | had made a statement on
the floor of this House explaining the difficulties as to why
we could not implement this Tripartite Agreement.

It is something to have a plan and it is a difficult
proposition to have it executed. There was a plan, of Rs.
2,500 crore, prepared for the modemisation scheme but
the question is from where do we get this money?
...(Interruptions)

[Translation]

PROF. AJIT KUMAR MEHTA: Why is the Gowt. not
providing?...(Interruptions) Why is the interest not being
waived of?....(Interruptions)



19 Oral Answers To Questions

[Enghsh]

KUMARI MAMTA BANERJEE: What happened to the
Cabinet approval of 19957?..(Interruptions)

SHR: R.L. JALAPPA. | cannot reply to so many
Members at a time...(Interruptions)

MR. CHAIRMAN: Hon. Members we are left with only
four minutes in the Question Hour.

[Translation]

SHRI HARIN PATHAK: Mr. Chairman, Sir, | would like
to ask my question directly from the hon. minister because
my Parliamentary Constituency is the most affected area
of India in which around 50 mills are lying closed.
Ahmedabad was regarded as Manchester of India but today
several mills are lying closed there. Shri G. Venkatswamy
who was a Minister in the previous Govt. had stated in
this House that a scneme of Rs. 2000 crore had been
formuiated for the rehabilitation of workers of NTC mills
| would like to ac- ‘' hon. Minister...(Interruptions)

[English]

SHRI P.R. DASMUNSI: Sir. no mill should be aliowed
to close. (Interruptions; We are not going to hear this..
{Interruptions; The hon. Minister has said that he had no
money_..(Interruptions) Sir, his answer was dangerous..
(Interruptions) He says that he has no money and tnat
he cannot implement the package...(Interruptions)

MR CHAIRMAN: Hon. Members, one at a time please.
(Interruptions)

MR. CHAIRMAN: Hon. Members, this is not the way
to speak

(Interruptions)

MR CHAIRMAN: Will the hon. Minister answer Mr.
Pathak's question.

(Interruptions)

SHRI PR DASMUNSI. Sir. if the package is not
implemented the Minister must quit...(Interruptions)

12.00 hrs
MR. CHAIRMAN Please sit down
(interruptions)

SHR! P R DASMUNSI: We do not want to compromise
on this issue...(Interruptions)

MR CHAIRMAN: Please sit down. Let me have the
question 10o.

’Will the hon Minister give some assurance that the
earlier decision taken by the Tripantite body be imple-
mented?

SHRI R.L JALAPPA' No. Sir. t is not possible...
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(Interruptions) The earlier decision cannot be imple-
mented...(Interruptions) This is not pos-sible...(Interruptions)

SHRI P.R. DASMUNSI: Why can it not be imple-
mented? It is a betrayal to the workers...(Interruptions)

12.00 hrs.

(At this staye, Kumari Mamata Banerjee and some
other hon. Members came and stood on the floor
near the Table)

(Interruptions)
12.01 hrs.

(At this stage, Kumari Mamata Banerjee and some
other hon, Members went back to their seats)

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
NTC Revival Plan
*483. DR. BALIRAM:
SHRI SANAT MEHTA:

Wil the Minister of TEXTILES be pleased to
state’

(a) whether his Ministry has prepared yet another
modernisation plan for the ailing National Textile Corpo-
ration (NTC) Mills;

(b) it s0. the broad features of this fresh NTC revival
package;

(c) the approximate capital outlay involved and how
it is proposed to raise; and

(d)  the stage at which the matter stands at present?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (d): In the statement made on the floor of this House
on 3.3.1997 the reasons for non-implementation of the Turn
Around strategy for NTC mills approved by the Government
in 1995 have been indicated. Since sale proceeds from
surplus land are not available and the BIFR has not yet
given its approval to the rehabilitation package, the NTC
(Holding Company) have submitted a report after reviewing
the economic viability of each of the mills by taking into
consideration the concessions approved by the Govem-
ment in 1995 and the concept of net worth becoming
positive as per the BIFR norms. This report is presently
under conskieration of the Government. No final decision
has yet been taken. The salient features of the revised
Turn Around Strategy would be laid on the Table of the
House as and when finalised.
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[English]
Hongkong Investment
*485. SHRI P.V. RAJESHWAR RAOQO:
SHRI KRISHAN LAL SHARMA:

Will the Minister of INDUSTRY be pleased to
state:

(a)  whether capital inflow trom Hongkong has gone
up during the last one year in comparison to 1994 and
1995;

(b)

(c) the number of investment proposals including
from NRIs received from Hongkong during 1996-97 alongwith
the details of proposals cleared and pending with the
Government for clearance:; and

it so, the details thereot:

(d) the details of the proposals likely to be cleareda
before Hongkong totally merges intc China in 1997 alongwith
the details ot expected capital inflow in this regard”?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN). (a) and (b) Approvals for Foreign Direct Invest-
ment (FDI) inclusive of NRI investmeni, from Hongkong has
risen substantially during the year 1996 as compared to
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the years 1994 and 1995, as would be evident from the
tigures given below:

Year Amount of FDI Approved

(Rs. in Millior)
1994 1647.8
1995 4071.7
5078.8

1996

(c) A total number of 24 proposals of Foreign Direct
Investment (FDI) including NRIs envisaging Foreign Direct
Investment of Rs. 4447.33 million have been approved by
the Government during tha period from April, 1326 to
March, 1997 (Prov). As on date, 5 proposals of Foreign
Direct Investment from Hongkorg are pending consider-
ation of the Government. Sector-wise details of the
proposals cleared and pending are given in statement |
and |l respectively.

(d)  There are 5 proposals pending for Foreign Birect
Investment from Hongkong Thase would be approved as
per the existing policy and procedure. Further flow of FDI/
NRI investments from Hongkong will depend on the
perceptions and inttiatives of Hongkong based investors.

Statement-|

Sector wise break-up of Forsign Direct Investment and Technical collaboration approved for Hongkong
during the period from 14-96 to 31-3-97

Sr No. Name of Industry

2
ELECTRICALS EQUIPMENT

Electrical Equipment

Computer Sottware Industry
Electronics

Total®

TELECOMMUNICATIONS
Telecommunications

Cellular Mobile/Basic Telphone Service
Total

TRANSPORTATION INDUSTRY
Others (Transport)

Total

Total

Total  Tech Fin  Amount % to
of FDI Total

Approved Amount

(Rs. Lakhs) Approved

3 4 s s 1
2 0 2 37.12 0.08
1 0 1 87.50 0.20
4 2 2 69.20 0.16
7 2 5 193.62 044
1 0 1 8890.00 19.99
i 1 0 0.00 0.00
2 1 1 8830.00 19.99
1 0 1 630.00 1.42
0 1

630.00 1.42
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1 2 3 4 5 6 7
4 MISCELLANEOUS MECHANICAL & ENGINEERING 1 0 1 84.00 0.19
5 CHEMICALS (OTHER THAN FERTILIZERS) 2 0 2 2234.20 5.02
6. TEXTILES (INCLUD. DYED PRINTED) 2 0 2 5250.00 11.80
7 PAPER AND PULF INCLUDING PAPER PRODUCT 1 0 1 2311.21 5.20
8. RUBBER GOODS 1 0 T 21000.00 47.22
9 GLASS 1 0 1 20.00 0.04
10 CONSULTANCY SERVICES
Management Services 2 0 2 135.00 0.30
Total 2 0 2 135.00 0.30
11. SERVICE SECTOR
Financial 1 0 1 107.10 0.24
Non-Financial Services 2 0 2 3500.00 7.87
Total 3 0 3 3607.10 8.11
12. HOTEL & TOURISM
Hotel & Restaurants 3 2 1 10.00 0.02
Total 3 2 1 10.00 0.02
13 TRADING CO. 2 0 2 60.00 0.13
14, MISCELLANEOUS INDUSTRIES
Others (Misc. Industries) 1 0 1 48.00 0.11
Total 1 0 1 48.00 0.11
S ‘%om ..... B 29 5 24 44473.33
' NIC/hé.D
Statement-li [Translation]

Sector wise break up of pending FDI cases for

Si.No.

1.

2
3.
4
5

Hong Kong as on 5.5.97

| “Séctor No. of cases
Electronics 1
Trading 1
Power 1
Transportation 1

Service Sector (Financial) 1

Total 5

Production of Vehicles

+486. SHRIMATI SUSHMA SWARAJ: Will the Minister
of INDUSTRY be pleased to state:

(a)  whether the production capacity of different kind
of vehicles has been increased in the country during the
Eighth Five Year Plan;

(b) it so, the details thereof along with production
capacity of various types of vehicles in the country during
the initial and ending years of the Eighth Five Year Plan,
separately,

(c) whether production capaclty was utilised tully
during the said period; and
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(d) i not, the percentage of the capacity utilised
each year during the said plan and the reason for not
utilising the full production capacity?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
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MARAN): (a) Yes, Sir.

(b)  The details of installed production capacity of
various tpyes of vehicles is as follows:

1992-93 1993-94 1994-95 1995-96 1996-97 (Prov.)

Four 5,01,810 5,11,810 6,45,125 9,18,000 9,18,000
wheelers
Two and 27,73,000 28,90,000 31.46,000 35,52,000 35,52,006
three wheelers

(c) and (d) The percentage of capacity utilisation has been as follows:

1992-93 1993-94 1994-95 1995-96 1996-97

Four 65.88 77.95 78.86 73.54 85.40
wheelers
Two & 56.54 64.22 74.01 79.66 89.97
Three wheelers

Capacity utilisation depends on the market forces of ] - 3 4
demand and supply. —
[English) Spun Silk Yarn

Silk Yarn 1993-94 259 104 363

487. SHRI S.D.N.R. WADIYAR: Will the Minister of 1994-95 224 261 485
TEXTILES be pleased to state: 1995-96 173 222 395

(a)  the silk yarn produced in Karnataka and other Noil Silk Yarn
States during the last three years;

1993-94 173 118 291

(b)  whether there is a vast scope for producing and

exporting more silk yarn in these States; and 1994-95 128 83 221
8¢ 94 183

(c) if so, the steps taken to promcte the production
and export of silk yarn?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) The production of raw silk, spun silk yarn and noil silk
yarn in Karnataka and other States during the years 1993-
94 to 1995-96 is as follows:

(In Tonnes)
Yearvariety  Kamataka  Other States  Total
Raw silk
1993-94 8250 544 | 13691
1994-95 8865 5714 14579

1995-96 8264 5515 13779

1995-96

(b) and (c) Realising the vast scope for increasing the
production of raw silk/silk yam in the country, the sericulture
departments of the States are formulating and implement-
ing various programmes/projects/schemes for the develop-
ment of sericulture. In order to supplement the efforts of
the States. the Central Silk Board (CSB) has set-up a
country-wide network of units to extend necessary R & D
extension, training and infrastructural support. CSB also
takes up sericulture development projects in coilaboration
with the State(s). The improved silkworm races and
technology developed by the Research Institutes of CSB,
the infrastructure created under the various projects imple-
mented by the CSB like the National Sericulture Project
and continued efforts towards quality improvement by CSB
such as upgrading the laboratory at Bangalore and setting
up of laboratories at Varanasi, Jammu and Bhagalpur to
meet the requirements of eco testing and quality testing
will contribute in increasing the production of raw silk.
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Under the current Export Impon policy, there are no
restriction on the export of silk/silk yarn. However, in order
to maximise the foreign exchange earnings, the Gowt
encourages expon of value added silk products by providing
incentives to the industry such as providing assistance to
the Indian Silkk Export Promotion Council tor undertaking
various export promotion activities including participation in
international and national fairs. publicity in foreign trade
magazines. sponsoring of sales-cum-study tours and buyer-
seller meets. dissemination of overseas trade information
among exporters. etc. Besides, the Government has taken
several meastres 1o boost silk exports such as the facility
of duty free import of raw matenal under the Advance
Licensing Scheme. import oi capital goods at concessional
rate of duty for export production, etc.

Foreign Direct Investment
‘468 SHRI N.SV. CHITTHAN:
SHRI SURESH PRABHU:

Wil the Minister of INDUSTRY be pleased to
state

=N the number ot foreign investment proposals
received by te Governmen® durng each of the last three
years upto 31st Marcr 1967

‘or the number of proposals approved during the
said pernd  sector-wise

MAY ¢, 1997

To Questions 28

(c)  the amount of foreign investment involved therein;

(d)  whether consumer gcods industries are also
being given approvals to either have tie ups or 100%
subsidiary set up in the country; and

(e) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (c) Total foreign investment proposals
received and approved during the last three years, i.e. from
April, 1994 to Februarv, 1997 is as under:

Year No. of Proposals Amount
(Rs. in crores)

April,1994—March, 1995

1104

15438.54
April,1995—March, 1996 1477 38072.70
April,1996—March, 1997 1619 47807.96

(Prov.)

(d) and (e) Yes, Su. Under the policy governing foreign
investment announced in 1991, 22 specitied consumer
sectors invite the condition of dividend balancing. During
1896 27 such 100% subsidiary companies were accorded
approval with the condition of dividend balancing A sector-
wise break-up of details of the 27 proposals cleared 1s given
in the statement.

Statement

Sector wise break-up of Foreign Direct Investment and Technical collaboration
approved during the period (01/01/96 to 31/12/96)

Si nc Name of Industry

1 l

1 ELECTRICALS EQUIPMENT
Computer software industry
Eiectronics
Tota!
2 TELECOMMUNICATICNS
Telecommunications
Total
3. TRANSPORTATION INDUSTRY
Passenger Cars
Total

Total
Total Tech Fin Amount % to
of FDI Total
Approved Amount
(Rs. crore) Approved
3 4 5 6 7
1 0 1 175 003
1 1 682.68 12.74
2 0 2 684 43 12.77
1 0 1 17.50 0.33
1 1 17.50 0.33
1 1 1183.50 22.28
11683.50

22.28
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1 2 3 4 5 6 7

4.  MISCELLANEOUS MECHANICAL & ENGINEERING 1 0 1 17.05 0.32
5. CHEMICALS (OTHER THAN FERTILIZERS) 2 0 2 170.70 3.19
6. FERMENTATION INDUSTRIES 1 0 1 70.00 1.31
7. FOOD PROCESSING INDUSTRIES
Food Products 8 0 8 2689.60 50.20
Total 8 0 8 2689.60 50.20
8. RUBBER GOODS 1 0 1 0.10 0.00
2. LEATHER, LEATHER GOODS AND PICKERS 1 0 1 6.82 0.13
10. CONSULTANCY SERVICES |
Marketing 1 0 1 17.05 0.32
Total 1 0 1 17.05 0.32
11.  SERVICE SECTOR
Non-Financial Services 1 0 1 140.00 2.61
Total 1 0 1 140.00 2.61
12. HOTEL & TOURISM
Tourism 1 0 1 203.00 3.79
Total 1 0 1 203.00 3.79
13.  TRADING CO. 4 0 4 16.65 0.31
14. MISCELLANEOUS INDUSTRIES
Agriculture 1 0 1 8.75 0.16
Others (Misc. Industries) 1 o] 1 122.50 2.29
Total 2 0 2 131.25 2.45
Total 27 0 27 535765
NIC/NISD
[Translation] (Rs. in Lakhs)
Handloom Organisations sl. State Amount of No. of Units
‘489. SHRI PRABHU DAYAL KATHERIA: Will the No. Assistance Benefitted
Minister of TEXTILES be pleased to state: provided during the
(a) the details of the assistance provided by the during the last 3 years

Union Government to the Handloom organisations under last 3 years
Market Development Assistance Scheme daring the last

three years, State wise; and ! 2 3 4
(b) - the number of units benefitted under the said 1. Andhra Pradesh 2016.40 1013

Scheme during the above period, State-wise? 2. Assam 171.53 15
THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA): 3. Bihar 155.13 3

(a) and (b) State-wise assistance provided by the Union

Government to various Handloom Organisations and num- 4. Gujanat - 249.80 31c

ber of units benefitted under the Market Development 5. Haryana 81.59 8

Assistance Scheme during the last three years is as

under: 6. Himachal Pradesh 55.53 20
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7. Jammu & Kashimr 210.71 77

8. Karnataka 713.72 82

9 Kerala 1221.43 720

10 Madhya Pradesh 287.53 470

11. Maharashtra 338.62 1099

12. Manipur 2.08 2

13. Meghalaya 0.26 1

14. Ornssa 1097.02 1497

15. Punjap 22.31 15

16. Rajasthan ©0.00 33

17 Tami' Nadu 5613.40 3701

18 Tripura 52.20 6

1¢ Uttar Fradesh 1178.30 a

20 West Bengal 1550.76 2204

e isweaz m2ss
Export of Agricultural Products
43 DR RAMKRISHNA KUSHMARIA:

SHRI SHIVRAJ SINGH
Wil the Minister of COMMERCE be pleased t0

state:

(a. the details of the agricultural products exported
during eacn of the last three years. tili-date;

‘. the details of the items which fetched highest
earnings througr exporn and which brought the lowest
earnings during the above period, country-wise;

(c; the items for which the export has decreased
alongwith the reasons theretor; and

(d) the steps taken by the Government to increase
the export of agricuttural products during the current
financial year?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) The
exports of agricuttural and allied products excluding tea.
coffee. raw cotton and marine products during 1993-94,
1994-95. 1995-96 and 1996-97 (Aprii-Feb, '97) were Rs.
7533 Crores, Rs 7049 Crores, Rs. 13337 Crores and Rs.
13720 Crores respectively.

The major items exported include Rice (basmati and
non-basmati) Wheat, Tobacco (manufactured and
unmanufactured), Spices, Cashew, Guargum meal, Ground-
nut, Oil meals, Horticuttural and floricuftural products, and
meat and meat preparations

MAY 9, 1897

To Questions 32

(p)  Under the Harmonised System of Indian Trade
Classification (6 digit level) the tems which fetched the
highest and lowest expor earnings during the last three
years are as follows:

Year L Export Earnings
Highest Lowest
1. 1993-94 Oil Meals Wheat
2. 1994-85 Oil Meals Coarse Grains
3 1995-96 Non Basmati Rice Coarse Grains
4. 1996-97 Oil Meals Coarse Grains
(April - Feb.)

(Source: DGCi & S. Calcutta)

The details of country-wise exports are available in the
Annual Number of the Foreign Trade Statistics of India
published by the Directorate General Commercial Intelli-
gence and Statistics (DGC! & S) Caicutta, copies of which
are available in the Parliament Library.

(c)  The exports oi some of the items faliing under
the agricultural and allied products groups have shown a
mixed irend. The exports of various agricultural commodi-
ties depend upon varieties traded, prices, consumer
perterences and international demand and supply position.

(d) Steps taken to enhance export of agricultural
and allied products include simplification of inspection
procedures, removal of minimum export price and quantity
restrictions on selected ftems, provision of concessional
credit, product development to meet international needs,
extension of benefits available under the scheme of EOUs/
EPZs to agricutture sector and permitting 50% sale in the
domestic tarift area, assistance to exporters for improved
packaging, strengthening of quality control, air freight
subsidy on export of selected horticuttural, floricuttural
products and fresh vegetables to identified destinations,
promoting export of identified products through brand
promotion campaigns, arranging buyer-seller meets and
participation in inter-national fairs/exhibitions.

[English]
Funds for NCES
*491. SHRI SUKHBIR SINGH BADAL:
SHRI RL.P. VERMA:

Will the Minister of NON-CONVENTIONAL
ENERGY SOURCES be pleased to state:

(a) the amount allocated In the Central Budget and
foreign investment made for the development of ‘Non-
Conventional Energy Sources Sector during each of the
last three years and the areas thereof, State-wise,

(b) the quantum of energy generated during the
above period, year-wise, State-wise;
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(c)  the number of bio-gas plants in the country and
the target fixed for openinc new bio-gas plants during the
Ninth Five Year Plan, year-wise;

(d)  whether the Government propose to develop the
Non-Conventional Energy Sources especially in the areas
of Gobar gas and VW/ind energy in the country particularly
in Bihar during the said period;

(e)
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (CR. S. VENUGOPALACHARI): (a) The amounts
allocated in the Central Budget for the development of Non-
Conventional Energy Sources sector in the areas such as
Biogas, Improved Chulha. Biomass Production and Utilisation,
Integrated Rural Energy Programme, Solar Photovoltaic
and Solar Thermal Energy. Wind Energy, Small Hydro
Powear, Biomass Combustion and co-generation, Solar
photovoltaic and Solar Thermal Power, Energy Recovery
from Urban and Industrial Wastes, Electric Vehicles, Fuel
Cells and other emerging technologies during the last three
years namely, 1994-95 1995-96 and 1996-97, are Rs.
226.38 crores. Rs. 248.38 crores and Rs. 33590 crores
tespectively. State-wise allocation are not made in the
Central Budget.

if so, the steps being taken in this regard; and

In order to attract foreign investment in the non-
conventional energy sector, Government has cleared 11
proposals involving foreign investment of Rs. 53.71 crores
in the last 3 years for the development ot non-conventional
energy sector. State-wise. year-wise break-up of the
proposais i given in statement-l. In addition. a loan of Rs.
13849 crores has been received from Bilateral and
Multilateral Funding agencies in the last two years. Year-
wise break-up is given In statement-l|

(b) The State-wise, year-wise estimate of the quan-
tum of energy generated/saved during the last three years,
15 given in statement-lll.

VAISAKHA 19, 1919 (Saka)

To Questions 34

(cj  The number of Biogas Plants set up in the
country till 31st March, 1997 is 25,33,204. The number of
Biogas Plants proposed to be set up during the 9th Five
Year Plan period, Year-wise, is given in statement-IV.

(d) to (f)The proposed 9th Five Year Plan envisages
the development of all areas of non-conventional energy
sources, including biogas and wind eneigy, in the country,
including in the State of Bihar. However, no potential sites
have been identified so far for grid-quality power generation
from wind energy in Bihar.

Major policy initiatives taken to encourage private/
foreign direct investment to tap energy from Non-conven-
tional sources. include provision of fiscal and financial
incentives under a wide range of programmes being
implemented by the Ministry and simplification of proce-
dures for private investment including foreign direct invest-
ment in the non-conventional energy projects. The fiscal
incentives provided for this purpose inciude 100% depre-
ciation in the first year of the installation of the project,
exemption from excise duty and sales tax and concessional
customs duty on the import of material, components and
equipment used in non-conventional energy projects. In
addition, the Government provides financia' incentives such
as interest-subsidy and capital subsidy from the Ministry
of Non-conventional Energy Sources and soft loans from
the Indian Renewable Energy Development Agency (IREDA)
a Public Sector Company of the Ministry. For creation of
attractive facilities for evacuation and purchase/wheeling/
banking of electrical energy generated from non-conven-
tional sources, the Ministry has issued a set of guidelines
to all the States. It has been suggested that the States
should announce general policies for purchase/wheeling/
banking of electrical energy generated from all non-
conventional energy sources. A minimum purchase price
of Rs. 2.25 per unit with an annual escalation of 5% for
the first 10 years. with liberal wheeling/banking facilities at
nominal charges has been suggested. Twelve States have
so far announced such policies in respect of various non-
conventional energy sources.

Statement-|

State-wise and year-wise break-up of proposals approved by the Government for Foreign Investmant in

Non-Conventional Energy

Sl State

Sector

(Rs. in crores)

__Year L Total amount of
No 1994-95 1995-96 1996-97 the proposals
approved on
foreign
investment in
renewable energy
sector
1 2 3 4 5 6
1. Andhra Pradesh - 1.00 0.10 1.10
2. Daman & Diu - 1.26 - 1.26

3. Karnataka -

12.60 -

12.60
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1 2 3 4 5 6
4. Madhya Pradesh - - 0.22 0.22
5. Maharashtra - 0.65 2.91 3.56
6. Rajasthan - 0.56 - 0.56
7. Tamil Nadu - 4.41 10.00 14.41
8 West Bengal 20.00 - 20.00 20.00
Total 20.00 20.48 33.23 53.71

Statement-ll

Loans from multilateral and bilateral funding agencies

Year Amount (Rs. In crores)
1994-95 0.00
1995-96 51.49
1996-97 87.00
138.49

Total:

Statement-|li

Estimates of Energy generated/saved through various Non-conventional Energy Systems and devices, state-wise,
year-wise during last three years

SNo. Name of State wind Energy Small Hydro Power Blomass Power Solar Thermal
(mition Kwh) (mithon Kwh) (tlakh Kwh) (millon Kwh thermal)

1994-95 1995.96 1996:97 1994-95 199596 1996-97 1984-85 1995-96 1996-97 1994-85 1995-96  1996-97

1 2 3 4 5 6 7 8 9 10 1 12 13 14
1. Andhra Pradesh 0.61 7.68 39.98 24.00 28.04 28.04 - - - 4.58 4.60 4.76
2. Arunachal Pradesh - - - 76.60 76.60 80.60 - - . 025 0.28 0.28
3. Assam - - : 8.00 8.80 8.80 - - - 0.34 0.34 0.34
4 Bihar - . - - . 0.16 - - - 1.76 1.76 1.76
5 Goa - - - - - . - - - 0.38 0.38 0.71
6. Gujara! 378 58.23 11793 8.00 8.00 8.00 - - - 43.14 43.23 43.23
7  Haryana - - G 80 0.80 0.80 342 25.07 0.87 4.47 457 4.68
8. Himachal Pradesh - - - 3670 37.88 37.96 - - - 3.08 3.10 3.10
g Jammu & Kashmie - - - 920 17 40 17.48 - - - 1.24 1.24 1.24
10 Karnataka - 0.31 4.32 13.40 18.80 40.40 - . . 15.26 15.26 3393
11 Keraka 0.06 204 256 0.08 2.08 14.08 - . - 1.56 1.56 1.79
12.  Madhya Pradesh 025 0.81 5.98 4.80 8.00 13.00 - - - 24 .90 25.15 25.59
13.  Maharashtra 1.14 1.17 2.58 14.32 14.32 17.28 20.00 104.00 37.22 173 21.86 26.39
14, Manipur . - . 10.80 16.40 16.40 - - - 0.20 0.22 0.22
15. Meghalaya - - - 6.04 6.04 6.04 - - . 0.78 0.86 0.86

16. Mizoram

13.34 2134 21.34 - - - 0.08 0.06 0.06

- "
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
17. Negaland - - - 12.68 12.68 12.68 - - - 0.07 0.07 0.07
18 Orissa - - - 2.00 5.04 504 - 1.25 1.82 1.35
19. Punjab - - 15.60 15.60 15.60 2.77 578 6.01 6.01
20. Rajasthan - - - 8.80 17.20 17.20 2.98 3.10 KRR
21 Slkkim - - - 27.60 38.64 37.00 - 0.18 0.18 0.19
22 Tamil Nadu 15137 426.20 702.17 19.00 19.00 19.00 83.30 198.40 719.30 12.48 13,2? 13.80
23.  Trpura - - 4.04 4.04 4.04 - - 0.1 0.11 0.14
24 Uttar Pradesh - 105.52 107.12 124 .16 - 16.32 16.82 1843
25, Wasl! Bengal - 29.84 29.84 29.64 - - 203 412 6.66
26. Andaman & Nicobar - - - - 0.05 0.07 0.07
27. Chandigarh - - - . - 1.14 114 1.14
28. Dadra & Nagar Havel - 0.06 0.06 0.06
29, Daman & D - - - - E -
30. Delhi - - 13.63 13.63 13.69
31. lLakshadweep - - - -
32.  Pondicherry - - - - 0.75 0.75 0.84
33.  Others - - - - - - - -

SI Name to State Solar Cookers SPV Systems Biomass Gasifier Biogas (in tonnes SPV Pumps
No (milhon Kg of (milion Kwh) (KW) per yea: of (1000 kwh)
fueiwood saved) other than pumps fuelwood saved)
04-95 109506 1096-07 1994.651905.06 1996-67 109495 1095-06 1996.97 1994.95 199596 1996.07
1 c2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17
1 Andhra Pradesh 362 542 579 0.33 0.36 046 2400 1700 1320 75912 73532 4€255 62.10 24975 375.30
2 Arunachal Hradesh 024 0.10 012 0.12 182 139 a3
a Assam 0.05 0.05 0.05 0.03 0.06 0.07 23 5384 8032 18113 2160 37.80
4 Bihas 0.44 0.44 0.44 0.08 0.09 0.17 13035 21548 4284 3510 70.20
5 Goa 0.50 0.59 0.76 0.01 0.01 0.01 275 170 505 i} 2.70 16.20
6. Gujarat 19.31 21.06 23.32 0.23 0.24 0.26 1104 162 40 88449 63807 60022 1.35 2.70 540
7  Haryana 7.72 8.92 0.22 0.12 0.15 0.20 590 6454 5803 7092 5.4C 17.85
8. Himacha! Pradesh 12.44 12.30 1289 0.05 0.11 0.18 6882 4650 4030 - 1.35
9 Jammu & Kashmir 0.05 0.05 0.2t 0.07 0.15 0.18 248 465 607 540 14.85
10 Karnataka 0.15 0.03 0.04 0.06 - 91034 68286 80984 4.05 2835 75.60
11 Kerala 0.11 0.11 011 0.07 0.17 0.28 400 9923 8424 10605 9.45 79.65 214.65
12 Madhya Pradesh 76.04 82,52 93.13 0.62 0.63 0.63 1740 1500 700 62917 62124 64473 1.35 405 1485
13 Maharashtra 2433 26.97 28.66 0.35 0.41 0.41 168 500 76380 54386 46735 1215 4320 117.45
14, Manipul 0.12 0.12 0.16 0.05 0.0 0.06 - 294 440 623 1.8
15 Meghalaya 0.44 0.850 0.64 0.10 0.13 0.14 - - - 188 62 - .
16 Mizoram 0.07 0.07 0.07 0.08 0.12 0.13 - - - 310 310 372 - 270
17, Nagaland 0.04 0.04 0.04 310 564 564 -
18.  Onssa 0.60 1.10 1.45 0.3t 0.34 0.36 40628 40200 36871 1,35 1.35
5.81 5.81 712 0.01 0.01 0.02 140 12889 13850 - 16.20 81.00

Punjab
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1 2 3 4 ) 6 7 8 9 16 1" 12 15 14 15 16 17

20 Rajasthan 18.22 19.54 20.00 0.74 077 0.77 16039 13134 5793 4.05 51.30 133.685
21 Sikkart 0.01 00t 001 0.02 0.02 0.02 517 684 823
22.  Tamw Nadu 0.80 081 0.81 0.24 027 028 40 - 20127 24372 12071 4‘20 206.556  486.00
23 Tnpura 0.18 018 0.20 108 257 269
24 Utar Fragesh 1565 16.76 16 16 1.23 1.95 2.49 150 - - 49195 49048 50037 6.75 54.00
25 Wes! Bengal 146 1.82 3.27 0.16 0.2¢ 0.24 500 37131 43737 3-9032 18.90 22.95
26 Andaman & Nicovar 004 0.06 006 0.21 0.23 025 15 15 21 6.75 6.75
27 Chandigart 0.7¢ 0.81 o.e1 31 15 0.45
2t Uadia & Nagar Havel c 05 005 0.05 3] (] 135 1.35
28 Camae & Dw
35 Delh: 16.59 18.56 16.65 0.04 0.08 c.1 18 21 8 10.80 32.40
21 Lakshadweeg 0.06 009 0.09
32  Fondicherty 0.04 6 3 5.40 18.80 18.80

as (Mhets

Kwh- Kilo watt hour. SPV = Solar PhotovoRaic, Kw = kilo watt

Statement-IV

Year-wise break-up of proposed physical targets under National Project on Biogas Development and Community/

Institutional Biogas Plants Programme during the Ninth Five Year Plan (1997-2002)

Programme

S.No

Physical target of 9th Five Year Plan
1997-98 1998-99 1999-2000 2000-2001 2001-2002
1. National Project on 2.20 2.65 2.90 3.25 3.50
Biogas Development
(in-lakhs)
2. Community and 250 350 400 500 500

Institutional
Biogas Plants
Programme
(No. of Plants)

Demand and import of Nickel

402 SHRI ANCHAL DAS: Will the Minister of COM-
MERCE be pleased to state:

(a; 1ne details of domestic requirement ot nickel in
the country and the total quantity of nickel imported during
each of the izst three years upto March 31, 1997 year-
wise and country-wise,;

(b;j whether the Government have laid down any
pre-condition for transfer of technology of extracting nickel
from ore in the modern method while importing nickel;

i so. the details thereof, and

it not. the reasons therefor and the steps taken
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) The
entire domestic demand of nickel is met by imports. The
imports of nickel (ore, concentrate, alloys and scrap) during
1993-94 to 1995-96 are given below:

(Qty: tonnes)

Year

Nickel Neckel

(Ore/Conc.) (Alloys & Scrap)
1993-94 1827 7650
1994-95 2075 10907
1995-86 1983

12550

Statistics of imports for the year 1886-97 are being
collected. The country-wise import statistics of nickel (ores
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& concentrates, alloys & scrap) for the years 1994-95 and
1995-96 are given in statement |, || and |ll attached.

(b) to (d) Nickel is produced by Canada, Australia,
Cuba, USA and CIS countries. The production mainly
comes from Nickel Sulphide Ores. Since the Indian ores
is of low grade ranging at 0.7% to 1.1% Nickel and has
different chemical composition, treatment of Indian ore or
technology transter was not attractive.

VAISAKHA 19, 1919 (Saka)

To Questions 42

The Ministry of Mines and Regional Research
Laboratory, Bhubaneshwar with Hindustan Copper Ltd.
have developed the process for treatment of Indian ore
and extraction of nickel from that. Now a technology
proving plant is being set up at a cost of Rs. 8.00 crores
to verity the critical parameters of the process. The tests
conducted in Cuba show that installation and operation
of technology proving plant is more likely to prove
the techno-economic viability of the process developed.

Statement-|

Imports of nickel Ores and Concs. (By Countries)

Country 1994-95 1995-96
Quantity Value Quantity Value
(t) (Rs. '000) (t) (Rs. '000)
(1) (2) (3) (4) (5)
ALL COUNTRIES 2,075 35,17.68 1,983 48.32.09
Cuba 519 9.79.79 554 14 90.74
Canada 921 12,38.44 545 10.86.33
Netherlands 294 6 04.52 396 10,33.29
Germany, Fed. Rep. 0 0 175 47524
Russia 9 15.77 102 2.52.62
Belgium 0 0 110 2.3¢.02
Australia 143 2.96.54 54 1,40.85
United States of America 1 2.94 21 50.45
United Kingdom 21 6165 20 49.79
Other Countries 167 2.88.03 6 13.73
Statement-||
Imports of Nickel and Alloys (By Countries)
Country 199495 199596
Quantity Value Quantity Value
(t) (Rs. '000) t) {(Rs '000)
(1) (2) (3) (4) (5)
ALL COUNTRIES 10,768 230,26.16 12,290 341,27 63
Russia 2,927 64 87.13 5,847 155.65 .21
Canada 2,812 51,85 08 1,601 44 ,87.03
Netherlands 356 7,09.25 1,050 27,04 .28
United States of America 168 5,30.54 558 16.77.53
South Africa 1,116 22 48 56 595 155303
Australia 885 18,567.16 349 15.16.85
Germany, Fed. Rep. of 277 8,59.78 415 14,78.99
Norway 899 16,90.42 489 14.01.49
United Kingdom 565 13,52.52 315 12.41.68
Switzerland 176 4,01.65 194 5,88.24
Other Countries 787 17,04.07

677

19,13.30
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Statement-lil

Imports of Nickel (Scrap) (By Countries)

Country 1994-95 1995-96

Quantity Value Quantity Value
(t) (Rs.'000) (t) (Rs.'000)

(1) ) (3) (4) (5)
ALL COUNTRIES 139 79.17 260 1,26.58
Sweden 0 (0] 63 28.64
Russia 0 0 61 28.23
Chinese Taipei 21 5.65 32 26.72
United Kingdom 0 0 20 11.30
Germany Federal Rep. of 63 51.08 17 9.72
United States of America 18 6.11 35 9.43
Korea Rep. of 0 0 18 7.51
Korea Dem. Peoples Rep. of 0 0 14 5.03
Other countries 37 16.33 0 0
Translation] (b) A list of trade fairs/exhibitions being organised

Trade Fairs in Various Countries
‘493. SHRIMATI KETAK! DEVI SINGH:
SHRI RAJKESHAR SINGH:
Will the Minister of COMMERCE be pleased to state:
(@)  whether the Government propose to organise
Trade Fairs in vairous countries for promoting the small
scale industries;

(b) If so, the details thereof:

(c)  whether the participation of Uttar Pradesh would
be ensured in these exhibitions:

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) ITPO
proposes to participate in 41 fairs/exhibitions abroad during
1997-98 in which the small scale industries would have
opportunity for participation.

by ITPO in 1997-98 is given in the statement attached.

(c) to (e) Companies situated in various States are
invited for participation including from the State of Uttar
Pradesh. Uttar Pradesh Trade Promotion Authority with
their following 4 constituents participated in the Indian
Trade Exhibition, Kathmandu (Nepal}— March 14-21,
1997:

(i) LML Ltd—Two Wheeler scooter.

(i) Hi-Tech Medical Products Ltd.—Hi-tech disposable
syringes,

(i) Vishwakarma Foundry Works—Powerloom.
(iv) Friends Refrigeration Mfrs.—Ammonia Compressor.

The total business generated by the above four
companies during the fair as reported by them was Rs.
57.76 lakh for items like scooters, disposable syringes, rice
plant, powerloom C.I. casting, warpin machine 110", ammonia
compressor and efin-celling colls.

Uttar Pradesh Trade Promotion Authority have also
been approached for participation In forthcoming fairs In
Damascus, Nairobi etc. being organised by ITPO.
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Statement
S. No. Name of the Fair/Exhibition Products group/sector for display

1 2 3

1. Hannover Fair Electric automation technology, power transmission and
Hannover (Germany) control, castings and forgings, finished machines-cut and
April 4-19, 1997 non-cut metal parts, plastic and rubber parts, subcontract-

ing components, production and assembly services.

2. Asia Pacific Leather Fair Part (I): All aspect of leather industry including machin-
Hongkong ery, ancillary service industry, raw materials, chemicals and
Part | April 21-24, 1997 dyes used in leather industry.

Part Il April 28-30, 1997 Part (ll): Finished products and fashion accessories.

3. Abu Dhabi International Fair Food items, readymade garmenis, leather & leather items,
Abu Dhabi (UAE) handicrafts, consumer durables etc.

April 27-May 4, 1997

4. TIBCO-Bucharest International Textiles, ready-made cloths, Knitwear, fur goods, eduip-
Fair for Consumer Goods, ment and technologies thereof, footwear, leather goods,
Bucharest (Romania) equipment and technologies thereof, foodstuff, beverages,
May 22-28, 1997 household goods, chemicals, cosmetics, electronics, photo

goods, birotics and stationery, toys, souvenirs, goods for
hobby sports, leisure, interior design and decoration, cars
and accessories, services and information.

5. INTERBUILD AUSTRALIA'97 Commercial, industrial and domestic building products and
Sydney (Australia), technology available for building and construction.

June 8-11, 1997

6. ACHEMA-International Meeting Bio-technology, instrumentation, control and automation
on Chemical Engineering, techniques, materials technology, material testing, engg.,
Environmental Protection and Biotechnology mechanical, processes, pumps, compressors, valves and
Exhibition, Congress, Frankfurt (Germany) fitings, industrial and labour safety, environmental protec-
June 9-14, 1997. tion.

7. Poznan International Fair, Raw materials and semi-finished products, consumable
Poznan (Poland) materials for machines and vehicles, research and labo-
June 15-20, 1997. ratory equipment, electrical engineering, electronics indus-

trial automatics and measurements, machines and devices
for earth, construction and road-building works, refrigera-
tion, hearing ventilation, air conditioning and devices for
eco-systems, transport, power engineering and electrical
power engineering machines and devices machine industry,
machines and devices for metallurgy and foundry engineer-
ing, machines and devices for coal, ore, oil and gas mining,
specialistic machines and devices for other branches of
industry, devices for utilization of gasses.

8. Leipzig Fashion Fair, Ladies' men’s and children’s wear, sports and jeans wear,
Leipzig (Germany) knitwear, leather wear and furs, underwear, lingerie, ac-
August 9-11, 1997. cessories, fabrics and haberdashery, footwear etc.

9. National Hardware Show, Hardware and allied lines, lawn and garden and outdoor

Chicago (USA)
August 10-13, 1997.

living, paint and home decorating products, plumbing,
heating, cooling, accessories, pet-supplies, automotives.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

WSA-Western Shoe Associates
International Buying Market,
Las Vegas (USA)

August 20-23, 1997.

Indian Exhibition,
Moscow
Aug./Sept., 1997.

Damascus International Trade Fair
Damascus (Syria)
Aug. 28-Sept. 10, 1997.

INDEXPO
Muscat (Oman)
Sépt. 1-7. 1997
(Supported event)

Pret-A-Porter,
Pans,
September 5-8, 1997.

Thessaloniki International Fair,
Thessaloniki (Greece)
September 6-15, 1997.

INTERSIC Fair-international
Leather Week,

Pans (France),

September 7-9, 1997.

Nairobi International Show,
Nairobi (Kenya)
September, 1997,

EICMA-BICCl-International Cycle
Exhibition

Milan (Raly),

September 16-21, 1997.

EPM-Engineering Production
Machinery
Hanoi (Vietnam)

September 22-26, 1997.

Shoes, handbags, accessories, store fixtures.

Machine tools, transport equipments, machinery & instru-
ments, computer software, air compressors, pumps, oil
cooling heat exchangers, radiators, casting & forgings, hand
tools, bicycle parts, builders hardware, construction mate-
rial, hospital equipments, alpha tubes, electronic goods,
consumer durables, drugs, pharmaceuticals & fine chemi-
cals, dyes and intermediaries, agro-chemicals, paints,
enamels, chemicals and allied products, manufactures of
metals, plastic and linoleum products etc.

Agricultural equipments, tractors, chemicals and allied
products, surgical items, hospital equipments, food prod-
ucts, tea, synthetic and rayong textiles etc.

Agricutural & gardening equipments, air conditions, auto-
mobile accessories, baby requisites, beauty products,
building materials, crockery and cutlery, dairy products,
electricals & electronics, fishing equipments, foodstuft,
turniture & furnishings, gems & jewellery, general consumer
products, gifts & novelty items, handioom & handicrafts,
household appliances, kitchen equipments and requisites,
leather & leather products, leisure & sports goods, machin-
ery & machine tools, optical goods, pharmaceutical prod-
ucts, plastic & rubber products, project exports & services,
sanitaryware.

Ladies’ ready-to-wear garments and fashion accessories.

Gem & jewellery, readymade garments, marine products,
leather items, plastic & linoleum, consumer goods, handi-
crafts, handloom products, food items etc.

Leather and leather goods.

Basic chemicals, drugs and pharmaceuticals, handtooils,
agro machinery, rubber products, hardware, agricultural,
products, motor vehicles, consumer products.

Motorcycles, bicycle and accessories.

Agricultural equipment, packaging industry, food process-
ing, chemical industries, textile industries, wood working
industries, communications infrastructure etc.
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20. Multi Products Show in French Motor vehicles, food products, tea, marine products, leather
Renunion products, textiles, electricals and electronics, sports goods,
September/October, 1997. handicrafts, household items, granite etc.

21. Tehran intl. Trade Fair Auto parts, diesel enginas, textile machinery, bicycles and
Tehran (lran) parts, scientific and measuring instruments, wire ropes,
October, 1997. nuts and bolts, frozen meat, tea, coffee, cardamom, spices,

pesticides, leather manutactures, jute and hessian prod-
ucts.

22. Anuga Food Fair Processed food and food products.

Cologne (Germany),
October 11-16, 1997

23. SAITEX'97 General industrial, manufacturing & engineering, electrical
Johannesburg (Sourth Africa) engineering & electronics, mining and materials handling,
October 21-25, 1997. chemical and petro chemical, plastics, rubber, industrial

glass and alternative materials, packaging and printing,
agriculture and food, textiles and clothing, building and
construction, transport and automotive, infcrmation technol-
ogy and business services.

24. FISA-International Trade Fair of Capital goods and consumer goods, transport (trucks and
Santiago (Chile) buses), metal and plastic industry, environment, spors etc.
Oct. 31- Nov. 9, 1997.

25. Baghdad International Fair, Medicines and medical equipments, automobiies spare
Baghdad (iraq), parts, machinery spare parts, tyres, pharmaceuticals, elec-
November 1-15, 1997. tronics consumer items, consumer goods toiletries, pro-

cessed foods, textiles & yarns, rice, handicrafts etc.

26. Indian Exhibition Capital goods, machinery and technology for textiles jute,
Yangon (Myanmar) pesticides, edible oils, food processing, animal feed, ce-
November, 1997. ment, ceramic, rubber, leather, pulp, paper, transport

equipments, scooters, motorcycles, bicycles, agricultural
machinery, small scale plant and machinery, electric motors,
diesel engines, mining machinery and equipments, machine
tools, hand tools, building and construction material, hotel
and restaurant equipment and supplies, drugs and Phar-
maceuticals, chemicals consumer goods, jute, hospital
equipment, telecommunications, banking services, con-
sultancy services etc.

27. Bahrain Autumn Fair, General products and consumer goods.

Bahrain
Nov. 27-Dec. 5, 1997.
28 Indian Exhibition, Multi products.
(Made in India Show),
Cairo (Egypt),
First half of Dec. 1997
29. DOMOTEX Woven carpets, textile floor coverings, flexible floor cov-

Hannover (Germany),
January 11-14, 1998.

erings, carpet (hand made), parquet fioors, fibres, yarns,
application technique, display, publications, associations,
design.
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30. Heimtextil Home textiles, decoration textiles, furniture textiles, cur-
Frankfurt (Germany), tains, awnings, sun protection equipment, wall coverings,
Jan. 14-17, 1998 home accessories, carpets and floor coverings, household

textiles, bath textile equipment, bedding, mattresses, water
beds, kitchen textiles. textile design, CAD, CAM, fibres and
yams.

31. Indian Exhibition Computer software, agricultural equipments, earth moving
Mexico City (Mexico) and mining equipment, auto parts, bicycles and parts,
Feb. 1998. medical instruments, pharmaceuticals products, textile and

sugar machinery, photographic paper, drugs, dyes &
intermediaries, electronic goods, cotton fabrics, mixed and
silk fabrics, ladies garments, carpets and rugs, handicraft
ftems, artificial jewellery, spices, processed food, marine
products, leather & leather manufactures etc.

32. Saudi Arabia International Food, beverages and Food products, beverages, catering and allied products.
catering Exhibition incorporating food products
and processing equipment, packaging machin-
ery and material exhibition, Jeddah (Saudi Arabia)

Feb. 15-18, 1998.

33. Ghana International Trade Fair Capttal goods, pharmaceuticals, chemicals, agro industrial
Accra (Ghana), machinery, building and construction products, electrical
Feb. 28-March 10, 1998. and scientific instruments, food and beverages, handicrafts

etc.

34. Expocomer International Food & beverages liquors, tobacco, electronic articles,
Commercial Exposition, higher technology services, apparels, footwear and fabrics.
Panama City (Panama)

March 4-9, 1998.

35. International Fashion Fabric Apparel fabrics, trimmings and notions, design systems,
Exhibition publications.

New York (USA)
March 1998.

36. Kuwait International Trade Farr, Household-electric equipments & accessories, carpets,
Kuwait furniture, foodstuff, building, material, perfumes & cosmet-
March, 1998. ics, garments, children’s toys, handicrafts, watches, garden

accessories, leather products, household tools and instru-
ments, light tools.

37. International Hardware Show, Tools, fittings, locks and keys, security appliances and
Cologne (Germany) systems, protection against burglary, decorative metalware,
March 8-11, 1998 DIY'TEC: Building chemistry, ceramics and tiles, paints, wall

papers, decorators and paper hangers tools, building
components, finishing, interior decoration, wooden prod-
ucts, DIY and take away fumniture, sanitation equipment,
electrical installation, lamps, hardware, DIY tools and
fittings, ladders and scaffoldings, shops and warehouse
fittings.

38. Annual Spring Fair Consumer goods, tourism products, handicrafts of high

Basel (Switzertand)
March 13-22, 1998.

quality, value added products, garments etc.
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39. IMPORTSHOP
Berlin (Germany)
March, 1998.

40 TCF-International Textile Clothing Footwear and
Fashion Accessories, Melbourne (Australia)
March 31-April 2, 1998.

41. 2nd SAARC Trade Fair
Lahore, Pakistan

Apparels home textiles, leather goods, accessories, travel
goods, pieces of fumiture, carpets, basketry, ceramics,
glass, chinaware, jewelley.

Textiles, clothing, footwear, leather goods and fashions
accessories.

Multi products

(As on 1.05.1997)

[English]
Production of Mini Cigarettes by MNCs

*494. SHRI DADA BABURAO PARANJPE: Will the
Minister of INDUSTRY be pleased to state.

(a) whether the Government are aware that
production of mini cigarettes manufactured by multinational
companies have increased manifold resulting in danger
to the livelihood of unorganised bidi workers and the
profit earned therefrom have been repatriated to other
countries;

(b) if so, the details thereof;

(c) whether the Government propose to keep a
check on mini cigarette producing multinational companies
keeping in view the interest of bidi industries;

(d) it so, the details thereof, and
(e) it not, the reasons therefor?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b) The production of mini cigarettes (i.e.
nonfitter cigarettes with length not exceeding 60mm) has
gone up during the last three years. However, as the
incidence of excise duty on such cigarettes is substantially
higher than that of bidis, it is unlikely that the production
of mini cigarettes would have an adverse effect on the bidi
industry.

Data regarding profits earned by cigarette manutac-
turers on mini cigarettes and repatriation of profits is not
centrally maintained.

(c) to (e) As stated above, appropriate fiscal disincen-.

tives already exist in as much as there is a substantial
differential betwwen the rates of excise duty on mini
cigarettes and bidis. In the Union Budget for 1997-98, the
excise duty on mini cigarettes has been raised from Rs.
75 per thousand to Rs. 90 per thousand.

lllegal mining of coal

*495. SHRI SHATRUGHAN PRASAD SINGH: WIll the
Minister of COAL be pleased to state:

(a) whether illegal mining of coal from the coal
mines of Bihar and other States has been going on resulting
in loss of crores of rupees;

(b)  whether there is any connivance of police and
the higher officials of coalfields in iliegal mining and the
coa! mafia is flourishing particularly in Bihar; and

(c) it so, the action proposed to be taken by the
Government to check illegal mining of coal and to wipe
out the coal mafia?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) Sporadic incidents
of illegal coal mining have been taking place in some
mines of the Eastern Coalfields Limited (ECL), Bharat
Coking Coal Limited (BCCL) and Central Coalfields
Limited (CCL) in Bihar. Since illegal mining of sporadic
In nature it is very difficut to measure its value. and

quantity.

(b)  No, Sir. No incident of any connivance between
the police and the higher officials of coalfields in lillegal
mining has been reported to the Govemment.

(c) lllegal mining violates the provisions of Section
3(1) (a) of the Coal Mines (Nationalisation) Act, 1973 and
section 4(1) of the Mines and Minerals (Regulation and
Development) Act, 1957. Moreover, illegal mining Is pun-
ishable under Section 30(1) of the Nationalisation Act and
Section 21(1) of the MMRD Act.

The following steps are taken by the nationalised coal
companies to stop illegal mining.

(i) covefing the exposed coal faces in unused
opencast mines with debris;

() round the clock patrolling by the security force
of the company and the Central Industriai Security Force
(CISF).

(i) surprise check or raids by company security
force and CISF;

(iv) blacklisting the trucks selzed during the surprise
checks or raids;



55  Written Answers

Whenever any incident of illegal mining comes to the
notice of the colliery authorities within the leasehold areas,
patrolling by the CISF is intensified. At times, such raids
are conducted jointly by CISF and the local Police. After
the illegally mined coal and implements of illegal mining
and transportation of coal are seized during the course of
raids. the same are handed over to the local police station
by the coal companies and First Information Reports are
lodged.

Jute Bags

496. SHRI DWARAKA NATH DAS: Will the Minister
of TEXTILES be pleased tc state:

(aj whether mandatory requirement of packing
cement in jute bags has been scaled down from existing
50 per cent of the total output 10 40 percent for 1997-
98 ard 30 percent in 1998-99:

(b) if so. the reasons therefor: and

(c) the steps taken by Goveinment to save the
interests of thousands of jute growers in the country?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) No. S

(b) Does not arise.

(c) The steps taken by the Government to save the
interests of the jute growers inter-alia include issue of Jute
Packaging Orders from time to time under the Jute
Packaging Materials (Compulsory Use in Packing Com-
modities) Act, 1987, fixation of Minimum Support Price
(MSP) for raw jute and entry into market of the Jute
Corporation of India. whenever needed.

United Nations industrial Development Organisation

497. SHRI ANANT GUDHE: Will the Minister of
INDUSTRY be pleased to state:

(a)  whether under new package of Cooperation with
UNIDO the Government have proposed to set up an
Internationia! Centre for advancement of manufacturing
technology with a view to bridging the gap between R &
D and commercialisation through international partnership;

(b) it so
features:

the details thereof alongwith important

(c) the tentative locations under consideration for
setting up the centre and present status of the proposal,
and

(d) the total cost of the project and financing pattern
proposed?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (d) There is a proposal to establish
International Centre for Arvancement of Manufacturing
Technology (ICAMT} in cooperation with UNIDO. The
ICAMT is proposed to be located in Bangalore.
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The Mission of ICAMT will be to act as gatekeeper
for developing countries in the field of Advanced Manu-
facturing Technology. By tracking the latest world wide
developments in leading edge technologies (Hardware) and
the latest managementorganisational practices (Software);
the gap will be bridged between research and development
organisations, and market demand within developing coun-
tries.

The activities of ICAMT will include courses, work-
shops, conferences, serving as focal point on a global
network of affiliated centres, the completion of the pilot
projects, advisory services, information collection and dis-
semination and preparation and maintenance of an inter-
nationa! rosters of experts.

Currently, UNIDO is undertaking a feasibility study for
this project. This feasibility study will assess developing
countries' support for the Centre, its potential impact,
financial requirements, long-term sustainability and possible
funding patte.n. The feasibility study report being preparud
by UNIDO will bring out the total cost of the project and
financing pattern.

Eliminating Import Taritf on Non-Technology
Products under WTO

498. SHRI SULTAN SALAHUDDIN OWAISL
SHRI BHAKTA CHARAN DAS:

Will the Minister of COMMERCE be pleased to
state-

(a) whether India has joined the non-technology
agreement/Information Technology agreement of Worl
Trade Organisation aimed at eliminating Import tariff on
wide range of non-technology products/information prod-
ucts;

(b) 1 so, the details thereof;

(c) the time fixed for eliminating tariff on all prod-
ucts;

(d) the main products covered under the above
agreement,

(e) the details of countries who have joined WTO
and to what extent the above agreements are likely to help
india in the development of latest technology in the field
of information technology; and

f) the Iikely impact of the said agreements on the
domestic industry?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) to (c)
Yes, Sir, India has joined The Information Technology
Agreement (ITA) visualised In the “Ministerial Declaration
on Trade In Information Technology Products” adopted at
Singapore in December 1986 on the occasion of the first
Ministerial Conference of the World Trade Organisation.
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ITA aims to expand the world trade in information tech-
nology products. After extensive discussions with lts trading
partners, India filed its final Schedule of Concessions with
regard to information technology products on 25-3-97 in
Geneva and India's schedule has been approved by
consensus by the Participants of the ITA. In all 217 tariff
lines have been included in India's Schedule of Conces-
sions. In respect of 95 tariff lines the duty will be brought
to zero by 2000. In respect of 4 tariff lines the duty will
be brought to zero by the year 2003, in respect of 2 tarift
lines the duty will be brought to zero by the year 2004.
The remaining 116 tariff lines will reach zero duty level
by the year 2005.

(d) and (e) The ITA covers the following main
categories of products: computers (including printers, scan-
ners, monitors, hard-disc drives, pcwer supplies etc.),
telecom products (including fax machines, modems, pag-
ers, etc) semiconductors (including chips and wafers),
semiconductors manufacturing equipment, software prod-
ucts (e.g. diskettes and CD-ROMs) and scientitic instru-
ments. The Participants of ITA, representing countries
which account for more than 90% of world trade in the
information technology products, include Australia, Canada,
Costa Rica, Estonia, EU (15 countries), Hong Kong,
Iceland. India, Indonesia, lsrael, Japan, Korea, Macau,
Malaysia, New Zealand, Norway, Romania, Singapore,
Slovak and Czech Republic, Switzerland, Chinese Taipei,
Thailand, Turkey and United States.

(f) india decided to join the Information Technology
Agreement after extensive discussions with various industry
associations. There was general acceptance of the need
to join ITA by most of the Associations. International trade
in information technology is presently of the order of US
$ 500 billion. In the next century, this sector is expected
to be the largest industry in the World and may provide
the foundation upon which most of the other industries wil
be built. Not only will stability and predictability of Gowt.
policy in this sector attract foreign investment, India will
also benefit by the fact that information technology will be
available to other industrial sectors at relatively low cost,
thus ensuring general increase in productivity all round.

Dismantling of Barriers in Agricultural exports

*499. DR. T. SUBBARAMI REDDY: Will the Minister
of COMMERCE be pleased to state:

(a)  whether the progressive dismantling of barriers
in agricultural exports, which started as part of the structural
adjustment programme five years ago, is yet to bring about
a perceptible change in the sectoral pattern of exports;

(b) i so, whether future trading have been ex-
tended to cofton, raw jute and jute goods;

(c) 1t so, the tntal agricultural exports that have been
estimated during 1997-98;

(d) to what extent it will be more in comparison to
1996-97; and
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(e) further steps taken by the Government to boost
the export of agricultural exports?

THE MINITER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) There
has been a perceptible sift in the sectoral composition of
agricultural exports. The items whose share increased
during the period 1991-92 to 1996-97 (April-February'97)
are Rice (basmati & non-basmati), HPS Groundnut, Sugar
and molasses, Horticulturai and floricultural products and
Miscellaneous processed items. The items whose share in
the agricultural exports declined during the same period
were Tobacco, Spices, Cashew, Guargum meal and Oil
meals. The total agricultural exports (excluding tea, coffee,
raw cotton and marine products) increased from Rs.
4343.12 Crores in 1991-92 to Rs. 13720.60 Crores in 1996-
97 (April-February 1997).

(b) No, Sir.

(c) and (d) The export projections for the year 1996-
97 of the Eighth Five Year Plan by the Planning Com-
mission for agricultural and allied products (excluding tea,
coffee, raw cofton and marine products) was Rs. 10,398
Crores (at 1991-92 prices). The actual achievement during
1996-97 (April-February 97) was Rs. 13720.60 Crores. The
export projection for the Ninth Five Year Plan including the
year 1997-98 are yet to be formulated.

(e) Steps taken to enhance export of agricultural
and allied products include simplification of inspection
procedures, removal of minimum export price and quantity
restrictions on selected items, provision of concessional
credit, product development to meet international needs,
extension of benefits avialable under the scheme of EOUs/
EPZs to agricufture sector and permitting 50% sale in the
domestic tariff area, assistance to exponers for improved
packaging, strengthening of quality control, air freight
subsidy on export of selected horticultural, floricultural
products and fresh vegetables to identified destinations,
promoting export of identified products through brand
promotion campaigns, arranging buyer-seller meets and
participation in international fairs/exhibitions.

Weaving and Processing Units

*500. SHRI R. SAMBASIVA RAO: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Union Textile Minister called upon
the textile industry to -redraft strategies so that there can
be more investment in modern weaving and processing
units;

(b)  whether the Textlle Ministry has agreed to invest
more in the weaving and processing units in the country;

(c) it so, whether any plan have been formulated
in this regard; and

(d) It so, the detalls thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (d) The Union Textile Minister has in ditferent fora
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impressed upon the textile industry the need to modernise
in order to become more competitive in the changing global
scenario.

A proposal is under formulation to facilitate moder-
nisation, through technological upgradation, of the textile
industry. The intended objective is to improve production
and productivity of the Indian textile industry to make It
more competitive, including in the export market. Details
of a Technology Upgradation Fund for textiles and jute
industries are being worked out in this regard.

investment Ly Multinational Companies

5388. SHRI SANAT KUMAR MANDAL: Will the Min-
ister of INDUSTRY be pleased to state:

(a) whether the Government's attention has been
drawn to the news item captioned “MNC Investment
figures as security threat” appearing in ‘The Observer
of Business and Poltics’, New Delhi, dated February
7, 1997

(b) it so, the facts of the matter reported therein;
(c) the reaction of the Govermnment thereto; and

(d) the steps heing taken by the Government to
avoid serious security threat?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (d) The information is being collected and
will be laid on the Table of the House.

Excavation Engineers

5389. SHRI JAYSINH CHAUHAN: Will the Minister of
COAL be pleased to state:

(a) whether 80% coal In the country is being
produced by open coast mines with the help of heavy earth
moving equipments and involving sophisticated technology;

(b)  whether coal India Limited pays little interest
towards the career growth of Engineers particularty those
of excavation discipline who are the hub in the production
of coal,

(c) whether Excavation engineers are subjugated to
work under Executives of mining discipline who are not
doing the actual work of repair/maintenance of heavy
earth moving equipments resulting into loss of production;,
and

(d) it so, the remedial steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) Nearly 78% of total
coal production in the mines of Coal India Ltd. comes from
opencast mines.

(b) No, Sir.

(c) and (d) As per the relevant provision of the Mines
Act, 1952 and Coal Mines Regulations, 1957 a mine is
to be under the supervision, direction, management and
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control of a Manager who has the requisite qualification
as per the statute. Other executives who are experts In
various fields such as Finance, Personnel and Excavation
Engincers who run and maintain heavy earth moving
machinery are posted in the mines as per requirement and
constitute a team which is engaged In various productic.a
related work under the Mine Manager.

Joint Venture to Build Hospitals
5390. SHRI MANIKRAO HODLYA GAVIT:
SHRI PARASRAM BHARDWAJ!

Will the Minister of INDUSTRY be pleased to
state:

(a) whether a Singapore health care company and
an Indian industrial group have tentatively agreed to set
up several hospitals offering a wide range of facilities In
India and Nepal; and

(b) i so, details thereof alongwith the locations of
the hosplals to be constructed, State-wise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b) Yes, Sir. A Singapore health care
company M/s. Gleneaagles Development Pwvt. Ltd., Singapore
and an Indian industrial group have formed a joint venture
company M/s. Duncan Goenka Hospltals Ltd. with foreign
equity participation of 50% amounting to Rs. 1570.00 lakhs
for setting up a 270 Bed Hospital at Calcutta in the State
ot West Bengal. The application was considered by FIPB
and approval was issued In the month of July, 1996.

Khadi and Village Industries Commission

5391. SHRI RAM NAIK: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number of projects from the individual
entrepreneurs have been received by the different State
offices of the Khadi and Village Industries Commission after
the adoption of the project approach by the Khadi and
village industries Commission (KVIC);

(b) the number of projects cleared by the different
industry directorates in the Central office of the KVIC;

(c) the number of projects cleared by the different
industry directorates and the Banking Division of the KVIC
and sanctioned by standing Finance Committee; and

(d) the number of entrepreneurs have received
actual payment from the KVIC against the projects sub-
mitted by them?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) After adoption of project approach, as per
the information received from KVIC offices of the States
and Union Territories, -a total of 719 projects from individual
entrepreneurs have been received so far.

(b) 523 projects pertaining to individual entrepre-
neurs have been received by various industry directorates
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of KVIC at Mumbai out of which 105 projects had been
technically cleared by various ‘ndustry directorates and
referred to Banking Division.

(c) Out of 105 projects received from different
directorates, Banking Division has cleared 35 projects of
individual entrepreneurs and 16 projects have been sanc-
tioned by the Standing Finance Committee of the KVIC
so far.

(d) Only two entrepreneurs who have submitted
complete sets of loan documents have received funds.

Courts at Car Nicobar and Campbell

5392. SHRI VIJAY PATEL: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a)  whether the Division Bench of Calcutta High
Count has issued directives on December, 1993 for setting
up two courts of magistrates at Car Nicobar and Campbell;
and

(b) it so, the progress made so far in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
Yes, Sir.

(b)  The Ceontral Government had already issued
sanction on 30.10.95 to the Union Territory Administration
of Andaman & Nicobar Islands, for the creation of two
courts, alcngwith 13 supporting staff, at Car Nicobar and
Campbell.

VAISAKHA 19, 1919 (Saka)

To Questions 62

[Translation}
Fairs Organised by ITPO

5393. SHRI JAI PRAKASH AGARWAL: Wil the Min-
ister of COMMERCE be pleased to state:

() the details of various Exhibitions and Interna- -
tional trade fairs organised by India Trade Promotion
Organisation so far at the Pragati Maidan, New Delhi during
each” of the last three years;

(b) the expenditure incurred theren by ITPO in
organising trade fairs at National and Internation&l level,
separately, year-wise;

(c) the details of the income earned thereon by
ITPO separately, year-wise;

(d)  whether the ITPO have organised such exhibi-
tions/International trade fairs in various parts of the country/
abroad or propose to organise such exhibitions or trade
fairs during the current year; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH):

(a) 1994-95 - 10 fairs Year wise details of
fairs is at statement-|

1995-96 - 14 fairs
1996-97 - 10 fairs
(b) and (c) As per Statement - Il attached.

(d) and (e) A list of ITPO's programme of participation
in fairs/exhibitions abroad and in India during 1997-98 is
at statement - Il and IV respectively.

Statement - |

Details of Fairs Organised by ITPO at Pragati Maidan, New Delhi During 1994-95, 1995-96 and 1996-97

1994-95
S.No. Name of the Events Product Profile
1 2 3

1. CONSUMEXH'94 (National)
May 13-22, 1994

n

SAJAVAT-84 (National)
July 29-August 7, 1994

3. ELECTRONICS INDIA'94 (National)
Sept. 7-11, 1994

4. SHOE FAIR'84 (National)
October 17-19, 1994

5. SHOE COMP'84 (International)
MQg_tpber 18-21, 1994

Consumer Products household and household products
decorative electronics and electrical goods etc.

Decoratives, Handicrafts home textiles, turnishing, con-
sumer goods etc.

Electrical and Electronics Product.
Shoes (Ladies, Men, Children & Casual Wears) both leather
and PVC ete.

Components, accessories soles etc.
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6.

(e}

10

1995-96

10.

11

12.

IITF'94 (International)
November 14-27, 1994

TEXINDIA'94-95 (National)
December 24, 94-January 1, 1995

National Children Fair (National)
December 24, 94-January. 1, 1995

AGRIEXPO (International)
March B8-14, 1995

AHARA'95 (International)
March 8-14, 1995

CONSUMEXH (National)
May 12-21. 1995

SAJAVAT (Nationa!)
August 11-20. 1995

DELHI BOOK FAIR (International)
August 12-20, 1995

SHOE FAIR'95 (National)
October 17-19, 1995

SHOE COMP'95 (International)
Octoter 19-21, 1995

PRAKASH'95 (International)
October 29-November 4, 1995

IITF'95 (International)
November 14-27, 1995
GRAMAWAS (International)

November 15, 95-January, 31, 1996

INTL. SECURITY EXHIBITION (Int1)
Dec. 11-14, 1995

NATIONAL CHILDREN FAIR (Nat)
Dec. 22-31. 1995

TEX-INDIA (National)
Dec. 22-31, 1995

SAARC TRADE FAIR (Int'l)
January 9-14, 1998

Engineering Products, Agriculture & Food Products, Elec-
trical & Electronics, Watches Toys, Textiles Hoisery and
other consumer durables.

Textiles fabrics, Readymade Garments, Made Ups etc.
Toys, Children Educational Equipments, Ready Garments

and other durables.

Agriculture & Agricultural Processed Machinery & Equip-
ment.

Food, Food Processing Macinery and Equipments, Food
Products.

Consumer Products household and household products,
decoratives, electronics & electrical goods etc.

Decoratives Handicrarfts, Home textiles, furnishing con-
sumer goods etc.

All type of books.
Shoes (Men, Ladies, Children and Casual wedrs) both
leather & PVC etc.

Shoes components and accessories etc.

All type of Electrical and Electronics products, lights.

Engineering Products, Agricutture & Food Produces, Elec-
trical & Electronics Watches, Toys, Textiles, Hoisery and
other Consumer durables.

Security equipments, devices industrial security equipment
and machinery etc.

Children items.

Textiles, Hoisery, Woolen fems.
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13.

14.

1996-97

1.

10.

VAISAKHA 19, 1919 (Saka)

To Questions 66

PRINTPACK INDIA'96 (Int'l)
January 12-17, 11996

AHARA (International)
March 8-11, 1996

CONSUMEXH (National)
May 5-14, 1996

DELHI BOOK FAIR (International)
August 10-18, 1996

MYSTIQUE INDIA'96 (National)
Sept. 13-17, 1996

INTERNATIONAL SHOE FAIR (Int'l)
October 17-19, 1996

SHOE COMP (international)
October 19-21, 19896

IITF  (International)
November 14-27, 1996

NATIONAL CHILDREN FAIR (Nat.)
Dec. 20. 96-Jan. 3, 1997

WINTER SHOW (National)
Dec. 20, 96-Jan. 3, 1997

TEX-STYLES INDIA (Internat.)
January 28-31, 1997

AHARA (International)
March 5-9, 1997

Printing technology, equipment and machinery etc.

Food, Food Products and Food Processing machinery etc.

Household appliances, electrical appliances, giftware, fur-
nishings, kitchen equipment, cosmetics, jewellery & textiles
etc.

Publishers, book sellers and distributors, mfrs., dealers of
teaching aids, audio visual material, Computer Software
and hardware, Govt. and autonomous organisations con-
cerned with publishing.

Aayurveda, Siddha, Unani, Homeopathy and Naturopathy
systems of medicine, Acupuncture and Alternative therepaies,
Anti-sids, cancer, Polio remedies and heart care
Programmes, Yoga, Meditation Astrology, Palristry
Numerclog and Vastu, Health Food Products and nature
cure equipment etc.

Footwear for men, women and children, dress shoes for
men & Women, horachi shoes and sandals, Kolhapuri,
chappals, ballerinas, sandals etc.

Components, accessories and manufacturing aids like
soles, insoles, toepuffs, counters, clicking knives, tacks,
heels straps, adhesives, chemicals etc.

All aspects of Industry, agriculture, trade and Scientific and
technological innovations, special display, Techmar, Tech-
nologies for small Industiies, Good Living, HUDCO-Build-
Tech, Toy Show etc.

Children's garments, toys, teaching aids, magazines, cards,
posters, Stationery items, Musical instruments audiovisual
products, School items, decoratives for nursery & children's
room and other items of children's interest.

All type of consumer products categories, giftware, textiles,
goods living, home appliances etc.

Yarns, fibres, threads, fabrics, knits, home fumishings and
made-ups, CAD/CAM systems, light machinery for textile
industry etc.

Food Processing/Packing machinery, Packing material,
Agricultural Products, fresh fruit and vegetables, hotel and
restaurant industry, refrigeration machinery, kitchen equip-
ment etc.
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To Quastions

f Fairs organised by ITPO at Pragati Maidan, New Delhi during 1994-95
(Rs in Lakhs)

68

SNo Name of rhe” fair Income Expenditure
1 Consumexh. May 13-22, 1994 38.49 198.32
2. Sajavat, July 29-Aug. 7, 1994 30.91 23.14
3. Electronics India, Sep. 7-11, 1994 102.16 23.06
4 Shoe Fair, Oct. 17-19, 1994 7212 23.06
5. Shoe Comp, October 19-21, 1994 43.05 27.29
6. IITF. Nov. 14-27. 1994 748.83 23275
7. Tex India. 24 Dec 94-1 Jan, 1995 49.63 24.81
8. National Children Fair, Dec 24, 94-Jan 1, 1995 24.54 28.15
9 Agri Expo. March 8-14, 1995 134 .41 26.92
10. Ahara. March 8-14, 1995 123.02 40.09

B - o 1367.16 468.59

Income and Expenditure of Fairs organised by ITPO at Pragati Maidan, New Delhi during 1995-96

(Rs. in Lakhs)

é‘No~ Name of the fair o Income Expenditure
1. Consumexh. May 12-21, 1995 48.97 27.93
2. Sajavat, August 11-20, 1995 55.28 34.35
3 Delhi Book Fair, August 12-20, 1995 31.05 33.32
4 Shoe Fair, Oct 17-19, 1995 91.03 23.48
5. Shoe Comp, October 19-21, 1995 54 .46 21.59
6. Prakash, Oct 29-Nov 1, 1995 104.73 49.80
7. IITF. Nov 14-27, 1995 9822.70 273.92
8 Grammavas, Nov 15, 1995-Jan 31, 1986 15.58
9 INTL Security Exh., Dec 11-14, 1995 43.21 36.99

10. National Children Fair, Dec 22-31, 1995 22.63 30.34
11 TEX India, Dec 22-31, 1995 47.07 36.11
12 SAARC Intl. Fair, Jan 8-14, 1996 67.12 61.84
13. Print Pack, Jan 12-17, 1996 237.52 561.72
14, Ahara, March 8-11, 1996 83.51 37.88

----- 1809.28 734.65

*After considering Rs. 40.00 lacs as grant from Government.



69

Written Answers

VAISAKHA 19, 1919 (Saka) To Questions 70

Income and Expenditure of Fairs organised by ITPO at Pragati Maiden, New Dalhi during 1996-97.

Fair for Consumer Goods,

Bucharest (Romania)
May 22.28, 1997

(Rs. in lakhs)

S.No. Name of the event Income Expenditure

(Budgeted) (Budgeted)
1. Consumexh, May'96 67.37 31.06
2. Delhi Book Fair, Aug.'96 40.43 29.72
3. Mystique India, Sept.'96 27.60 39.68
4. Intl. Shoe Fair, Oct.'96 87.75 28.27
5. Shoe Comp. Oct.'96 60.98 28.02
6. I.I.T.F.'96 1125.94 342 .80
7. National Children Fair 2419 46.42
(Dec.'96-Jan .'97)
8. Winter Show Der.'96 102.53 54 82
9. Tex Styles India, Jan.'97 180.45 125 40
10. Ahara, March'97 80.55 42 45
o B 177779 768.64
Statement-|ii
India Trade Promotion Organisation
Programme for participation in Fairs/Exhibitions Abroad during 1997-98&
S.No Name of the Fair/Exhibition Products group/sector for display

1 2 3

1. Hannover Fair Electric automation technology. power transmission &
Hannover (Germany) controi, castings and forgings, finished machines-cut and
April 14-19, 1997 non-cut metal pans, plastic and rubber parts, subcontract-

ing components, production and assembly services.

2. Asia Pacific Leather Fair Part (I): All aspects of leather industry including machinery,
Hongkong ancillary service industry, raw materials, chemicals and
Part | April 21.24, 1997 dyes used in leather industry.

Part || April 28-30, 1997 Part (Il): Finished products and fashion accessories

3. Abu Dhabi International Fair Food items, readymade garments, leather & leather items,
Abu Dhabi (UAE) handicrafts, consumer durables etc.

April 27-May 4,1997

4. TIBCO-Bucharest International

Texiles, ready-made cloths, Knitwear, fur goods, equipment
and technologies thereof. footwear, leather goods, equip-
ment and technologies thereof, foodstutf. beverages, house-
hold goods, chemicals, cosmetics, electronics, photo goods,
birotics and stationery, toys, souvenirs, goods for hobby
sprots, leisure, interior design and decoration, cars and
accessories, services and information.
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10.

INTERBUILD AUSTRALIA'S7
Sydney (Australia)
June 8-11, 1997

ACHEMA-International Meeting
on Chemical Engineering,
Environmental Protection and Bio-
technology Exhibition,

Congress,

Frankfurt (Germany)

June 9-14. 1997.

Poznan International Fair,
Poznan (Poland)
June 15-20, 1997.

Leipzig Fashion Fair,
Leipzig (Germany)
August 9-11, 1997.

National Hardware Show,
Chicago (USA)
August 10-13, 1997.

WSA-Western Shoe Associates
international Buying Market,
Las Vegas (USA)

August 20-23, 1997.

Indian Exhibition,
Moscow
Aug/Sept, 1997.

Damascus International Trade Fair
Damascus (Syria)
Aug. 28-Sept. 10, 1997.

Commercial, industrial and domestic building products and
technology available for building and construction.

Bio-technology, instrumentation, control and automation
techniques, materials technology, material testing, engg.,
mechanical, processes, pumps, compressors, valves and
fittings, industrial and labour safety, environmental protec-
tion.

Raw materials and semi-finished products, consumable
materials for machines and vehicles, research and labo-
ratory equipment, electrical engineering, electronics indus-
trial automatics and measurements, machines and devices
for earth, construction and road-building works, refrigera-
tion, hearing, ventilation, air conditioning and devices for
eco-systems, transport, power engineering and electrical
power engineering machines and devices, machine indus-
try, machines and devices for metallurgy and foundry
engineering, machines and devices for coal, ore, oll and
gas mining, specialistic machines and devices for other
branches of industry, devices for utilization of gasses.

Ladies’ men's and children's wear, sports and jeans wear,
knitwear, leather wear and furs, underwear, lingerie, ac-
cessories, fabrics and haberdashery, footwear etc.

Hardware and allied lines, lawn and garden and outdoor
living, paint and home decorating products, plumbing,
heating, cooling, accessories, pet-supplies, automotives.

Shoes, handbags, accessories, store fixtures.

Machine tools, transport equipments, machinery & instru-
ments, computer software, air compressors, pumps, oil
cooling heat exchangers, radiators, casting & forgings, hand
tools, bicycle parts, builders hardware, construction mate-
rial, hospital equipments, alpha tubes, electronic goods,
consumer durables, drugs, pharmaceuticals & fine chemi-
cals, dyes and intermediaries, agro-chemicals, paints,
enamels, chemicals and allied products, manufactures of
metals, plastic and linoleum products etc.

Agricultural equipments, tractors, chemicals and allied
products, surgical items, hospital equipments, food prod-
ucts, tea, synthetic and rayong textiles etc.
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2 3

13. INDEXPO Agricultural & gardening equipments, air conditioners, au-
Muscat (Oman) tomobile accessories, baby requisites, beauty products,
Sept. 1-7, 1997 building materials, crockery and cutlery, dairy products,
(Supported event) electricals & electronics, fishing equipments, foodstuff,

furniture & furnishings, gems & jewellery, general consumer
products, gift & novelty items, handloom & handicrafts,
household appliances, kitchen equipments and requisites,
leather & leather products, Ieisure & sports goods, machin-
ery & machine tools, optical goods, pharmaceutical prod-
ucts, pastic & rubber products, project exports & services,
sanitaryware.

14. Pret-A-Porter, Ladies’ ready-to-wear garments and fashion accessories.
Paris,

September 5-8, 1997.

15. Thessaloniki International Fair, Gam & jewellery, readymade garments, marine products,
Thessaloniki (Greece) leather items, plastic & linoleum consumer goods, handi-
September 6-15, 1997. crafts, handloom products, food items etc.

16. INTERSIC Fair - International Leather and leather goods.

Leather Week,
Paris (France),
September, 7-9 1997.

17. Nairobi International Show, Basic chemicals, drugs and pharmaceuticals, handtools,
Nairobi (Kenya), agro machinery, rubber products, hardware, agricultural
September, 1997. products, motor vehicles, consumer products.

18. EICMA-BICCl-International Cycle Motorcycles, bicycle and accessories.

Exhibition
Milan (italy),
September 16-21, 1997.

19.  EPM-Engineering Production Agricuttural equipment, packaging industry, food process-
Machinery ing, chemical industries, textile industries wood working
Hanoi (Vietnam) Industries, communications infrastructure atc.

September 22-26, 1997.

20. Multi Products Show in French Motor vehicles, food products, tea, marine products, leather
Renunion products, textiles, electricals and electronics, sports goods,
September/October, 1997. handicrafts, household items, granite etc.

21.  Tehran Intl. Trade Fair Auto parts, diesel engines. textile machinery, bicycles and
Tehran (Iran) parts, scientific and measuring instruments, wire ropes,
October, 1997. nuts and bolts, frozen meat, tea, coftes, cardamom, spices,

pesticides, leather manufactures, jute and hessian prod-
ucts.

22. Anuga Food Fair Processed food and-food products.

Cologne (Germany),
October 11-16, 1997.
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2

SAITEX'97
Johannesburg (South Africa)
October 21-25, 1997.

FISA-International Trade Fair of
Santiago (Chile),
Oct. 31 - Nov. 9, 1997.

Baghdad International Fair,
Baghdad (Iraq),
November 1-15, 1997.

Indian Exhibition
Yangon (Myanmar)
November, 1997.

Bahrain Autumn Fair,
Bahrain
Nov. 27- Dec. 5. 1997.

Indian Exhibition,
(Made In India Show),
Cairo (Egypt),

First half of Dec.'1997.

DOMOTEX
Hannover (Germany)
January 11-%4, 1998.

Heimtextil
Frankfurt (Germany),
Jan. 14-17 1998.

Indian Exhibition
Mexico City (Mexico)
Feb 1998.

General industrial, manufacturing & engineering, electrical
engineering & electronics, mining and materials handling,
chemical and petro chemical, plastics, rubber, industrial
glass and alternative materials, packaging and printing,
agriculture and food, textiles and clothing, building and
construction, transport and automotive, information technol-
ogy and business services.

Capital goods and consumer goods, transport (trucks and
buses), metal and plastic industry, environment, sports etc.

Medicines and medical equipments, automobiles spare
parts, machinery spare parts, tyres, pharmaceuticals, elec-
tronics consumer items, consumer goods, toiletries, pro-
cessed foods, textiles & yarns, rice, handicrafts etc.

Capital goods, machinery and technology for textiles jute,
pesticides, edible oils, food processing, animal feed, ce-
ment, ceramic, rubber, leather, pulp, paper, transport
equipments, scooters, motorcycles, bicycles, agricultural
machinery, small scale plant and machinery, electric motors,
diesel engines, mining machinery and equipments, ma-
chines tools, hand tools, building and construction material,
hote! and restaurant equipment and supplies, drugs and
Pharmaceuticals, chemicals, consumer goods, jute, hospital
equipment, telecommunications, banking services, consul-
tancy services etc.

General products and consumergoods.

Multi products.

Woven carpets, textile floor coverings, flexible mnoor cov-
erings, carpet (hand made), parquet floors, fibres, yarns,
application technique, display, publications, associations,
design.

Home textiles, decoration textiles, furniture textiles, cur-
tains, awnings, sun protection equipment, wall coverings,
home accessories, carpets and floor coverings, househoid
textiles, bath textile equipment, bedding mattresses, water
beds, kitchen textiles, textile design, CAD, CAM, fibres and
yarns.

Computer software, agricultural equipments, earth moving
and mining equipment, auto parts, bicycles and parts,
medical instruments, pharmaceuticals products, textile and
sugar machinery, photographic paper, drugs, dyes &
intermediaries, electronic goods, cotton fabrics, mixed and
siik fabrics, ladies garments, carpets and rugs, handicraft
ftems, artificial jewellery, spices, processed food, marine
products, leather & leather manufactures etc.
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Saudi Arabia international Food,

beverages and catering Exhibition

incorporating food products and
processing equipment, packaging

machinery and material exhibition,

Jeddah (Saudi Arabia)
Feb. 15-18, 1998

Ghana International Trade Fair
Accra (Ghana),
Feb. 28- March 10, 1998.

Expocomer International
Commercial Exposition,
Panama City (Panama)
March 4-9, 1998.

Internationai Fashion Fabric
Exhibition

New York (USA)

March 1998.

Kuwait International Trade Fair,
Kuwait
March, 1998.

International Hardware Show,
Cologne (Germany)
March 8-11, 1998.

Annual Spring Fair
Basel (Switzerland)
March 13-22, 1998.

IMPORTSHOP
Berlin (Germany)
March, 1998.

TCF- International Textile
Clothing Footwear and Fashion
Accessories,

Melbourne (Australia)

March 31-April 2, 1998.

2nd SAARC Trade Fair
Lahore
Pakistan

Food products, beverages, catering and allied products.

Capital goods, pharmaceuticals, chemicals, agro industrial
machinery, building and construction products, electrical
and scientific instruments, food and beverages, handicrafts
etc.

Food & peverages, liquors, tobacco, electronic articles,
higher technology services, apparels, footwear and fabrics.

Apparel fabrics, trimmings and notions, design systems,
publications.

Household-electric equipments & accessories, carou<is,
furniture, foodstuff, building, material, perfumes & cosmet-
ics, garments, children’'s toys, handicrfts, watches, garden
accessories leather products, household tools and instru-
ments, light tools.

Tools, fittings, locks and keys, security appliances and
systems, protection against burglary, decorative metalware,
DIY'TEC: Building chemistry, ceramics and tiles, paints, wall
papers, decorators and paper hangers tools, building
components, finishing, interior decoration, wooden prod-
ucts, DIY and take away furniture, sanitation equipment,
electical installation, lamps, hardware, DIY tools and fittings,
ladders and scaffoldings, shops and warehouse fittings.

Consumer goods, tourism products, handicrafts of high
quality, value added products, garments etc.

Apparels, home texiles, leather goods, accessories, travel
goods, pieces of furniture, carpets, basketry, ceramics,
glass, chinaware, jewellery.

Textiles, clothing, footwear, leather goods and fashions
accessories.

Multi products

(as on 1.05.1997)
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Statement-IV
List of Fairs/Exhibitions to be organised by ITPO during 1997-98
S.No. Name & dates of the Fair Venue Display Profile
1 2 3 4
1. Social Development Pragati Maiadan Social and Community Development.
Fair. New Delhi
April, 12-20. 1997
2. Consumexh Household appliances, electrical appliances,
May, 10-18. 1997 -do- giftware, furnishings, kitchen equipment, cosmetics
jewellery & textiles etc.
3. Delhi International Shoe Fair -do- Footwear for men, women and children, dress
July, 28-21, 1997 shoes for men & women, horachi shoes and
sandals, Kolhapuri chappals, ballerinas, sandals
etc.
4. Shoe-Comp -do- Components, accessories and manufacturing aids
July 28-30, 1997 like soles, insoles, toe-puffs, counters, clicking
knives, tacks, heels, straps, adhesive chemicals
etc.
5. Sajavat -do- Giftware, antificial plants & flowers, crockery &
August 9-17, 1997 cutler leather goods, toys, home appliances, food
processing equipment, electrical goods eftc.
6. Delhi Book Fair -do- Publishers, Book Sellers and Distributors, mfrs,
August 9-17, 1997 Dealers of teaching aids, audio visual material,
computer software and hardware, govt. and au-
tonomous organisations concerned with publishing.
7. Film and Television Industry -do- Film Industry.
Fair.
August 23-31, 1997
8. Mystique India’'97 -do- Aayurveda, Siddha, Unani, Homeopathy and
Oct. 20-26. 1997 Neturopathy, Naturopathy systems of medicine,
Acupuncture and alternative, therapies, Anti-sids,
cancer, Polio remedies and heart care programmes,
Yoga, Maditation Astrology, Palmistry Numerology
and Vastu, Health Food Products and nature cure
equipmants etc.
9. UTFg97 -do- All aspects of Industry, agricuture Trade and
Nov. 14-27, 1997 Scientific and Technologic innovations, special
display, Techmart Technologies for small Indus-
tries, good living, HUDCO, Build-Tech, Toys Show
etc.
10. National Children's fair -do- Children’s garments, toys, teaching aids, maga-

Dec, 28-31, 1997

Zines, cards, posters, stationery items, musical,
instruments, audio-Visual products, school ltems,
decoratives for nursery & children's room and
other items of children's interest.
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1 2 3 4

11. Winter Show'97 -do- All type of Consumer products categories, giftware, textiles,
Dec. 20-31, 1997. good living home appliances etc.

12. International Securlty -do- Security systems, gadgets, instrument and accessories,
Exhibition. etc.

Dec. 97 (Tentative)
13. Tex-Styles India'98 -do-
Jan. 20-31, 1998.

14. Ahara'98 -do-
March 16-20, 1998.

15.  Agri-Expo’98 -do-
March, 1998.
(Tentative)

16. India Int'| Leather Fair Chennai
February 5-9, 1998.

17. Int'l Leather Goods Calcutta

Fair,
March 21-23, 1998.

Yarns, fibres, threads, fabrics, knits, home furnishings and
made-ups CAD/CAM systems, light machinery for textile
industry etc.

Food processing/packing machinery, packing meterial, ag-
ricuttural product fresh fruit and vegetables, hotel and
restaurant industry, refrigeration machinery, kitchen equip-
ment etc.

All aspects of agriculture, horticulture, floriculture, sericul-
ture, highyielding seeds, fertilisers, chemical insecticides,
pesticides, irrigation, tractors and farming machinery etc.

Footwear manufacturing machinery leather manufacturing
machinery leather manutfactures travel goods purses and
fashion accessories etc.

Leather goods and products.

National Sericulture Project

5394. SHRI N.J. RATHWA: Will the Minister ot TEX-
TILES be pleased to state:

(a) the names of the states including Gujarat which
1ave been selected for the National Sericulture Project and
he details of works done under this project,

(b)  the amount of financial assistance received from
Norld Bank and Swiss Development Corporation for the
said project till date; and

(c) the date by which this project is likely to be
mplemented?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) A World Bank/Swiss Development Cooperation assisted
National Sericulture Project was implemented in 5 traditional
sericulture States namely Karnataka, Andhra Pradesh,
Tamil Nadu, West Bengal and Jammu & Kashmir and on
a pilot basis in 12 non-traditional States namely Assam,
3ihar, Kerala, Rajasthan, Orissa, Gujarat, Maharashtra,
Madhya Pradesh, Uttar Pradesh, Punjab, Haryana and
dimachal Pradesh.

Under the project, the components financed are
development oriented, with several innovative and synergic
constituents. Besides creation of substantial infrastructural
faciities by the States and CSB for the discharge of

functions like the supply of quality basic and rearer seed,
markets for decentralised private rearers and reelers,
research and development and training facilities for on-farm
and off-farm activities the project has also attempted the
incorporation of efforts by Non Governmental Organisations
(NGOs) by assisting 125 NGOs. The progress in quan-
titative as well as qualitative terms has not been insignifi-
cant and on the technology generation and absorption side,
progress has ranged from the evolution of techniques for
genetic marketing of live sericulture material to the intro-
duction of low cost energy conserving ovens in reelers’
establishments in the country.

(b) The World Bank/Swiss Development Coopera-
tion have disbursed US $ 120.9 million up to February,
1997 under the project.

(c) The project which commenced in 1989 has
closed on 31st December, 1996.
[English]
Plywood Mills

5395. SHRIMATI JAYAWANTI NAVINCHANDRA
MEHTA: Will the Minister of INDUSTRY be pleased to
state:

(a) whether the Government have been issuing
licences for setting up of or upgradation of Veneer Milis
to Plywood Mills:
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(b) it so, the number of licences issued during each
of the last three years;

(c)  whether the Government have considered the
environmental aspects under the provisions of Forest
(Conservation) Act, 1980, while granting such licences;

{d) if not, the reasons therefor; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) The number of Industrial Licences and Letters
of Intent issued during the last three years for the
manutacture of Playwood are as under.—

Industrial Licences Letters of Intent

1994 One

Three
1995 Two One
1996 Two Three

(c) to (e) Applications for grant of Letters of Intent for
setting up new units for the manufacture of Plywood based
on indigenous Timber are considered in consultation with
the Ministry of Environment & Forests.

Traded with Romania

6396. SHRI ISWAR PRASANNA HAZARIKA: Will the
Minister of COMMERCE be pleased to state:

(a) whether the Government propose ot establish
an escrow account mechanism to promote bilateral trade
with Romania;

(b) if so, whether under the proposed arrangement
exports from India would be restricted to iron ore and
manganese ore only and reciprocal imports to steel
products;

(c) if so, the noda! agencies in India and Romania
to operate the escrow account;

(d) whether the Government also propose similar
escrow mechanism to promote bilateral trade with other
countries; and

(e) it so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH} (g) and (b)
During the Xiith Session of Indo-Romanian Joimt Commis-
sion for Economic, Technical & Scientific Cooperation held
recently, both sides agreed to opening of US dollar escrow
account in Romania subject to certain laid down stipulation;
provided the utilisation of funds-takes place in 3 months.
It wouid be subject to the modalities to be worked out by
the Romanian and indian commercial banks. However, it
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is expected that in the proposd arrangement export from
India and reciprocal import from Romania would not be
restricted to one or two items.

(c) The nodal agency from India to operate this
account will be Reserve Bank of India and from Romanian
sied it would be a bank to be nominated by the Romanian
side.

(d) and (e) The Government Is encouraging counter-
trade arrangements with various other countries in order
to boost bilateral trade.

Singareni Collieries

5397. SHRI K.P. NAIDU: Will the Minister of COAL
be pleased to state:

(a) whether Singareni Collieries fail to achieve
production target during the last three years;

(b) if so, the details thereof and the reasons
therefor; and

(c) the steps taken to solve the problems being
faced by the company and increase the production to meet
the target?

THE MINITER OF STATE OF THE MINITRY OF COAL
(SHRIMATI KANTI SINGH): (a) and (b) The details of
targets and actual production of coal from the mines of
singareni Collieries Company Limited (SCCL) during the last
three years are as under:

(million tonnes)

Year Target Actual
1994-95 25.60 25.65
1995-96 28.00 26.77
1996-97 30.20 28.73

The main reasons of shortfall in production during 1995-
96 and 1996-97 are as under—

(i) Power shortageAripping.
(i) Absenteeism.

(i)  Industrial disputes due to strikes and other extra-
neous reasons.

(iv) Heavy rains.

(v) Shifting of equipments and break-down of equip-
ments.

(vi) Other reasons which include lay-offs, Adverse geo-
mining conditions.

(c) The steps taken by SCCL to solve the problems
and increase the production are as under:-

(i) Expediting construction of sanctioned on-going
projects.
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(i) Taking up new projects to compensate for the
depletion of output from the existing mines as well as to
effect further growth.

Giin  Regular follow-up with the equipment suppliers to
ensure timely supply.

(iv) Identification of suitable technologies for future and
their adoption with appropriate foreign collaboration.

(v) Regular follow-up with State and Central Forest
Departments to ensure forestry clearance for formaulated
and sanctioned projects.

(viy Regular rapport with State Government authorities
for maintenance of law and order problems.

Afforestation Project by Coal india Limited
5398. SHRI HARADHAN ROY: Wil the Minister of
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COAL be pleased to state:

(a) whether the subsidiaries of Coal India Limited
have been taken up afforestation projects in the areas of
its different collieries;

(b) if so, details thereof; and

(c) the expenditure lincurred on thic account during
each of the last thres years, colliery-wise.

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) to (c) The details
of collierywise expenditure on afforestation for last 3 years
are very voluminous and as such subsidiarywise details of
plantation and expenditure incurred thereon are furnished
below:-

(All figures in lakhs)

ég;;pany 1994-1995 1995-1996 1996-1997

No. of Amount MNo.of A Amount No .of Amount

plants spent plants spent plants spent
ECL 13.87 59.34 6.73 85.00 7.00 35.00
BCCL 3.00 24.00 0.86 NA. 3.92 29.48
CCL 15.72 129.43 17.10 196.54 19.06 195.52
NCL 12.61 299.06 11.93 294 .54 12.50 313.69
WCL 9.96 201.94 10.00 203.55 10.00 237.23
SECL 12.61 206.45 18.93 257.85 21.38 207 .91
MCL 3.84 30.68 346 34.54 3.14 55.69
Tvotha:lw - 71.61 950.90 69.01 1,072.02 77.00 1,074.53

inland Container Depots

5399. DR. ARUN KUMAR SARMA: Will the Minister of
COMMERCE be pleased to state:

(a) the details of Inland Container Depots in the
country, State-wise:

(b)  the details of depots proposed to be established
during the current year and the Ninth Plan period;

(c) the status of Inland Container Depots proposed
to be established at Guwahati;

' (d)  the detalls of Inland Container Deports estab-
lished by private parties, State-wise; and

(8)  the details of Inland Container Depots proposed

1o be established in the North-East region during Ninth Plan
period?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) The
deatils are given in statement-i.

(b) and (e) An inter Ministerial Committee (IMC) s
functioning in the Ministry of Commerce since 1992 to
provide single wincow clearance to the proposals for setting
up of Inland Container Depots (ICDs)Container Freight
Stations (CFSs) in the country. Setting up of ICDs/CFSs
is an ongoing process. No specific targets are formulated—
year-wise, region- wise, etc. The proposals are considered
by the IMC as and when received, on merits.

(c) The Container Corporation of Indla is already
running an ICD at Amingaon (Guwahati). No fresh proposal
has been received.

(d) The details are given in statement-il.
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Statement-|
Detalils of Inland Container Depots (ICDs)/Container Freight Stations (CFSs) in the Country
1. Andhra Pradesh —  Visakhapatnam, Sanathnagar (Hyderabad), Guntur, Chirala, Anaparti,
Kakinada.
2. Assam — Amingaon (Guwabhati)
3. Bihar — Raxaul
4. Delhi —  Tughlakabad, Patpargan,.
5. Goa — Vema.
6. Gujarat — Kandla, Surat (2), Dasrath (Baroda), Naslk, Porbundar, Ahmedabad (2),
Rajkot.
7. Haryarna —  Failrdabad, Rewari, Panipat, Barwala (near Chandigarh).
8. Karnataka —  Whitefield (Bangalore), New Mangaiore, Panambur.
9. Kerala —  Cochin (5).
10. Madhya Pradesh —  Indore, Malanpur (Gwalior), Raipur.
11. Maharashtra — Nhava Sheva, Dronagiri (3), Nagpur 2), Aurangabad, Jalgaon, Navi
Mumbai, Waluj, Jashkar (Nhava Sheva), Wadibander, Pune, Bhandup,
J.N. Pcrt, Mulund.
12. Orissa — Ballasore, Paradip Pon.
13. Punjab —  Amritsar, Bhatinda, Ludhiana (2), Jalandhar.
14. Rajasthan —  Jodhpur, Jaipur, Uddipur, Koia, Bhilwara, Bhiwadi.
15. Tamil Nadu —  Chennai (infaround—II), Salem, Coimbatore, Singnallur, Tirupur, Tuticorin
(3)
16. Uttar Pradesh —  Kanpur, Varanasi, Agra, Meerut, Unnao, Saharanpur, Allahabad,
Moradabad.
17. West Bengal — Calcutta (2), Silliguri, Haldia.
Statement - i
Details of Inland Container Depots (ICDs)/Container Freight Stations (CFSs) by Private Parties
1. Haryana Barwala (near Chandigarh), Faridabad
2. Gujarat Porbundar, Surat
3. Kerala Cochin (5)
4. Karnataka New Mangalore
5. Maharashtra Nhava Sheva, Dronagiri, Jashkar (N. Sheva)
6. Tamil Nadu Tuticorin (2), Salem Tirupur Chennai (5)
Note: 1. Most of the ICDs/CFSs are functional while others are under different stages of implementation.

2 Figues in brackets indicate total number.
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New Industries in Kerala

5400. SHRI T. GOVINDAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the Union Government are making large
investments in some States like Hatyana for setting up of
industries;

(b) if so, whether the Government propose to start
new industries in Kerala also; and

(c) it so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (c) There Is no proposal at present in
Ministry of Industry for setting up any new large and
mediumm scale industries in the public sector in the States
of Kerala and Haryana.

Corruption Charges Against Judges

5401. SHRI K.D. SULTANPURI: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the details of Judges in High Courts and Su-
preme Court against whom enquiry is being conducted on
corruption charges; and

(b) the time by which this enquiry is likely to be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) and
(b) The requisite information is being collected and will be
laid on the Table of the House.

Constitution (81st Amendment) Bill

5402. SHRIMATI GEETA MUKHERJEE: Wil the Min-
ister of LAW AND JUSTICE be pleased to state:

(a) whether the Government propose to introduce
the Constitution (81st Amendment) Bill, as amended in line
with the recommendations of the Joint Committee report
on the proposed 8ill during the current Budget Session of
the Parliament;

(b) it so, the details thereof, and

(c) if not, the reasons therefor and time by which
it is likely to be introduced?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to (c)
With a view to ensuring that the Constitution (Eighty-first
Amendment) Bill, 1996 has a smooth passage in both
Houses of Parliament, Government Is ascertaining afresh,
views of the various political parties. The first round of
discussion with political parties has already been held and
another is expected shortly.

Giddhi Washery

5403. SHRI MAHABIR LAL BISHVAKARMA: Will the
Minister of COAL be pleased to state:
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(a) the quantity of Coal washed every month in
Giddhi Washery;

(b) whether better quality of coal is being sold in the
name of piddling coal,

(c) if so, the details thereof; and

(d) the steps being taken by the Government to stop
this practice?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) Monthwise quantity
ot coal washed at Giddi Washery of Central Coalfields
Limited (CCL) during 1996-97 is as under:

Month (Million Tonnes)
April, 1996 0.06
May. 1996 0.06
June, 1996 0.09
July, 1996 0.17
August, 1996 0.16
September, 1996 0.18
October, 1996 0.18
November, 1996 0.12
December, 1996 0.14
January, 1997 0.15
February, 1997 0.15
March, 1997 0.19
Total 1.65
(b) No, Sir.

(c) and (d) Does not arise in view of answer to part
(b) of the question.

Amendment in the RP Act, 1951

5404. SHRI V.M. SUDHEERAN: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the Government propose to amend the
Section 195 of Representation of People Act, 1951 to
enable deployment of employees of banks, public sector
undertakings and educational institutions like Kendriya
Vidyalayas for election purposes;

(b) whether the Government have received any
proposal from the Election Commmission in this regard;
and

(c) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
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AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to (c)
There is no section 195 in the Representation of the People
Act, 1951. Howaver, a proposal was received from the
Election Commission for amending section 159 of the said
Act to provide that, in addition to employees of local
authorities, employees of Public Sector Underakings, au-
tonomous bodies, statutory and non-statutory bodies aided
by the Government could be deployed for election duties.
This is one of the additional proposals on Electoral Reforms
which are under discussion with leaders of various political
parties.

[Transiation]
Hotel Expenses of Officers of CiL
5405. PROF. RITA VERMA:
SHR! SHATRUGHAN PRASAD SINGH:
Will the Minister of COAL be pleased to state:

(a) the expenditure incurred on payment of Hotel
bills cf the officers of B.C.C.L. during their visits to Delhi,
Calcutta, Chennai, Mumbai or other cities during the last
three years;

(b) whether the guest houses of Coal India Ltd. are
located in these cities;

(c) if so, the area-wise number thereof and the
details of annual expenditure incurred on them during the
last tnree years; and

(d) the steps taken by the Govermnment to check
wastetul expenditure by asking ail officers of BC.C.L. to
stay in Government Guest Houses?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) The expenditure
incurred during the last three years on payment of hotel
bilts of the officers of BCCL are as under:

1994—95 1995—96 1996—87
(uptc Dec. 96)
Rs. 21,29.870 Rs. 24,18,398 Rs. 17,20,292
(b) Coal India maintains guest houses at Caicutta
and New Delhi.
(c) Details of expenditure on CIL guest houses are
as under:-
Location  Number Annual Expenditure
of Guest (Rs. in lakh)
Houses during last three years
1994-95 1995-06 1996-97
(provn.)
Calcutta 6 22.57 22.31 22.45
Delhi 5 35.69 33.27 35.08
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(d) Necessary Instructions have already been given
by BCCL to all officers In BCCL to stay in guest houses
where these are available. in case no accommodation Is
avallable in guest houses, non-availability certificates are
issued by concerned authorities for making their arrange-
ment for stay in hotel.

[English]
Election Commission

5406. SHRI PRITHVIRAJ D. CHAVAN: Wil the Min-
ister of LAW AND JUSTICE be pleased to state:

(a) whether Chief Electoral Officers of various States
and Union Territories have proposed that powers to make
rules to conduct polls be rested with the Election Com-
mission;

(b) it so, the reaction of the Government in this
regard; and

(c) the steps taken by the Government In this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KAHALAP): (a) Yes,
Sir.

(b) The Government does not favour the proposal.
(c) Does not arise.
Appointment of Judges

5407. SHRI VIJAY GOEL: Will the Minister of LAW
AND JUSTICE be pleased to state.

(a) whether the Union Government have taken any
decision to amend the existing policy of appointment of
judges;

(b) if so, the outlines of the decision taken by a
bench of nine judges of Supreme Court recently;

(c) whether the Government have consulted the
various political parties for the proposed amendments; and

(d) # so, the cetails of their views In this regard?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) Yes,
Sir.

(b) The conclusions arrived at by the majority judge-
ment are given in the statement attached.

{c) and (d) The Government decided to introduce a
Constitution Amendment Blil in Parllament to make changes
in the existing system of appointment of Judges of the
Supreme Court, Chief Justices of the High Courts, Judges
of the High Courts and transfer of Judges of the High
Courts. The draft Constitution (Eighty Second Amendment)
Bill, 1997 has accordingly been circulated to members of
Lok Sabha. A process of consultation has been Initiated
to evoive a consensus in this matter.
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Statement

Conclusions arrived at by the majority judgement
dt. 6. 10. 1993 of the Supreme Court of India.

(1) The process of appointment of Judges to the
Supreme Court and the High Courts is an integrated
‘participatory consultative process’ for selecting the best
and most suitable persons available for appointment; and
all the constitutional functionaries must perform this duty
collectively with a view primarily to reach an agreed
decision, subserving the constitutional purpose, so that the
occasion of primacy does not arise.

(2) Initiation of the proposal for appointment in the case
of the Supreme Court must be by the Chief Justice of India,
and in the case of a High Court by the Chief Justice of
that High Court; and for transfer of a Judge/Chief Justice
of a High Coun, the proposal has to be initiated by the
Chiet Justice of India. This is the manner in which proposals
for appointments to the Supreme Court and the High Courts
as well as for the transfers of Judges/Chief Justices of the
High Courts must invariably be made.

(3) In the event of conflicting opinions by the consti-
tutional functionaries, the opinion of tha judiciary ‘symbolised’
by the view of the Chief Justice of India, and formed in
the manner indicated, has primacy.

(4) No appointment of a Judge to the Supreme court
or a High Court can be made, unless it is in conformity
with the opinion of the Chief Justice of India.

(5) In exceptional cases alone, for stated strong cogent
reasons, disclosed to the Chief Justice of India, indicating
that the recormmendee is not suitable for appointment, that
appointment recommended by the Chief Justice of India
may not be made. However, if the stated reasons are not
accepted by the Chief Justice of India and the other Judges
of the Supreme Court who have been consulted in the
matter, on reiteration of the recommendation by the Chief
Justice of India, the appointment should be made as a
healthy convention.

(6) Appointment to the office of the Chiet Justice of India
should be of the seniormost Judge of the Supreme Court
considered fit to hold the office.

(7) Thé opinion of the Chiet Justice of India has not
mere primacy, but is determinative in the matter of transters
ot High Court Judges/Chief Justices.

(8) Consent of the transferred Judge/Chief Justice is not
required for either the first or any subsequent transfer from
one High Court to another.

(9) Any transter made on the recommendation of the
Chief Justice of India is not to be deemed to be punttive,
and such transfer is not justiciable on any ground.

~ (10) In making all appointments and transfers, the norms
indicated must be followed. However, the same do not
confer any jsuticiable right on any one.
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(11) Only limited judicial review on the grounds specified
earlier is available in matters of appointments and transfers.

(12) The initial appointment of a Judge can be made
to a High Court other than that for which the proposal was
initiated.

(13) Fixation of Judge-strength in the High Cours is
justiciable, but ony to the extent and in the manner
indicated.

Captial Coal Investment

5408. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of COAL be pleased to state:

(a) whether capfital reserve in coal companies is
increasing due to the excess capital investment being made
therein;

(b) the total capital investment made during each of
the last three years,

) the total loss incurred as a result thereof:

(d) whether the Government have reviewed the
working of those companies which are incurring loss due
to excess capital investment; and

(e) it so, the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) There is no capital
reserve in Coal India Limited (CIL).

(b) Total capital investment made in CIL during
1993-94, 1994-95 and 1995-96 were Rs. 1687.92 crores,
Rs. 1604.56 crores and Rs. 1503. 63 crores respectively.

(c) to (e) Do not arise in view of reply to part (a) of
the question.

Modernisation of Textiles Mills

5409. SHRI K.P. SINGH DEO: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government have a propnsal to
Modernise and Expand some Textile Mills during the Ninth
Plan;

(b) if so. the textile mills identified further moder-
nisation and expanison during that plan period;

(c) the total amount of investment proposed to be
made for the expanison and the moderisation of textile
mills; ana

(d) the details thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(@) to (d) A proposal is under formulation to facilitate
modernisation, through technological upgradation, of the
textile industry. The intended objective is to improve
production and productivity of the Indian textile industry to
make it more competitive, including in the export market.
Details of a Technology- Upgradation Fund for textiles and
jute industries are being worked out in this regard.
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Export of Mangoes

5410 SHRI N. RAMAKRISHNA REDDY: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether mangoes and its pulp are being exported
from Andnra Pradesh in large quantity during this year;

(b) it so, the details thereof,
(c) the last year's export of mangoes from Andhra
Pradesh;

d) whether Andhra Pradesh accounts for a big
chunk of mangoes production in the country,

e) if s0. whether, the Union Government have
established an office of the Agriculture Processed Food and
Export Development Authority to facilitate marketing of the
product in the State of Andhra Pradesh in order to help
growers;

{f it so the detials thereof: and

(9) the steps taken by the Government to boost the
export of mangoes and pulps?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULL! RAMAIAH): (a) to (c)
Since state-wise expon figures for mangoes and its pulp
are not maintained. their export figures from Andhra
Pradesh during the current year and last year are not
available

(d) Yes, Sir.

(e) Government has recently sanctionad the opening
of an office of APEDA in Hyderabad.

() APEDA is in the process of opening this office
at Hyderabad It will play a coordinating and complementary
role between the Central and State Governments involved
in Agricuttural and Horticultural activities to promote exports
of agricultural. horticuttural produce including mangoes and
fts pulp. APEDA wili be able to disseminate the latest
developments/information at the National and international
levels regarding agricutural and horticultural production and
their trade related activities to the farmers, their associa-
tions and the exporters.

Q) The Government has taken various measures to
boost export of horticuttural products including mangoes
and its pulp These include:

() Supply of quality planting material and training
of farmers under the Centrally Sponsored Scheme on
integrated development of tropical, temperate and arid zone
fruits,

(ii) Provision of soft loans for setting up of grading
processing centres, auction platforms, ripening/curing cham-
bers and quality testing equipment;

(i) Provision of financial assistance to exporters/
growers/Cooperative Societies for development of in-
frastructural facilities such as purchase of specialised
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transport units, establishment of pre-cooling/cold storage
facilities;

(iv) Grant of financial assistance for improved pack-
aging an strengthening of quality control;

(v) Establishment of vapour heat treatment facilities
for improving the acceptability of the product especially
mangoes in overseas markets.

(vi) Arranging promotional campaigns in the potential
markets overseas including buyer-seller meets with focus
on mangoes, and participation in important international
fairs and exhibitions.

(vii)  Provision of faciities, on an experimental basis,
for the export of mangoes (Banganpalli and Totapuri) from
Andhra Pradesh by sea during the current crop season
in refrigerated container, to markets in South East Asia,
Middle East and Europe.

Wind Energy
SHRI L. RAMANA:
SHR! SURESH PRABHU:

Will the. Minister of NON-CONVENTIONAL EN-
ERGY SOURCES be pleased to state:

5411

(a) thie total wind energy potential of western coast
with state-wise breakup;

(b) the details of investment made during the last
ten years to harness the wind energy potential, state-wise:

(c) the details of wind energy generatad as on March
31, 1997,

(dj the details of strategy worked out, investment
proposed and potential targetted to tap wind energy
potential on western coast during 1997-98 and Ninth Five
Year Plan, state-wise and Maharashtra in particular, both
public and private sector;

- (e) whether the programme has received a set-back
because of insufficient and unreliable data-base provided
by the Department; and

(1) if so, the steps being proposed to make up for
the short-comings in planning and execution of the wind
power generation programme?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR.S. VENUGOPALACHARI): (a) According to
present estimates, a wind energy potential of 3000 MW
has been estimated for Gujarat, 200 MW for Karnataka,
175MW for Kerala and 75 MW for Maharashtra, among
the States on the western coast.

(b) Wind power installations have come about mainly
through private sector investments. The total private sector
investment over the last decade is estimated to have been
Rs. 3000 crores. This has resulted in the sefting up of
around 850 MW of commercial wind power capaclty. The
state-wise breakup Is Indicated in statement-| attached.
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Government support has been by way of wind resource
assessment and a few demonstration projects undertaken
by State agencies and Electricity Boards. The total expen-
diture by Government on such activities during the last 10
years has been about Rs. 75 crores.

(c) About 1.9 billion units of electricity have been
fed to the state grids from wind power projects, as on 31st
March, 1997.

(d) State-wise targets have not been fixed. The
installation of wind power projects in each State will depend
upon the identification of favourable sites, announcement
of attractive policies by State Government concerned and
private investments actually made. A target of 2000
additional MW of wind power capacity has been proposed”
for the Ninth Plan. During 1997-98, a capacity of 175 MW
is likely to be installed all over the country.

{e) Wind data collected under the Wind Resource
Assessment Programme of the Ministry is based on actual
long-term measurements and is quite reliable and adequate
for panning of wind power projects. As a resutt of initiatives
taken and policies introduced on several fronts, a wind
power capacity of 900 MW has been established in the
country by the end of the Eighth Plan, mostly by the private
sector. There has not been any setback to the programme
vecause of insufficient and unreliable data base This is
borne out of the fact that, even during 1896-97, a capacity
of about 170 MW has been added, despite the cash crunch
in the economy.

(f) The Ministry of Non-Conventional Energy Sources
has already issued guidelines to all concerned for proper
planning. implementation, and operation & maintenance of
wind power projects with a view to optimise generation and
transfer to the grid of electrical power from wind electric
generators. During the Sth Plan, special emphasis is
Proposed to be given to enlargement of the wind resource
data base and to technology development and upgradation.

Statement
Wind Power Programme

Installed Capacity (In MW) at a Glance (as on 31.03.1997)

Demonstration Commercial Total

B Projects Projects

T e, _2__,,‘“ N
Tamil Naduy 19.355 655.520 674.875
Gujarat 17.345 129.465 146.810
Andhra Pradesh 3.050 51.240 54.290
Madhya Pradesh  0.590 9.000 9.590
Maharashtra 5.370

4.600

0.770
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Karnataka 2.575 3.270 5.845
Kerala 2.025 — 2.025
Orissa 1.100 —_ 1.100
Others 0.465 —_ 0.465
VTﬁc;tyai 51.105 849.265 800.370
[Translation]

Khadi and Village Industries Commission
5412, SHRI RADHA MOHAN SINGH:
SHRI DEVI BUX SINGH:

Will the Minister of INDUSTRY be pleased to
state:

(a) the criteria laid down by Khadi and Village
Industries Commission for sanction of loan for brick
Kilns;

(b) the tota! amount of loan sanctioned by KVIC for
brick kilns and cottage industries (paper manufacturers)
during 1995-96, State-wise; and

(c) the State-wise details of number of kilns to whom
the loan was sanctioned but denied by banks?

THE MINISTER OF INDUSTRY (SHRI MURASOL!
MARAN): (a) Consequent upon the recommendations of
the High Power Conimittee. the loans are sanctioned based
on the project submitted by the institutions/individuais. Aher
scrutiny of the viability and feasibility of the project the loans
are being sanctioned.

(d) During 1995-96 for above two industries, loans
were sanctioned for the continuing programmes, based on
pattern approach. The Statement showing statewise dis-
bursement of funds during 1995-96 towards continuing
programmes of brick kilns and handmade paper industry
based on the pattern approach is enclosed.

(c) Since no funds were released under brick kiln
industry based on the project approach during 1995-96,
the question does not arise. However, 10 projects for the
manufacture of building bricks have been cleared by
Banking Division of KVIC under Consortium Bank Credit
and the same are being put up to Standing Finance
Committee for sanction.
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Funds released for Brick Kiln and Handmade Paper
during the year 1995-96 under KVIC

1.

N o0 s Wb

8
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0

10.

1.

12.
13.
14.
15.
16.
‘17
18.
19.
20.
21.
22.
23
24.
25.

1.

N

)

Handmade
S.No. Name of the State Brick Kiln Paper
Andhra Pradesh 2.50 18.83
Assam - -
Arunachal Pradesh - -
Bihar - -
Goa - -
Gujarat - -
Haryana - 12.99
Himachal Pradesh - 13.99
Jammu & Kashmir - 11.82
Karnataka 0.45
Kerala - 6.71
Madhya Pradesh - -
Maharashtra 7125 149.92
Manipur - 0.80
Meghalaya - -
Mizoram - 1.64
Nagaland 1.25 -
Orissa - 1.75
Punjab - 4.20
Rajasthan - 1.88
Sikkim - 14.28
Tamilnadu - -
Tripura - -
Uttar Pradesh 1.50 127.73
West Bengal - 6.89
Union Territories

Andman and Nicobar

Islands - -
Chandigarh - -
Dadra and Nagar Haveli - -
Delhi - 7.59

N e s

Daman and Diu
F:ondieherry
Lakshdweep

[English]
Freedom for Investment Decision by PSUs

5413. SHRI ANNASAHIB M.K. PATIL: Will the Minister
of INDUSTRY be pleased to state:

(a) whether the attention of Government has been
drawn to the news-item under the capitoned “Nine PSUs
demand freedom to make investment decisions” appearing
in the Financial Express dated April 25, 1997,

(b) it so, the details regarding facts of the matter;

(c) the reaction of the Government to the various
observations made therein; and

(d) the details of decision taken or proposed to be
taken in this rregard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) to (d) As announced in the Union budget, the
consultations with the “Navratna” PSUs have taken place
to formulate the strategies so as to make them global giants
by imparting financial and managerial autonomy to these
PSUs. This is a continuous process. No decision has been
taken in this regard.

[Translation]
Production of coal

5414. SHRI RAJESH RANJAN ALIAS PAPPU YADAV:
Will the Minister of COAL be pleased to state:

(a) the total value of coal produced in Bihar during
each of the last three years and the total revenue earmed
therefrom;

(b) whether any scheme is being contemplated for
the development of Bihar by proper exploitation of coal and
using the revenue earned therefrom;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) Value of coal
produced in Bihar during the last three years and revenue
earned therefrom is as under:-

Year Value of coal Revenue earned by
produced the State
(in Rs. crores) (in Rs. crores)
1894-95 2719 708
1985-96 3049 779
1986-97 35687 817

(Provisional)
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(b) to (d) In addition to optimisation of production from
the existing and on-going projects new schemes/projects
nave been taken up by Eastern Coalfields Ltd. (ECL),
Bharat Coking Coal Ltd. (BCCL) and Central Coalfields Ltd.
(CCL) for proper exploitatior of coal reserves in the State
of Bihar.

The Coal Companies spend sizable amount from their
revenue for the welfare of the employees in the areas of
education. water supply, hospital facilities and build infra-
structure, such as roads in the colliery areas. Since most
of the employees are usually from the local areas. it leads
to better living standard of the local people and boosts up
the economic activities and development of the area
through backward and forward linkages.

[English]
Computer Aided Development Centres

5415. SHRI K.C. KONDAIAH: Will the Minister of
TEXTILES be pleased to state:

(a) How many Computer Aided Development Cen-
tres (CAD) under his Ministry and its subordinate office are
tunctioning:

() how many out of them are functioning in
Karnataka.

(c) whether there is any proposal to open more CAD
centres in the State during 1997-98; and

(d) it so, the places where these centres are
proposed to be opened.

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA).
(a) and (b) The Ministry of Textiles have sanctioned
Computer Aided Design Centres at the following places:-

S. Place

Year of

Implementing

No. Sanction  Agency
2 3 s
1. Coimbatore

(Tamil Nadu) 1993-94 SITRA
2. Hyderabad

(Andhra Pradesh) 1993-94  SITRA

(Transferred to Karur

Tamil Nadu)
S, Surat (Gujarat) 1993-94 BTRA
4. Solapur (Maharashtra) 1993-94 BTRA
5. Bhiwandi (Maharashtra) 1994-95 SASMIRA
6. Bhilwara (Rajasthan) 1994-95 NITRA
7. s‘angarore (Karnataka) 1994-95  SITRA
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8. Burhanpur

(Madhya Pradesh) 1995-96 Madhya Pradesh

Rajya
Powerloom

Bunkar Sahakari
Sangh, Maryadit.

Textile
Commissioner.

9. Amritsar (Punjab) 1996-97

Textile
Commissioner.

10. Erode (Tamil Nadu) 1996-97

(c) and (d) During the year 1997-98, there is a proposal
to open 4 new centres in various parts of the country. The
location of these Computer Aided Design Centres will be
decided on receipt of suggestions/proposals from State
Governments/Textile Research Associations, Textile Com-
missioner, and on the basis of areas of powerloom
concentration.

Free Import from Neighbouring Countires

5416. SHRI SURESH KALMADI: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government have recently declared
more items for free import from Bangladesh, Bhutan,
Maldives and Nepal, and

(b) it so, the details of these items?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) and (b)
Yes, Sir vide Public Notice No 401, dated 28th February,
1997, issued by the Diractorate General of Foreign Trade,
India has relaxed import restrictions on 180 items if
exported from Bangladesh, Bhutan, Maldives and Nepal,
subject to the condition that the goods have been manu-
factured in these countries. This relaxation of import
restrictions has been made under SAARC Preferential
Trading Arrangment (SAPTA), to increase the trade with
the Least Developed Country (LDC) members of SAARC.

[Translation]

Setting up of a Spices Board Centre in
Maharashtra

5417. SHRI KACHARU BHAU RAUT: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Spices Board proposes to set up
a centre in Maharashtra to give boost to spices;

(b) if so, the details thereof, and

(c) the steps taken for imparting training to the
farmers to check heavy use of pesticides for increasing
the export of chilly?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAR): (a) and (b)
A regional office ot Spices Board is already functioning in
Mumbai. Maharashtra. Further, the activities of the Board
on Post Harvest improvement of Spices in Maharashtra
are being looked after by its regional office of Ahmedabad.

(c) Pesticide residue problem on chilli in Maharashtra
has not been repored. However, during the current
financia! year Spices Board has plans to organise training
programmes of half day duration at ten centres of
production in Maharashtra to educate the chilli growers on
post harvest improvement including pesticide residue prob-
lem with the participation of State agricufture/MHorticutture
Depantments

[=nglish)]
Silk Products
5418 SHRI AJAY CHAKRABORTY.
SHRI N. DENNIS:
SHR! PRADIP BHATTACHARYA:
DR KRUPASINDHU BHO!

Will the Minister of TEXTILES be pleased to
state:

(a) whetter target of production of silk and export
has not been achieved by the Government during the
Erghth pilan period:

(D} if sc. the details thereof and the reasons therefor:
and

(c; the steps the Government propose 1o take to
meet its target?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
ta) to (¢) There has been a shortfall in the production of
raw silk and export of silk products as compared to the
targets fixed for the Vliith plan period. During the VIiith
plan pericd. the Planning Commission has envisaged a
target of 21.400 tonnes tor the produgtion of raw silk and
the target fixed for the exports to be achieved in the
lterminal year of the Vlilth plan (1996-97) is Rs. 1,000
crores. Against these targets. the achievements anticipated
al the end ¢f 1996-97 are 15,140 tonnes raw silk production
and the exports of silk goods during 1996-97 would be
Hs. 880.6Z crores (prov.). The reasons for the shortfall in
rav silk production are the stresses faced by the sericutture
$eclor such as adverse seasonal condition leading to a dip
T the muiterry area in certain States, erratic prices as
well as fafl in international mulberry raw silk prices. In order
16 increase and improve productivity/production of raw siik
cunng the IXth Plan period, efforts are being made through
programmes/schemes of CSB focussed on providing cata-
lylic deveiopment assistance to industry as well as states
and in this effort, the infrastructure created and the
research eftorts of the Vllith Plan period are likely to help.

In sc far as exports are concerned the reasons for
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shortfall have been changed in customer preferences and
general recession in major markets like USA and Europe.
In order to boost the exports of silk products, the
Government continues to provide various incentives to the
industry such as providing assistance to the Indian Silk
Export Promotion Council for undertaking various export
promotion activities. Besides, the measures such as the
facility of duty free import of raw material under the
Advance Licensing Scheme, Import of caphtal goods at
concessional rate of duty for expon production, etc. are
being continued under the new EXIM policy.

Office of the Garment Export Promotion Council

5419. SHRI HARIN PATHAK: Will the Minister of
TEXTILES be pleased to state:

(a) whether any proposal to open offices of Govern-
ment Export Promotion Council in Maharashtra and Gujarat
is lying pending with the Government:

(b) if so, the details thersof: and
(c) the action taken by the Government thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) No, Sir. The decisions relating to opening of the regional
offices of the Export Promotion Councils are taken by the
Councils themselves.

(b) and (c) Do not arise.
[Translation]
Export of Coffee

5420. PROF. OMPAL SINGH ‘NIDAR': Will the Minister
ot COMMERCE be pleased to state:

(a) the total quantity of coffee exported and the
foreign exchange eamed therefrom during each ot the last
three years upto March 31, 1997, country-wise;

(b} whether any target has been fixed for the export
of coffee during the current year,

(c) if so, the details thereof: and

(d) the steps taken by the Government to boost the
export of coffee during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH). (a) The
total quantity of coffee exported and foreign exchange
earned therefrom during the last three years is given below:

Year Quantity Value Value
(April- (in tonne) (US$ million)  (Rs. crore)
March)

1994-95 1,37,395 342.12 1086.68
1995-96 1,70,990 456.00 1527.16
1996-97 1,864,403 410.75 1326.40
(provisional)




105 Written Answers

Country-wise details ot export of coffee is available in
the Foreign Trade Statistics of India published by DGCI&S,
copies of which are available in the Parliament Library.

(b) and (c) Yes, Sir. A target of 1,50,000 tonnes has
teen fixed for export of coffee during 1997-98.

(d) For boosting export of coffee, Coffee Board is
focussing on targeted import markets like USA, Japan,
Russia and Middle East countries. Coffee Board will also
partcipate in selected food fairs/exhibitions abroad in active
association with exporters, release advertisements on
unique features of Indian coffee in selected overseas trade
journals, sponsor trade delegations/invite delegations of
roasters from each of the target markets to India, arrange
service of Indian Coffee abroad through our Embassies,
distribute gift packets of Indian coffee through Indian
Embassies on special occasions and festivals, promote logo
for Indian coffee and publish and distribute literature on
Indian coffee.

Import of articles Reserved for SSI
5421. SHRI SURENDRA YADAV:
JUSTICE GUMAN MAL LODHA:

Will the Minister of INDUSTRY be pleased to
state

(a) whether the recent announcement of the Gov-
ernment  giving tacilities for the import of 542 articles in
the countty has adversely affected Indian industries;

(b) it so, the details thereot,

(©) the number of anticles included in the above list
which are in daily use of common consumer and which
are reserved for small scale sector; and

(d) whether the Government have propvided incen-
tives to the industrial units which are producing above
anticles so that they can successfully compete with the
imported articles?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b) The Expon-lmpon Policy for 1997-
o8 has put 542 additional items under the Open General
Licence (GGL) and Special Import Licence (SIL) for import.
This is part of the Government's policy of economic
liberalisation for making our industries more competitive.

(c) Of the 542 items put in OGL, SIL only § items
(category) are reserved for small scale sector of which 3
are of daily/common use.

ey Several incentives aid concessions are provided
to the small scale industries including those manutfacturing
the above items so as to improve the competitiveness of
the small scale sector'within the overall economy of the
country. These include excise concession, priority sector
lending, technology and extension support services and
reservation of SSI products and price preference for SSI
Products in the Government procurement.
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Textiles Mills, Kanpur

5422. SHRI JAGAT VIR SINGH DRONA: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government propose to close down
BIC textile mills, Kanpur;

(b) if so, the details thereof and the reasons theretor;
and
(c) the steps taken to revive these miils?

THE MINISTER OF TEXTILE {SHRI R.L. JALAPPA): (a)
to (c) BIC and its cotton subsidiaries viz. Elgin Mills Co.
Ltd. and Cawnpore Textiles Ltd. have beer ordered to be
wound up by the BIFR. The appeals of these companies
against the winding up orders are pending betcre the
AAIFR. Pending a final decision by the AAIFR. Government
are providing funds for payment ot wages, salaries and
bonus to the workers/employees of BIC and its subsidiaries.

[English]
All India Powerloom Board

5423 SHR! CHINTAMAN WANAGA: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government propose to set up an

All india Powerloom Board/Corporation;

(b) if so. the details thereof particularly its compo
sition and terms of reference; and

(c) by when it is likely to be set up?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA).
(a) to (c) The Government have already set up an All India
Powerloom Board vige Resolution No. 1/12/96-W&P dated
21st April, 1987 tai a penod of two years. The Board will
advise the Government generally on matters concerning
the healthy development of powerlooms within the power
operated weaving sector. including measures to be taken

“to achieve better productivity. increased efficiency, improve

welfare ot workers and locational dispersal ot powerlooms.
A Statament showing the composition of the Board is
attached.

Statement

The All India Powerloom Board consist of the following
members:

CHAIRMAN

1. Minister of Textiles, Government of India. New
Delhi.

VICE CHAIRMAN
2 Secretary, Ministry of Textiles. Government of India
OFFICIAL MEMBERS

3. Additional Secretery & Financial Adviser, Ministry of
Textiles. New Dalhi.
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4 Joint Secretary (Incharge of Powerlooms), Ministry
of Textiles, New Delhi.

5. A representative of Planning Commission, Govern-
ment of India, Yojana Bhavan, New Delhi.

6. A representative of Department of Samll Scale
Industries, Ministry of Industry, Government of
India. New Delhi.

7. A representative of National Bank of Agriculture &
Rural Development (NABARD), Mumbai.

8. A representative of Small Industries Development
Bank of India (SIDBI), Lucknow.

9. A representative of State Bank of India.
10. A representative of Canara Bank.

11 Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Tamil Nadu, Madras.

12. Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Maharashtra, Mumbai.

13. Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Gujarat, Gandhi Nagar.

14. Secretary/Director (Incharge ot Powerlooms). Gov-
ernment of Karnataka. Bangalore.

15. Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Andhra Pradesh, Hyderabad.

16. Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Orissa, Bhubaneshwar.

17. Secretary/Director (Incharge of Powerlooms), Gov-
ernment of Rajasthan, Jaipur.

18 Managing Director, Assam State Powerloom Devel-
opment Corporation Ltd., Dispur, Assam.

19 Chairman/Director, Ahmedabad Textile Industry's
Research Association (ATIRA), Ahmedabad.

20. Chairman/Director, Bombay Textile Research Asso-
ciation (BTRA), Mumbai.

NON-OFFICIAL MEMBERS

21. Shr M.Y. Momin, President, Bhiwandi Powerlooms
Weavers Association, Bhiwandi, Thane Distt,,
Maharashtra.

Shn Dhanpa! Tare, President All India Federation
of Powerloom Weavers Association, Ichalkaranji,
Maharashtra.

N
N

23. Shn Arun N. Jariwal, President, Surat Artsilk cioth
Manutacturers Association, Surat, Gujarat.

24 Shri TV. Maruthi, Chairman, KPCC (I) Weavers
Committee, Bangalore, Karnataka.

25 Shri A K. Bhasin, President, Uttar Pradesh Powerloom
Owners Association, Kanpur, Uttar Pradesh.
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26. Shri M.S. Mathivanan, Secretary, Tamil Nadu
Powerloom Federation, Komarapalayam, Salem
Distt., Tamil Nadu.

27. Shri B.S. Umashankar, Doddaballapur, Bangalore
Distt., Karnataka.

28. Shri H.S. Makhni, Hony. General Secretary, The
Textile Manufacturers Association, Amritsar.

29. President, Burhanpur Powerloom Association,
Burhanpur, Madhya Pradesh.

MEMBER SECRETARY

30. Textile Commissioner, Ministry ot Textiles, New
CGO Building, New Marine Lines, Mumbai.

[Translation]
UNDP Assistance for Jute

5424. SHRIMATI PURNIMA VERMA:

SHRI RAVINDRA KUMAR PANDEY:

Will the Minister of TEXTILES be pleased to
state:

(a) whether the Government are considering to seek
assistance from World Bank and United Nations Develop-
ment Programme (UNDP) for the development of jute
growing region;

{(b) i so, the details thereof and details of the
schemes prepared for this purpose;

(c) the amount earmarked for this scheme; and

(d) to what extent the jute industry is likely to
become financiaily viable as a result thereof?

THE MINISTER OF TEXTILES (SHR! R.L. JALAPPA):
(a) No, Sir. However, a UNDP assisted National Jute
Development Programme is already under implementation
since 1992.

(b) to (d) Do not arise.
Transfer of Judges

5425. SHRIMATI BHAVNA BEN DEVRAJ BHAI
CHIKHALIA:

SHRIMATI SHEELA GAUTAM:

Will the Minister of LAW AND JUSTICE be
pleased to state the deatalls of transfers of judges of High
Courts made during each of the last two years?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): The
requisite information is given in the statement attached.
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I. Particulars of Chief Justices who have been Appointed/Transferred from one High Court to another during the period
from 1.5.95 to 30.4.97

S.No.

Name of the Judge Transferred
From To
2 s 4
S/Shri Justice
1. P.S. Misra Madras Andhra Pradesh
2. G.B. Pattanaik Orissa Fatna
3. M.L. Pendse Bombay Karnataka
4. MB. Shah Gujarat Bombay
5. D.P. Wadhawa Delhi Patna
6. V.N. Khare Allahabad Calcutta
7. D.P. Mohapatra Orissa Allahabad
8. K.M. Agarwal Andhra Pradesh Sikkim
9. G.D. Kamat Bombay Gujarat
10. R.P. Sethi Punjab & Haryana Karnataka
11.  U.P. Singh Allahabad Kerala
12.  S.N. Phukan Himachal Pradesh Orissa
13. K. Sreedharan Kerala Punjab & Haryana
14. M. Srinivaasan Madras Himachal Pradesh
15, M.G. Mukheriji Calcutta Rajasthan
Il.  Particulars of Judges who have been Transterred from one High Court to another
16.  R.K. Mahajan Himachal Pradesh Allahabad
17.  Ripusudan Dayal Sikkim Allahabad
18.  Malay Sengupta Calcutta Sikkim
19,  S.C. Datta Punjab & Haryana Orissa
20.  Anup Deb Gauhati Orissa
21, Dr. Maithli Sharan Andhra Pradesh Allahabad
22.  PK. Pali Rajasthan Himachal Pradesh
23, S.D. Pandit Delhi Gujarat
24.  Bhawani Singh Himachal Pradesh Jammu & Kashmir
25.  Surinder Sarup Patna Himachal Pradesh
26.  NK. Agarwal Rajasthan Punjab & Haryana
Bombay

27.

S.S. Nijar

———— S SN

Punjab & Haryana
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28. V.K. Gupta Jammu & Kashmir Calcutta

29. R.P. Gupta Calcutta Madhya Pradesh

30. J.C. Verma Punjab & Haryana Rajasthan

31. J.8. Sidghu Allahahad Rajasthan

32. AP. Singh Allahabad Gauhati

33. S.C. Saraf Gauhati Allahabad

34. T.N. Vallinayagam Madras Karnataka

35. S. Marimuthu Madras Kerala

36. Dipak Misra Orissa Madhya Pradesh

import of Newsprint
5426. SHRI MAHENDRA SINGH BHATI:
SHRI VIJAY GOEL:

Will the Minister of INDUSTRY be pleased to
state:

(a) the names of the countries from which the
newsprint has been imported during each of the last three
years alongwith quantity of paper imported and the foreign
exchange spent thereon, year-wise; and

(b) the effect of these imports on the indigenous
industries?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Newsprint is imported mainly from USA,
Canada, Russia, China, Germany, Sweden etc. The import
of newsprint during the last three years has been as under:-

Year A Quantity Value
(lakh tonnes) (Rs. Crore)
1994-95 2.92 489.60
1995-96 3.45 1005.22
1996-97 5.25 1028.22

(1.4.96 to 28.2.97)

(b) Indigenous newsprint manufacturing industry has
been facing problems due to declining prices of newsprint
internationally and consequent availabilty of imported
newsprint at lower rates. The estimated demand for the
newsprint in the country is 6.80 lac tonnes, and installed
capacity is 7.68 lac tonnes. Thus imports of 5.25 lac tonnes
has adversely affected the viability of existing units.

[English]
Cotton Export Quota

5427. SHRI SHIVAJ! VITHAL RAO KAMBLE: Will the
Minister of TEXTILES be pleased to state:

(a) whether the State Government of Maharashtra
has urged the Union Government to release further export
quota of two lakh bales in favour of Maharashtra;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) and (b) Yes Sir.

(c) During the 1996-97 cotton season till 9/4/1997,
the Maharashtra State Cooperative Cotton Growers Mar-
keting Federation Ltd. have been allotted an export quota
of 1 lakh bales. Allocations are considered after taking into
account all relevant factors, including estimates of produc-
tion, availability, consumption, likely surplus, price trends,
etc.

[Translation]
Balance of Trade
5428. JUSTICE GUMAN MAL LODHA:
SHRI NAWAL KISHORE RAL

Will the Minister of COMMERCE be pleased to
state:

(a) whether the import has increased;

(b) if so, the details of import and export made
during 1994-95, 1995-96 and 1996-97 with its value thereof,
country-wise;

(c) whether the import of Petroleum and Petroleum
products has increased during the above period;

(d) it so, the details of its percentage out of the total
import made during the above period with its value thereof;
and

(e) the reasons for increase in import and the
facllities provided by the Government to promote the import
during the above period?



113 Written Answers

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) Yes, Sir.

(b) As per the DGCI&S data the level of imports
dunng 1994-95, 1995-96 and 1996-97 (Provisional) are
US § 28654 million US $ 36678 million and US $ 38548
million. Exports during the same period were to the tune
of US § 26330 million, US $ 31797 million US $ 33106
milllon.

The details of country-wise imports and exports trade
are voluminous and are available in Monthly Publication
“Statistics of the Foreign Trade of India by Countries” Vol.I
& Volll pubished by DGCI&S, Calcutta and which are also
placed in the Parliament Library.

() Yes, Sir.

(d) As per data available from Ministry of Petroleum
& Natural Gas, the import of petroleum products during
1994-95 and 1995-96 and 1996-97(P) are US $ 5712.89
milhon and 7155.92 milion and US $ 9616.48 million
respectively. These accounted for 19.9%, 19.5% and 24.9%
of total imports in the respective years.

(e) Imports are made as per the needs of the
economy. The policy framework as prevalent at present
1s aimed at promoting exports.

Hindi Advisory Committee

5429. SHRI JAGDAMBI PRASAD YADAV: Wil the
Minister of COAL be pleased to state:

(a) whether Official Language Advisory Committee
has been constituted in the Ministry of Coal;

(D) if so, the details thereof; and

(c) it not, the reasons therefor and the time by
which it is likely to be constituted?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) to (c) The term of
Hindi Salahkar Samiti of the Ministry has expired on
229.1996. A New Samiti is being reconstituted. The
Ministry ot coal has sent a Resolution letter to the Ministry
Of Home Affairs (Department of Official Language) for
awing final approval to the Constitution of this Committee.
After receipt of their approval, the Samiti would be
feconstituted.

Foeign Trade

. 5430. DR. RAMVILAS VEDANTI: Wil the Minister of
COMMERCE be pleased to state:

- (a) the countries with which the foreign trade of India
mcrgased during each of the last three years alongwith the
details of items thereof; country-wise;

~(b)  whether the Government propose to boost for-
€ign trade; and

(€©) it so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) The
country’'s foreign trade has shown an increase during the
last three years. Imports have increased from US $ 23.3
billion in 1993-94 to US $ 28.7 billion in 1994-95, to US
$ 36.7 billion in 1995-96 and US $ 38.5 billion in 1996-
97 (Provisional). Exports during the same period have
increased from US $ 22.2 billion in 1993-94 to US $ 26.3
billion in 1994-95, to US $ 31.8 billion in 1995-96 and to
US § 33.1 billion in 1996-97 (Provisional). India has trade
relations with almost all the countries in the world and
covering a large number of items. The details of countrywise
and commodity wise trade are voluminous and are con-
tained in the monthy publication “Statistics of the Foreign
Trade of India by Countries” Vol.l & Vol.ll published by
DGCI&S, Calcutta and which are also available in the
Parliament Library.

(b) Yes, Sir.

(c) Export promotion is a continuous process and
steps are initiated by the Government to promote exports
through simplification of pulicies and procedures, improving
bilateral trade, debottlenecking of export infrastructure, and
enhancing the quality and competitive edge of Indian
products.

[English]
Cases admitted by Lok Adalats

5431. SHRI T. GOPAL KRISHNA: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the number of cases taken up by the Lok Adalats
during each of the last two years, State-wise;

(b) the number of cases settled and the number of
persons convicted; and

(c) the nature of offence and punishment awarded,
State-wise/year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF LAW
AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a) to (c)
The information with regard to number of cases taken up
and cases settled by the Lok Adalats during each of the
last two years, State-wise is being collected from the State
Legal Aid & Advice Boards and would be laid on the Table
of the House when received.

Only such of the criminal cases which are compoundable
with the permission of the Court are being taken by the
Lok Adalats where the question of conviction punishment
awarded does not arise.

Trade Deficit

5432. PROF. AJIT KUMAR MEHTA: Will the Minister
of COMMERCE be pleased to state;

(a) whether there is sharp increase in the country’s
trade deficit;

(b) if so, the percentage of rise in the trade deficit
since January, 1997;
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(c) the main reasons for the phenominal rise in the
trade deficit; and

(d) the manner in which the Government propose
to narrow down the trade deficit?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) As per
the DGCI&S data, trade deficit in 1996-97(Provisional) is
placed at around US $ 5442 million which is higher than
the deficit of US $ 4539 million in the previous year.

(b) As per DGCI&S data (Provisional), trade deficit
during April-January 1996-97 was US $ 4289 million which
has since gone upto US $ 5442 million in April-March 1996-
97, a rise of 26.9%.

(c) Trade deficit is the excess of imports over
exports. While imports are related to the needs of the
economy, exports depend interalia on various factors such
as international market conditions, tariff and non-tariff
barriers, domestic infrastructure, cost of export credit, policy
framework etc.

(d) The key to reducing trade deficit lies in accel-
erated export growth. Export promotion measures are
continuously being taken by the Government through policy
and promotional schemes. These include simplification of
Export-Import Policy procedures, improving efficiency and
competitiveness, focussing on quality and technology
upgradation, efforts to actively involve the State Govern-
ment in export promotion. Export promotion is continuing
activity based on interaction with industry, trade and other
export nromotional institutions.

Decline in Export

5433. KUMARI MAMATA BANERJEE: Will the Minister
of COMMERCE be pleased to state:

(a) whether the percentage of share of Calcutta Sea
and Air Port in all India Foreign Trade has declined during
1995-96 as compared to that in 1985-86;

(b) if so, the reasons for decline in the share;
(c) the steps taken to increase the share; and
(d) if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) Yes, Sir.

(b) The growth rate of exports from the other regions
has apparently been more rapid compared to the growth

Coal India Limited
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rate of Calcutta Sea and Air Ports.

(c) and (d) The export promotion measures initiated by
the Govwt. from time to time are general in nature and are
not directed to any particular region, port/air port. The
selection of a particular port/air port is made by the facility
users.

[Translation)
Prices of coai
5434. DR. MAHADEEPAK SINGH SHAKYA:

PROF. PREM SINGH CHANDUMAJRA:

SHRI R. SAMBASIVA RAO:

SHR! NITISH KUMAR:

SHRI NAWAL KISHORE RAI;

SHRI SANDIPAN THORAT:

Will the Minister of COAL be pleased to state:

(a) whether the prices of coal produced in the
country has constantly been increasing;

(b) if so, impact of such increase on power tariff;

(c) the percentage of increase in the prices of
various grades of coal in the country after deregulation of
coal prices;

(d) the additional amount earned by coal companies
as a result thereof;

(e) whether assessment of increase in coal produc-
tion has also made during the said period; and

(f) if so, the quantum of increase in coal production,
grade-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANTI SINGH): (a) Yes, Sir.

(b) The impact on power of such price increase after
deregulation is 7.85 paise/KWH.

(c) The percentages of increase in the prices of
various grades of coal by Coal India Ltd. (CIL) and
Singareni Collieies .Company Ltd. (SCCL) after deregula-
tion of coal 'prices are given below:

Date of effect of
coal prices revision

Grades of Coal

Average percentage
of price increase

1 2 3
1.4.96 Coking coal and 19%
AB & C grades of non-coking coal
20.10.96 —do— 10%
1.4.97 DEF & G grades of non-coking coal 29%
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) 1 2 3
singareni Collieries Company Ltd.
14.4.96 C grade of non-coking coal 20.95%
14.11.96 B&C grades of non-coking coal 19.10%
15.3.97 —do— 1.25%
15.3.97 D.EF & G grades of non-coking coal 41.62%
(d) The additional amount to be realised by CIL 1 ""2 a 4 )
and SCCL as a result of above price increase during 1996- -
97 was Rs. 1338 crores and Rs. 135 Crores repectively. E 7.03 7.37 6.94
(e) and (f) The gradewise targets and estimated pro- F 5.91 5.62 6.31
duction during 1996-97 and Planning Commissions assess-
ments for 1997-98 are as under: G 0.60 0.45 0.65
Coal India Limited (n Milion Tonnes)  Total '30.20 30.20 31.00
Grades 1996-97 1996-97 1997-98  [English]
(Targets) (Anticip.) (Assessment 'by Janata Cloth Scheme
Planning
Commission) 5435. KUMARI SUSHILA TIRIYA:
1 2 3 4 SHRI RAJENDRA AGNIHOTRI:
Coking Coai 39.89 38.74 40.61 tate Will the Minister of TEXTILES be pleased to
ale:
Non-Coki
on-Coking Coal (a) the state-wise names of the agencies which have
A 4.65 4.45 4.50 been manufacturing Janata Clot;
B 24.55 22.75 23.10 (b) the targets fixed for manufacturing Janata Cloth
during the last three years and the extent to which the
C 38.34 46.58 48.33 said targets were attained, State-wise;
D 39.65 33.75 34.05 (c) the targets fixed for the year 1997-98;
E 21.78 24.09 23.57 (d) whether Janata Cloth Scheme has failed to
achieve its objective to provide employment to handioom
F
75.24 80.68 85.39 weavers and make available cloth at cheaper rates to
G 6.50 0.00 0.00 weaker section of the society; and
Sub-Total 210.71 212.30 218.94 (e) i so, the reasons thereof?
Others 0.40 0.16 0.15 THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) Details are given in Statement-I attached.
Ungraded 1.00 0.80 0.80 . . .
(b) Details are given in Statement-l attached.
Total 252.00 260.50 260.50
(c) Not yet fixed.
Singareni Collieri imited
9 ieries Company Limite (d) and (e) The Janata Cloth Scheme was introduced
Non-Coking Coal with the twin objective of providing sustained employ-
A ment to unemployed and under-employed handloom
- - - weavers and to provide cloth at affordable prices to
B _ 0.07 0.15 the consumers particularly to the weaker section of the
' ' society. The objective of the scheme was achieved to
c 8.57 7.46 7.38 a great extent by providing employment to lakhs of
D handloom weavers and by providing cheaper cloths to the
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Statement-|

Name of the Janata Cloth Implementing Agencies
(Statewise)

Andhra Pradesh

1. Andhra Pradesh State Handloom Weavers Co-
operative Society Ltd., Hyderabad.

2 Andhra Pradesh State Textile Corporation Ltd.,
Hyderabad.

Assam

1. Assam Apex Weavers and Artisans Co-operative
Federation Ltd., Guwahati.

2. Assam Government Marketing Corporation Ltd.,
Guwabhati.

3. Brahmaputra Valley Regional Handloom Weavers
Co-operative Society Ltd., Guwahati.

4. Barak Valley Weavers and Artisans Co-operative
Ltd., Guwabhati.

§. Karimgunj Distt. Handloom Weavers Co-operative
Society Ltd., Karimgunj.

6. N.C. Hills Tribal Regional Handloom Weavers Co-
operative Society Ltd., Haflong.

Bihar

1. Bihar State Handloom Weavers Co-operative Union
Ltd.. Patna.

2. Bihar State Handloom and Handicrafts Development
Corporation Ltd., Patna.

3. Chhotanagpur Regional Handloom Weavers Co-
operative Union Ltd., Ranchi.

Gujarat

1. Gujarat State Handloom and Industrial Co-operative
Federation Ltd., Ahmedabad.

2. Gujarat State Handloom Development Corporation
Ltd., Ahmedabad.

Jammu & Kashmir

1. J & K State Handloom Development Corporation
Ltd., Jammu.

Karnataka

1. Karnataka Co-operative Handloom Weavers Fed-
eration 'Ltd., Bangalore.

2. Karnataka Handloom Development Corporation Ltd.,
Bangalore.
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Madhya Pradesh
1. MP. State Textile Corporation Ltd., Bhopal.
Maharashtra

1. Maharashtra State Handloom Corporation Ltd.,
Nagpur.

2. Vidarabha Weavers Central Co-operative Society
Ltd., Nagpur.

3. Western Maharashtra Central Weavers Co-opera-
tive Association, Solapur.

Orissa

1. Orissa State Handloom Weavers Co-operative
Society Ltd., Bhubaneswar.

2. Orisca State Handloom Development
Ltd., Bhubaneswar.

Corporation

Punjab

1. Punjab State Handloom Weavers Apex Co-operative
Society Ltd., Chandigarh.

Rajasthan

1. Rajasthan Rajya Bunkar Sahkari Sangh Ltd.,

Jaipur.
2. Rajasthan Handloom Development Corporation Ltd.,
Jaipur.
Tamil Nadu

1. Tamil Nadu Handloom Weavers Co-operative So-
ciety Ltd., Chennai.

Tripura

1. Tripura Apex Weavers Co-operative Society Ltd.,
Agartala.

2. Tripura Handloom and Handicrafts Development
Corporation Ltd., Agartala.

Uttar Pradesh
1. U.P. Industrial Co-operative Association Ltd., Kanpur.
2. U.P. State Handloom Corporation Ltd., Kanpur.
West Bengal

1. West Bengal State Handloom Weavers Co-opera-
tive Society Ltd., Calcutta.

2. West Bengal Handloom and Powerloom Develop-
ment Corporation Ltd., Calcutta.
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Statement-li

Target and achievements for the years 1994-95, 1995-96 & 1996-97

To Questions 122

SNc State Target Achievement  Target - Achievement Target  Achievement
1994-95 1995-96 1996-97 Upto

1. Andhra Pradesh 41.00 30.53 32.00 6.92 0.72 0.01 Feb'97
2. Assam 27.00 25.62 21.00 21.33 14.43 11.26 Feb'97

3.  Bihar 16.00 6.41 12.50 3.58 3.40 3.67 Dec 96
4. Gujarat 6.50 4.36 5.00 0.42 1.27 0.25 March'97
5 J&K 0.50 0.52 0.50 0.40 0.34 0.28 Dec'96
6. Karnataka 26.00 25.52 20.00 23.34 19.48 18.00 March'97
7. Madhya Pradesh 13.00 8.7 10.00 6.30 3.75 3.84 March'97
8.  Maharashtra 24.00 19.38 19.00 18.44 15.66 9.59 Feb'97
9. Orissa 23.50 813 18.50 17.74 14.85 1.93 Dec'96
10 Punjab 1.00 0.50 1.00 0.74 0.68 0.63 Dec'96
11, Rajasthan 7.00 4.56 5.50 2.77 2.33 1.01 March'97
12. Tamil Nadu 34.00 30.52 27.00 29.40 22.91 27.56 March'97
13. Tripura 2.50 1.54 2.00 1.61 1.65 1.03 March'97
14, Uttar Pradesh 70.00 27.49 55.00 46.42 37.76 1.83 Feb'97
15, West Bengal 26.00 23.74 20.00 19.45 10.77 7.65 Dec'96
o Total 318.00 217.61 249.00 198.86 150.00 88.54

+ 2.00* + 1.00*

320.00

250.00

“Kept in 1eserve.

[Translation]
Bio-Gas Plants

5436. SHRI NARENDRA BUDANIA: Will the Minister of

NON-CONVENTIONAL ENERGY SOURCES be pleased to
state:

(a) total amount allocated for setting up of Bio-gas
Plants under the National Project for development of Bio-
9as during the last three years to Rajasthan, year-wise;

(b)  the total number of plants set up in Churu and
Nagaur districts of Rajasthan under this scheme last year
and target fixed for the current year; and

(¢)  the proposed target fixed in the State during the
Sth Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF

POWER (DR. S. VENUGOPALACHARI): (a) A sum of Rs.
147.52 lakh, Rs. 121.45 lakh and Rs. 33.98 lakhs was
released to the State Government of Rajasthan during
1994-95, 1995-96 and 1996-97, respectively, under the
Central Sector Scheme—National Project on Biogas De-
velopment. Besides, Khadi and Village Industries Commis-
sion and All India Women's Conference have also promoted
biogas plants in the State.

(b) A total of 290 biogas plants have been set up
in Churu and Nagaur districts of Rajasthan during 1996-
87 and a total target of 250 plants has been proposed
by the State Government for these districts for 1997-98.

(c) The State Government has proposed a target of
setting up of about 10,000 biogas plants during the Sth
Five Year Plan period (1997-2002).
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Setting up Industries by Foreign Company

5437. SHRI SOHANVEER SINGH: Will the Minister of
INDUSTRY be pleased to state:

(a) whether any foreign company has conducted a
survey in Uttar Pradesh to set up industries there;

(b) it so, the details thereof;

(c) whether the said foreign company is likely to set
up its plant in a certian area; and

(d) if so, the details thereof alongwith the areas, the
names of companies and the terms and conditions to set
up industries there?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) to (d) Many of the foreign companies who
wish to set up industries make a preliminary survey of
proposed locations/areas bafore finalising their proposal
and deciding to invest.

Training to Artisan’s

5438. SHR! RAJENDRA AGNIHOTRI: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government have launchad any
training programme for the artisans;

(b) if so, the details thereof;

(c) the State-wise number of such training centres
as on March, 1997,

(d) whether the Government propose to set up more
such training centres in near future; and

(e) if so, the places where these centres are
proposed to be set up?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(@) and (b) Yes, Sir. Training is provided to artisans for
upgradation of their skills and also to new craftspersons
with the objective of expanding the production base of
crafts especially with high export demand and those which
are languishing. The training programmes are operated
departmentally as well as through various non-governmen-
tal organisations and State level handicraft corporations/
cooperative societies. Besides, training is also provided
under the traditional “Guru-Shishya Parampara” (Appren-
ticeship Training Scheme).

(c) The State-wise details of training centres are as
per the statement attached.

(d) and (e) Most of the departmental training centres
are peripatetic in nature and these are shifted to other

areas where training demand exists, after the training need
ot an area is fulfilled.

MAY 9, 1997

To Questions 124

Statement

Details of Training Centre, State-wise, functioning as
on March, 1997

S.No. State

Total No. of Departmental Training

Centre and Centres run through
other organisation/
master craftspersons

1. Andhra Pradesh 37
2. A & N lIslands 1
3. Arunachal Pradesh 1
4. Assam 6
S. Bihar 84
6. Delhi 15
7. Goa —
8. Gujarat 19
9. Haryana 13
10. Himachal Pradesh 10
1 Jammu & Kashmir 193
12. Karnataka 13
13. Kerala 20
14. Madhya Pradesh 58
15.  Maharashtra 7
16. Manipur 13
17. Meghalaya 4
18. Mizoram —
19. Nagaland 3
20. Orissa 50
21.  Punjab 15
22. Pondicherry —_
23.  Rajasthan 23
24.  Sikkim 4
25. Tamil Nadu 49
26.  Tripura 14
27.  Uttar Pradesh 326
28. Waest Bengal 27

Total 1025
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[English]
Expenditure on PSUs
5439. SHRI PRAMOTHES MUKHRJEE:
SHRI PRADIP BHATTACHARYA:!
Will the Minister of INDUSTRY be pleased
to state:

(a) whether the attention of the Government has
been drawn to the news item captioned “Govt. expenditure
on PSUs continue to rise” appearing in the ‘Indian Express’
‘dated March 2, 1897,

(b) if so, whether the expenditure by the Government
on Public Sector Undertakings under the administrative
control of his Ministry continue to rise and the achievements
of the Public Sector Undertakings is not the desired level;
and

(c) if so, the facts thereof and steps taken by the
Government to minimise its expenditure?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) and (c) A statement is attached.
Statement

Budgetary support during five years for Department of
Heavy Industry

(Rs. in Cr)
Year Plan Non-Plan Total
‘ Capital Revenue Capital Revenue
1992-93  146.25 2.84 84.15 2.24- 23548
1993-94 60.10 6.93 92.39 10.93 170.35
199495  133.72 3.26 122.20 16.78 275.96
1995-96  156.30 9.35 173.52 12.54 351.71
1996-97  128.58 7.00 194.99 7.77 33834
Total
(actual) 62495 29.38 667.25 50.26 1371.84

The increase in Budgetary Provision in 1985-86 and
1996-97 is due to provision of funds for implementation
of revival schemes sanctioned in the case of units of
BBUNL, units of BYNL, SIL, HEC etc. and to partially meet
the cash losses of major PSUs like MAMC, HPF, HEC,
TAFCO etc.

PSUs of the Department of Heavy Industry registered
a production of Rs. 10471 crores (Provisional) during 1996-
97 thereby posting a growth of 10% over the production
of Rs. 8538 crores during 1995-96.

Similarly, losses were reduced to Rs. 435 crores
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(provisional) during 1996-97 against Rs. 577 crores during
1995-96 and Rs. 1018 crores in 1994-95.

Various steps taken for improving the performance of
the PSUs include revival through BIFR process, formation
of joint ventures to enhance competitiveness and viability
by Infusion of technology and market strength, rationalisation
of manpower, etc.

Open Cast Coal Mining

5440. SHRI HANSRAJ AHIR : Will the Minister of COAL
be pleased to state:

(a) whether pollution is increasing and the crops of
the farmers of the nearby areas being adversely affected
due to open coal mines; and

(b) it so, the measures being taken by the Govern-
ment to control pollution and to provide relief to the
farmers ?

THE MINISTER OF STATE OF THE MINISTERY OF
COAL (SHRIMATI KANTI SINGH): (a) No, Sir.

(b) The steps being taken to maintain water, air and
noise poliution within permissible limits laid down by the
statute are -

1. Water spraying at haul roads, other roads,
crushers, transfer and loading points to arrest .generation
of air borne dust.

2. Green belt is provided around colony and indus-
trial area to arrest air and noise pollution.

3. Water is treated in effluent plants before dis-
charging in water ways.

4, Sufficient distance between edge of opencast
and cultivable land is maintained.

Opening of New Coal Mines

5441. SHRI DHIRENDRA AGARWAL: Will the Minister
of COAL be pleased to state :

(a) whether the Government propose to open new
collieries in Bihar particularly in Palamau and Chatra
districts; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH): (a) and (b) Yes, Sir.
Coal India Ltd. has plans to open the following two new
projects in the Palamau and Chatra Districts in Bihar during
IX Plan period (1997-98 to 2001-2002) :

Palamau District
Chatra District

1. Hurilong UG (0.15 mty) -

2. Ashok Expansion OC -
(5.00 mty)
(Incremental)
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[Translation] 1 2 3 4
Loan to Handicapped SCs/STs and Backward
Classes by KVIC 06. Guijarat 1.00 0.30
5442, SHRI RAM TAHAL CHAUDHARY : Wil the  ©7- Haryana 0.6 0.28
Minister of INDUSTRY be pleased to state : 08. Himachal Pradesh 0.88 0.26
(a) whether any scheme is being Implemented by 09. Jammu & Kashmir 0.87 0.26
Khadi and Village Industries Commission for providing loan
to the handicapped, Scheduled Castes, Scheduled Tribes/ 10.  Karnataka 1.98 0.58
Backward Classes and low income group persons to make 11. Kerala 2.09 0.62
them self employed;
12.  Madhya Pradesh 1.10 0.53
(b) if so, the category-wise number of persons who
have benefited from the said scheme in each State; 13. Mabharashtra 474 1.42
(c) whether any new scheme is being formulated in 4. Manipur 0.37 0.35
this regard by the Government; and 15.  Meghalaya 0.12 0.10
(d) if so, the details thereof? 16. Mizoram 0.09 0.08
THE MINISTER OF INDUSTRY (SHRI MURASOLI 17.  Nagaland 0.11 0.09
MARAN) : (a) Yes, Sir.
18.  Orissa 2.06 0.81
(b) Estimated state-wise break-up of number of
beneficiaries under SC/ST category during 1995-96 is given 9. Punjab 172 0.26
in the statement attached. 20. Rajasthan 3.91 1.17
(c) Yes, Sir. 21.  Sikkim 0.05 0.04
(d) Under KVI programme the largest share of SC/ 22.  Tamil Nadu 11.05 3.31
ST beneficiaries is concentrated in various activities of
leather industry. Under this industry KVIC has decided to 23.  Tripura 0.49 0.30
implement projects at locations having cluster of artisans 24. Uttar Pradesh 11.36 0.40
belonging to SC/ST. Under KVIC project approach a margin
money scheme has been evolved. Under this scheme, in 25. Waest Bengal 3.49 0.04
case gf SC/STNVomen/Mlnorny Community bgnefncnanes/ Union Territories
Institutions margin money scheme will be applicable when
the beneficiary's own contribution is atleast five per cent, 01. Andaman & Nicobar Islands * ¢
whereas in the case of general category minimum own
02. Chandigarh 0.02 -

contribution is” 10 per cent of the project cost.
Statement

State-wise estimated number of SC/ST employment

(1995-96)

(in lakh persons)

S.No. States Total KVI  Share of
employment SC/ST

1 2 3 4

01.  Andhra Pradesh 3.53 1.05
02.  Arunachal Pradesh * ‘
03. Assam 1.04 0.80
04. Bihar 3.36 1.00
n5. Goa 0.06 0.01

03. Dadra & Nagar Haveli - -
04. Daman & Diu - -
05. Delhi 0.23 0.06
06. Lakshdweep - -
07.  Pondicherry 0.04 0.01

* Less than 500.
[English]
Transport Subsidy

5443. SHRI SOMJIBHAI DAMOR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether there is any scheme for Central Subsidy
on industries operating in North-Eastern State region;

(b) f so, the detalls thereof;
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(c) whether there are claims for transport subsidy
pending for payment, State-wise, industry-wise as on
December 31, 1996,

(d) if so, the details thereof;

(e) whether there is any time bound programme for
disbursement of such claims; and

(f) if so, the details thereof?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) and (b) Ministry of Industry has been
operating Central Transport Subsidy Scheme since July,
1971 to promote industrialisation in hilly, remote and
inaccessible areas, which covers the entire Noth-Eastern
region, besides Jammu and Kashmir, Himachal Pradesh,
eight hilly district of Uttar Pradesh, Sikkim, Darjeeling district
of West Bengal, Andaman & Nicobar Islands and
Lakshadweep. The Scheme is applicable to all industrial
units (barring plantations, Refineries and Power Ganerating
units) both in the public and the private sectors. Under
the scheme, subsidy ranging between 50% to 80% Is
admissible on transport cost incurred on movement of raw
material and finished goods from the selected Rail heads/
Ports upto the location of the industrial units and vice-versa.
The scheme has been extended from time to time and
is valid up to 31.03.2000.

(c) and (d) Details of claims for Transport Subsidy
pending for reimbursement to the North-Eastern Region as
on 31.12.1996 State-wise are as under:-

étates Rs. in lakhs
Assam 6.42
Manipur 10.10
Tripura 26.01
Arunachal Pradesh -
Meghalaya 506.51
Nagaland 193.93
Mizoram -
Total 742.97

The industries covered are plywood, steel fabrications
and flour miliing, etc. Additionally as on 31.12.96, claims
worth Rs. 504.85 lakhs have also been received on account
of Court Orders.

(e) and (f) The Scheme works on disbursement/
reimbursement basis, i.e., the claims are first scrutinised
and disbursed by the State Government to the eligible units
and reimbursement thereof is claimed subsequently from
the Central Government. Reimbursement of subsidly Is
Made to the State Governments soon after receipt of
complete claims from them and after due scrutiny.
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Assistance from Germany

5444. SHRI SYDAIAH KOTA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Government of Andhra Pradesh has
requested to the Union Government for inclusion of
Krishnapatnam Industrial Poit City Project for assistance
from the GQermany; and

(b) if so, the steps taken in this regard?

THE MINISTER OF INDUSTRY (SHRI MURASOLI
MARAN): (a) Yes, Sir.

(b) Since the project does not fit in with the priority
of the German Government I is not being considered under
official development assistance from Germany.:

[Translation]
Bio-Gas Plants

5445, SHRI ASHOK PRADHAN: WIill the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state:

(a) in number of bio-gas plants set up in Uttar
Pradesh, particularly in Meerut Division during the last three
years, till date;

(b) the number of the plants working out of these
and the number of plants lying closed; location-wise;

(c) whether gas stoves are easily available in the
market and Iif not, the reasons therefor; and

(d) the details of scheme regarding setting up of bio-
gas plants in Uttar Pradesh, particularly in Meerut Division
during the current financial year and the time by which it
is likely to be finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI): (a) A total of
about 47,500 family type biogas plants including about
5,200 plants in the Meerut Division, have been set up in
the State of Uttar Pradesh during the period 1994-95 to
1986-97 under the Central Sector Scheme—National Project
on Biogas Development (NPBD).

(b) An evaluation study carried out by the National
Council of Applied Economic Research (NCAER), New
Delhi in different States in year 1995 indicated that on an
average about 73 percent of the plants set up in the State
of Uttar Pradesh during 1992-93 to 1994-95 and surveyed
were found to be functioning. Information on status of
plants, including non-functional plants, is maintained in the
State on a sample check basis at the block and district
levels.

(c) Yes, Sir

(d) NPBD is being implemented in all States and
Unlon Territorles including Uttar Pradesh during 19987-88.
A target of setting up of about 12,000 plants, including
about 1600 plants in the Meerut Division, has already been
fixed for the State.
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[English]
Production and Exploration ot Coal

5446. DR. M. JAGANNATH: Will the Minister of COAL
be pleased to state:

(a) whether there is a proposal to set up a single
window independent body to clear proposals for coal
exploration and production;

(b) if so, the details thereof; and

(c) the steps taken to protect the work undertaken
by the public sector companies and also by the Geological
Survey of India?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH): (a) to (c) The Govern-
ment have decided, subject to legisiative changes, to set
up an independent body to monitor detailed and regional
exploration of coai and lignite blocks and aiso to allot new
coal blocks to Indian Companies in the Public & Private
Sector for coal mining on the basis of competitive bidding.

[Translation]
Irregularities in Importing Gold by STC

5447. SHRI PAWAN DIWAN: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Government have received any

complaints regarding irregularities and violations of the .

prescribed directions and procedures for import of Gold by
State Trading Corporation;

(b) if so, the detalls thereof;

(c) the action taken or being taken by the Govern-
ment in this regard; and

(d) the steps taken or proposed to be taken by the
Government to check such irregularities in future?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH): (a) No, Sir.

(b) to (d) Does not arise.
[English]
Recognition to Private Coal Mines

5448. SHRI SUNIL KHAN: Will the Minister of COAL
be pleased to state:

(a) whether the private collieries ke Gopal Krishna
and Jay Guru of P.S. Saltore in West Bengal are running
ley the order of the Calcutta High Court;

(b) if so, the details thereof;

(c) whether the Government propose to recognise
the private collieries;

(d) if so, the details thereof, and
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(e) If not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRIMATI KANT! SINGH): (a) Yes, Sir. The private
mine Gopal Krishna was reportedly being run by the order
of the High Count of Calcutta. However, Government is not
aware of running of any Joy Guru Colliery under the order
of any Court of law.

(b) The owner of Gopal Krishna Colliery was running
the colliery under certain conditions by an order of the High
Court of Calcutta passed in September96 to this effect.
However Eastern Coalfields Ltd. (ECL) was not made a
party to the case. When it came to the notice of ECL,
it tiled various applications before the division bench of the
High Court praying for its impleadment in the appeal filed
by the West Bengal Government against the order of the
High Court passed in September'96. it also prayed for a
stay on the operation of the colliery by the owner. The
division bench, hearing the petition of ECL, passed an
interm order to stop mining in Gopal Krishna Colliery. These
applications have now been taken up by the Hon'ble Court
for regular hearing.

(c) to (e) No, Sir. As per the Coal Mines (Nationalisation)
Act, 1973 as amended in 1976, all the leases for mining
of coal, held by the private parties except for those engaged
in iron and steel production, wete terminated. Subsequently
by an amendment made to the Coal Mines (Nationalisation)
Act, 1973 in June, 1993, coal mining to private companies
have been allowed only for power generation and washing
of coal obtained from a mine in addition to the continuing
provisions for iron and steel production. Cement production
has also been notified as an end use for the purpose. The
above statutory position is still continuing.

[Translation]
Export of Edible Oil

5449. DR. LAXMINARAYAN PANDEY: Will the Min-
ister of COMMERCE be pleased to state:

(a) whether the Government propose to export
edible oils during the current financial year;

(b) whether all varieties of edible oil have been
included in the proposal;

(c) if so, the details thereof; and

(d) [ not, the reasons therefor and the details of the
edible oll which have not been considered in the proposal?

THE MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLI RAMAIAH):. (a) The
export projections for the Ninth Five Year Plan including
the year 1997-98 have not been formulated. The exports
of edible oils will depend upon the varieties, traded, prices,
consumer preferences and International demand and supply
position.

(b) to (d) As per the current Export-import Policy,
export of edible oils is as follows:
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Restricted Items:
(Export Permitted Under Licence)

(i) Vegetable oils In consumer packs above 5 kgs.,
namely:-’

Coconut oll; cotton seed oil; corn oll; kard! oil; linseed
oil: mustard oil; niger seed oll; palm oil; palm kerne! oil;
rape seed oil; rice bran oil; salad oil; sunflower oil, sesame
seed oil; soyabean oil.

(ily Groundnut OIil.
[English]

Agreement for Procurement & Processing of Rice
by MMTC

5450. SHRI UTTAMSINGH PAWAR: Will the Minister
cf COMMERCE be pleased to state:

(a) whether the Minerals and Metals Trading Cor-
poration of India Ltd. had entered nto an agreement for
porcurement of Basmati rice and process it;

(b) if so, the details of the agreements thereof;

(c) whether MMTC has suffered a loss of about four
crores In this transaction;

(d) if so, the details thereof and the reasons therefor;

(6) whether the Government had instituted any
enquiry. into this deal and fixed up any responsibility on
the officers who signed that agreements; and

(f) if so, the details thereof;

THE. MINISTER OF STATE OF THE MINISTRY OF
COMMERCE (SHRI BOLLA BULLA RAMAIAH): (a) and (b)
Yes, Sir. MMTC entered into an agreement with M/s. K
J International for procurement of paddy for Basmati rice
and processing it into finished rice for export. A quantity
of 3784.45 MT valued at Rs. 3.97 crores was procured.
They were required to give 1740.85 MT ‘A’ grade superior
Basmati rice. Out of this they gave 273 Mt of ‘A’ Grade
rice which was sold locally for Rs. 53 lakh. They also
informed that they have exported 1000 MT ‘A’ Grade rice
valued at Rs. 1.95 crores to Saudi Arabia.

(c) and (d) The matter has been referred to Arbltration.
The quantum of loss, if any, would be known only after
the Arbitration proceedings are completed.

~ (e) and (f) Yes, Sir. An inquiry has been instituted and
investigations into the transaction are under process.

Winding up of MSTC

5451. SHRI RAM NAIK: Will te Minister of TEXTILES
be pleased to state:

(a) .whether the Government are aware that the
Board of Industrial and Financial Reconstruction (BIFR) has
issued notice, to wind up Maharashtra State Textlle
Corporation (MSTC);
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(b) the reasons for winding up these mills;

(c) if so, whettiar the Government have agreed to
the above proposal of the BIFR; and

(d) it so, the details thereof?

THE MINISTER OF TEXTILES (SHRI R.L. JALAPPA):
(a) to (d) Having considered all the relevant facts and
circumstances of the case, the Board for Industrial &
Financial Reconstruction (BIFR), is of the prima facie
opinion that it is just and equitable that the Maharashtra
State Textile Corporation Ltd (MSTC) should be wound up.
Accordingly, the BIFR has issued notice to MSTC and all
concerned to make their suggestions/objections, if any.

Finance for Voluntary Retirement Schemes

5452. SHRI MOHAN RAWALE: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Reserve Bank of India has allowed
some all India lending institutions to finance Voluntary
Retirement Schemes in cotton mills;

(b) i so, the details thereof;

(c) the terms and conditions agreed upon with these
financial Institutions for financing Voluntary Retirement
Schemes in cotton mills;

(d) whether these cottion mills also include National
Textile Corporation mills;

(e) if so, the details the<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>